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LOK SABHA DEBATES

LOK SABHA
Monday, 3rd March, 1958

a——

The Lok Sabha met at Eleven of the
Clock

[Mr Sreaker in the Chair]

.

— 't

ORAL ANSWERS TO QUESTIONS

Regional Research Laboratory,
Hyderabad

611 Shri 8. C. Samanta:
* \ Shri Subodh Hansda:
Will th¢ Mimster of Education and
Scientific Research be pleased to lay
a slatcment on the Tab'e showing

(a) whether 1t 15 a fact that the
Regional R¢s~arch Laboratory, Hydera-
bad (Deccan) has bcen taken over by
thc Counul of Scentific and Indus-
trial Rerearch

(b) if so texms and conditions
under which the laboratory has been
taken over

(¢) bv whom the laboratory wa-
established, and

(d) what expenditure, capital, and
1ecurring has aiready been Incuried
and pioposed to be incurred by th»
CSIR for the above laboratory?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir

(b) and (d) A statement giving the
required nformation s laid on the
Table of the Lok Sabha [See Appen-
dix IV, annexure No. 1]

Datud....

3042

(c) By the former Government of
Ilyderabad

Shu 8 C. Samanta: May I know
whether the employees of this institu-
tion are governed by the rules of the
CSIR o#by the rules and regulations
tha#’were prevalent before?

Shri M. M. Das: About five weeks
back, we have issued a memorandum
asking the employees to let us know
whether they would like to be govern-
ed by the rules and regulations of the
Council of Suentific and Industrial
Rescaich o1 by the old rules 1ssued
by the Hyderabad Government before
the institution was taken over

Shri S. C. Samanta: May I know
how much expenditure has up till
nov been incurred by the Hyderabad
Governmcnt for this institution?

Skhr1 M. M. Das: The Hyderabad
Goveinment had so far spent Rs 16:7
tnkhs for building and Rs 21 lakhs
forr equipment A separate grant of
ns 111 lakhs vas also made by the
ndustuial Trust Fund of Hyderabad
101 setting up and operation of the
turgi Low Temperature Pilot Plant

Shr1 Tangamani: May I know whe-
ther all the peisons employed in the
1 (gional Research Laboratory will be
1aken over or only those persons who
were emploved after 1st April, 1956?

Shri M. M. Das: The laboratory was
taken over on the Ist April, 1956 All
the employees who were serving at
that time will be taken over

Shri 8. C. Samanta: May I know
what was the purpose of the Hydera-
bad Government in establishing this
laboratory and whether that purpose
1s being followed by the Indian
Government?
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Shri M. M. Das: The object of the
Hyderabad Government in seting up
this laboratory was to carry out re-
search on the raw materials of the
Hyderabad State and to assist and
foster existing and mew industries in
that area. The object remains the
same.

Blo-Chemisiry Institute

+
Shri 8. C. Samanta:
*o12. {Shrl Subodh Hansda:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is a fact that the
Indian Institute for Bio-Chemistry
and Experimental Medicines, Calcutta
has been taken over by the Council
of Scientific and Industrial Research;

(b) it so, the terms and conditions
under which the Institution has been
taken over;

(c) the private body or personage
from whom the Institution has been
taken over; and

(d) total expenditure that has been
incurred by the Council of Scientific
and Industrial Research for this Ins-
titution?

The Depuiy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir.

(b) The Institute was taken over
with all its assets and liabilities and
the staff without laying down any
specific terms and conditions.

(¢) The Institute was taken over
from the following trustees:
Shri B. N. Bose.
Shri S. C. Roy.
Shri S. XK. Ghose.
Shri Tapan Mohan Chatterji.
Janab M. A. Aziz Ansari.

(d) Rs. 10,02,003:12 up to January,
1938.

Sbri 8. C. Samanta: Is it not a fact
that this laboratory has no building
of its own. May I know whether any

$ MARCH 1658
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money had been allocated for the
construction of a laboratery?

Shri M. M. Das: It is a fact that the
laboratory has got no building of its
own and it is located in a rented
house. Steps have been taken to
acquire a suitable piece of land in
Calcutta through the Government of
West Bengal at an estimated cost of
Rs. 5:25 lakhs. A sum of Rs. 128
lakhs will be contributed by the Gov-
ment of West Bengal for this purpose,

Shrl 8. C. Samanta: May I know
whether any assessment was made
before this laboratory was taken up
and if so, what is it?

Shri M. M. Das: Assessments in
terms of money were not made; but
a list was made of the assets and
liabilities.

Shri 8. C. Samanta: May I know
whether the service conditions of these
employees are also governed by the
old rules or by the rules of the
C.S.IR.?

Shri M. M. Das: No; this was a
private research organisation during
the time of taking it over and the
rules and regulations regarding the
service conditions of the employees
that exist in the C.S.I.R. will be appli-
cable to the employees.

Mr. Speaker: So far as such ques-
tions are concerned, hon. Members may
include them in the question itself.
There is no purpose in thinking that
unless vou put supplementary ques-
tions, there is no use in attending the
Parliament.

Recovery of Ex-Hyderabad State’s
Money from a London Bank

*614. Shri Rameshwar Tantia: Will
the Minister of Home Affalrs be pleas-
ed to refer to the reply given to Star-
red Question No. 1066 on the I12th
December, 1957 and state the latest
decision taken by Government to re-
cover the sum of over one million
sterling lying with the Westminster
Bank in London, belonging to the
erstwhile Hyderabad State?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
notice has been served on the West-
minster Bank not to pay the money
or any part of it to Mr. Ibrahim
Rahimtoola or the Government of
Pakistan without the Nizam’s autho-
rity. Appropriate action for the
recovery of the amount will be taken
at a suitable opportunity.

Shri Rameshwar Tantia: May I
know whether any discussion took
place regarding this matter when the
British Prime Minister was here
recently?

Shri Datar: I am not aware whether
any discussion on this question took
place.

Shri Ramanathan Chettiar: May I
know whether the court’s decision has
gone against us in London?

Shri Datar: Yes, Sir; it is true that
the court’s decision has gone against
us because it is held that no suit or
civil action would lie against the
Pakistan Government.

Shri Harish Chandra Mathur: What
1s the attitude of the Nizam in this
matter?

Shri Datar: The Nizam and the
Hyderabad Government were the
parties who asked for the return of
this money and for the change in
their own name.

Shri Goray: What is the exact
amount involved?

Shri Datar: The exact amount is
£1 million plus interest from 1848.
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Shrt Harish Chandra Mathur: May I
know what are the other matters
which are under negotiation between
the Government of Rajasthan and the
Central Government 1n relation to
this matter and whether any parti~
cular demand has been made for land
i this case and allied buildings?

Dr. K. L. Shrimali: Yes, Sir, the
Rajasthan Government had suggested
that a part of the land might be kept
for the Rajasthan Government There
was some negotiation and an agree-
ment has been reached with regard to
this matter.
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Student Homes, Clubs and Health
Centres

f Shri Gajendra Prasad Sinha:
 Pr. Ram Subhag Singh:

Will the Minister of Education and
Sclentific Research be pleased to state.

(a) whether Government have
decided to set up Student Homes,
Clubs and Health Centres m various
educational institutions,

(b) if so, how many such Homes,
Clubs and Health Centres will be set
up 1n 1958 and where, and

(c) the expenditure involved in set-
ting them up?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No,
Sir But the University Grants Com-
mistion has approved of schemes to
construct students homes, non-resident
students ¢lubs and students Health
Centies m ccrtain University Centres,
wheie such facilitics do not exist

617

fb) and (c) Since the schemes have
not been fullv worked out, it 1s not
possible to indicate either the number
Iikely to be completed during 1958 or
the expenditure involved

Shri Gajendra Prasad Sinha. When
do we expect that the University
Grant« Commission’s recommendations
about the construction of all these
things will be implcmented?

Dr. K. L Shrimali With regard to
students hostels proposals have been
imvittd from the various Universities,
and also with regard to students
health centres I might 1nform the
hon Membe: that although I cannot
give the exact number of centres that
would be set up, two students homes
bave aireadv been sanctioned for the
Calcutta University and also six non-
1esident students clubs at Aligarh,
Banaias Patna, Osmania and Punjab
As regards health centres, the Uni-
versity  Grants Commussion have
received proposals from seven Uni-
versities Now all thesc praposals are
boing finalised and as soon as possible
grants will be sanctioned
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Shri Hem Barna: In view of the
fact that the hon Minister has said
that proposals are called for from
Universities where health centres,
clubs and students homes do not exist,
may I know what are the Universities
where these benefits do not exist?

Dr. K. L. Shrimali: Proposals have
been inwvited from the various Uni-
versities, and I have already mention-
ed the names of the Universities which
have sent the proposals and also the
proposals which have been sanctioned
by the University Grants Commission
In this matter no hard and fast rule
can be laid down, 1t will depend upon
the individual requirements of each
University and the University Grants
Commission will consider the matter

Shri B S Murthy: May I know
whether any grants arc being given
to those Universitiecs where students’
homes arc alrcady in existence and,
if so, what i1s the annual amount of
such grants?

Dr. K L. Shrimali. I am not yet
aware v hether anv students’ home,
are 1n exi.tence There 15 one health
centre which 1s functioning n the
campus of th Delh: University

Shrimati Ila Palchoudhuri: May 1
know what help has becn given by the
Universilv Giants Commis 1on to the
students’ health centie i Calcutta®

Dr. K. L. Shrimali The grants have
not yet been sanctioned but I might
inform the hon Member that the
glants will be given on a matching
basis, and piobably they will be on
the basis of fifty-fifty per cent

Shri Gajendra Prasad Sinha. What
will be the contuibution of the diffe-
rent States where these centres are
to be located?

Dr. K. L. Shrimali: It 1s not yet
finalised, 1t 15 1n the process of finali-
sation And till the schemes are
finalised I cannot possibly give that
information

Educational Facllities in Delhi

*618 Shri Radha Raman: Will the
Minister of Education and Scientific
Research be pleased to state*

(a) whether a plan for expansion of
educatina: iaabties in Delh1 during

3 MARCH 1088
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the next financial year has been drawn
up, and

{b) 1f so, the salient features of the
Plan”

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir

(b) It 15 proposed to provide facili-
ties for admission to all school-going
chuidien

Shri Radha Raman: In view of the
hon Minister’s statement that facili-
ties will bc provided for admussion of
students, may 1 know 1if there is a
plan ready as to the number of schools
which will be 1equired to meet the
influx and as to the localities in which
they will be situated?

Dr. K. L. Shrimali. The Dell
Admunistiation s proposing to plan
for admission of 66,000 children next
se sion, and 68 n=w schools are pro-
posed to be opened or raised to middle
or higher secondary schools And for
the sake of convenience, the schools 1n
Dclhi have bcen divided into fourteen
zone compiising the Delhi area, the
New Delhi ateu, the colonies and the
rural aleas I do not think the hon
Member would expect me to give the
name of each place where the school
1s to be located

Shri Radha Raman: Last year’s
experience showed us that such steps
should be taken quite in advance or
rather before the influx starts As
this 1s March I wish to know when
these schools will come into operation

Dr K. L. Shrimali: The proposal 1s,
1 think, that the new schools should
start from the 1st of Aprl, 1958 It
15 true there was some difficulty last
year But we have asked the Delh1
Administration to be wvigilant and I
hope that that situation will not recur
again this year

Shri Achar: May I know whether
there are any schcmes for teaching
regional languages, other than Hindi,
m Delhi?
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Dr. K. L. Shrimalt; Sir, this does
not arise out of this question.

Shri D. C. Sharma: May I knuw if
a similar plan has been drawn up for
the expansion of educational facilities
so far as University education is con-
cerned?

Dr. K. L. Shrimall: Yes, Sir, the
Delhi University has also drewn up
plans for providing increased accom-
modation in the graduate and post-
graduate classes.
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Dr. K. L. Shrimali: That is my
effert.

Shri Vasudevan Nair: May 1 know
whether Government are thinking of
giving any help to those schools
where regional languages are taught—
there are some Tamil and Malayalam
schools in Delhi.

An Hon. Member:
Telugu schools?

Shri Vasudevan Nair: And also
Telugu schools.

Dr. K. L. Shrimali: This does not
arise out of this particular question.
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Shri Fatesinghrao Gaekwad: As the
amendments proposed are extensive
and cover a majority of the sections
of the Cantonments Act, 1824, and
moreover the Ministries of Law and
Finance will have to be consulted, 1
am afraid it will take some time before
this Bill can be finalised.

\
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Shri Fatesinghrao Gaekwad: I am
very glad to inform the House that
pending the finalisation of this Bill,
instructions have already been issued
to the Director, Military Lands and
Cantonments that all preliminary
action which should follow as a result
of the introduction of compulsory
primary education, namely arrange-
ment for finances, preparation of
schemes, etc. should be worked out
concurrently while the comprehensive
legislation is being given shape in the
Ministry.
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Mr, Speaker: 1 believe the hon.
Member wants to know what facilities
will be given during the interim
period. The Parliamentary Secretary
has nlready said what ¢facilities are
being given,

Shri 8. C. Samanta: Are they actu-
ally being given?

Mr. Speaker: Has the Minister got
any more information?

The Deputy Minister of Defence
(Sardar Majithin): No. We have no
further information excepting, as the
Parliamentary Secretary has already
said, that instructions have already
been issued by the Ministry to see
that the schemes for primary
education, whatever be the cost in-
volved, concurrently go on, and I am
quite sure that they will not lag
behind the State Governments, so far
as this question is concerned.

Shri Bhakt Darshan: May 1 take it
that this compulsory primary educa-
tion will be started from the next
academic session, that is, from July,
19582

Shri Fatesinghrao Gackwad: I am
afraid no definite assurance can be
given to that effect.

Pay Scales of College Teachers

+

J Shri N. R. Munisamy:
*620. -\ Shrl Hem Barua:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) what steps have been taken by
the University Grants Commission to
mprove the scales of pay of teachers
of affihated Colleges; and

(b) what is the extent of co-opera-
tion received in this regard from the
State Governments?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 2.]

8 MARCH 1888 Orat Answirs 3084

(b) The Government of West Berigal
has agreed to share the incressed
expenditure for up-grading the salary
scales of teachers of those Colleges of
the Calcutta University where the
enrolment 1s below 1500. No other
State Government has so far agreed
to share the expenditure.

Shri N. R. Munisamy: May I know
how Government distinguish between
teachers of affiliated colleges doing
post-graduate work and the univer-
sity teachers, whether this improve-
ment in salary scales is & permanent
feature or a temporary phase, and
whether in any event, the teachers are
entitled to the benefit of the provi-
dent fund?

Dr. K. L. Shrimali: The posts in
the affiliated colleges and those in the
universities are different. For example,
in the affiliated colleges, we have
principals, but there are no principals
in the universities. Similarly, there
are heads of departments in the
colleges. We have fixed up certain
mimmum grades for the college staff
and similar grades for the university
staff. The Commission has agreed that
it will bear 50 per cent. of the
increased cost 1n upgrading the salary-
scales of teachers, and if the State
Governments or the universities
come forward, the University Grants
Commussion would be ready to release
its share

Shri Hem Barua: From the state-
ment, it is evident that this scheme
was to come into effect from 1st April,
1957, provided the State Governments
or the universities made 50 per cent.
contribution. In view of what the
Minister has said just now that except
the Government of the State of West
Bengal, the other State Governments
have shown a cold indifference, and
also 1n view of the fact that though
most of the college Governing Bodies
have offered their active co-operation,
this beneficial scheme, or ameliorative
scheme, as I may call it, is in cold
storage, may I know what steps Gov-
ernment are going to take or are
taking in order to whip up the State
Governments into their senses?
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Dy, K. L. Shrimall: I cannot answer
this question

Mr. Speaker: Order, order There
are other hon Members, as represen-
tative of the electorate as hon Mem-
bers here, to whip up the State Gov-
ernments The hon Member need not
take the matter mto his own hands
Hon Members will be aware of the
dangers which we are creating by ask-
ing such questions We are only one
House here There are 14 Lower
Houses and 8 Upper Houses or Coun-
cils If they begin to go on abusing
us like this, I do not know where there
will be an end

Shri Pattabhi Raman: Considering
the mmportance of the teaching profes-
sion, are Government taking steps to
have an All India Educational Service
ejuivalent in status to the Adminis-
trative Service?

Pr. K. L. Shrimali- This question
does not arise out of this But I might
inform the hon Member that this
question has been before Government
for a long time, and we have been
in consultation with the State Govern-
ments But, so far, we have not
achieved much success m this direc-
tion Recently, the Home Ministry
has agamn written to the State Govern-
ments asking whether they will be
willing to institute an All India Edu-
cational Service along with other
services such as for forestry, engineer-
ing and other subjects

Shri Joachim Alva Alongside the
scale of pay, have Government
examined the question of the resi-
dential accommodation for university
teachers and suggested that no college
will be allowed to be started without
expenditure being provided for erec-
tion of residential accommodation for
uniwversity teachers?

Mr. Speaker: It 1s a suggestion for
action

Next question

Several Hon Members rose—

Mr. Speaker: I can understand if a
number of hon Members are interested
in this They w'l have ample oppor-
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tunities during the debate on the

Demands for Grants relating to the
Education Ministry
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Shri Wodeyar: May I know whether
the University Grants Commission has
sanctioned financial allotments to the
various universities to step up these
arrangements, and 1if so, what kind of
assistance 1t has accorded to the
Mysore and the Karnataka Unuversi-
ties?

Dr K L. Shrimali: It 1s a long
statement which runs nearly to six
pages 1 am afraid, if the hon Mem-
ber wants i1nformation about any
particular unuversity, he will have to
give m¢ separate notice for it

Shri Ramanathan Chettiar: What 1s
the consensus of opinion of the Vice-
Chancellors 1n the various universities
m regard to this matter?

Dr K. L Shrnmali: This matter
has been discussed on several
occasions in the Central Adwvisory
Board of Education, the Vice-Chancel-
lors’ Conference and the Inter-Umver-
sity Board, and the general consensus
of opinion seems to be that the
change-over from Enghsh to Indian
languages as media of instruction at
the university stage should not be
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hastened, and even when a change is
made, Enghish should continue to be
studied as second language by all
university students That 1s the
general trend of opimon
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Shri B § Murthy May I know
whether this scheme includes the

starting of a Hindi umiversity m the
south?

Dr. K. L Shrimali That proposal
was there The proposal was to con
vert the Osmama University into a
Hind: universitv but since the Andhra
Pradesh Government were not willing
to give it over to the Central Govern
ment, that proposal has been dropped

Shri D C Sharma: fs 1t not a fact
that the Vice Chancellors have ex-
pressed the opimnion that the medium
of instruction for science subjects
should remain English for some time?

Dr K L Shrimall I have already
answered that question

Shri Dasappa. May I know whether
it has come to the notice of Govern-
ment that there i1s an opinion that the
medium of instruction in all universi-
ties should be one common language
for the whole of India, so that there
can be interchange of professors and
students, and that that common langu
age should be either Enghsh or Hind1?

Dr. K. L Shrimali: I should like to
be enhghtened by the hon Member as
to from where he got this information
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Mr. Speaker: Hon Members have
got the Report of the Official Langu~-
age Commaission where extensive evi-
dence has been taken, and all shades
of opinuon are there

Shri Dasappa. Evidence has been
given

Shn Tangamam From the state-
ment laid on the Table of the House,
we find that as many as twenty-seven
universities have adopted the regional
languages 1n some form or the other
I find that in the Annamala: Universi-
ty vailous courses hke Pulavar,
Vidwan, Shiromani, MOL and other
facultics are being taught 1n the
regional language, namely Tamil, and
that books for Intermediate have also
been published May I know whether
this Annamalar Umversity practice

will be commended to the other
uriy ¢ raities?

Mr Speaker It 1s a suggestion for
action

Dr K L Shrimah Yes, 1t 1s a sug-
gestion for action

Language Dispute mn Punjab

+
Shr. Vajpayee
*G22. Shri IHem Ra)
Shri Hansh Chandra Mathur:

Will the Minister of Home Affairs
be pleased to state

(a) the efforts made by the Gov-
ernment of India to settle the language
disput 1n Punjab, and

(b) the results thcieof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) As stated in answer to Stai-
1ed Question No 1220 on December
17 1957 the Government of India
regard the ariangemont embodied 1n
the regional formula which was laid
on the Table of thec House on 3rd
Aprnl, 1956, as a fair settlement of the
language pioblem i Punjab The
Chief Minister and some other Minis-
ters of Punjab have exerted them-
sclves actively and Prime Mumster



3939 Oral Anewers

bad also fully explained the position.
The agitation on the language issue in
Punjab has since been suspended.

Shrt Vajpayee: May I know if Gov-
ernment have received certain propo-
sals from the Hindi Raksha Samiti to
settle the language dispute within the
framework of the Regional Formula?

The Minister of Home Affairs
(Pandit G. B. Pant): I cannot say that
any proposals for settling the dispute
within the framework of the Regional
Formula have been received.

Shri Vajpayee: Has the attention of
Government been drawn to the
remarks made by certain Akali
leaders that they will have no objec-
tion if the study of Punjabi in Gur-
mukhi script is not made compulsory
in the Hindi region of the Punjab
State?

Pandit G. B. Pant: I will be happy
it a settlement is reached between
the Sikh and Hindu leaders,

Shri Vajpayee: My question has not
been answered.

Mr. Speaker: That means he has
not received it.

Shri Harish Chandra Mathar: May I
know on what assurances the agitation
was suspended and what action is
being taken to implement those assur-
ances?

Pandit G. B. Pant: It would be
somewhat embarrassing to those who
withdrew the agitation. But there
wefe no assurances given except that
we all should live in terms of friend-

liness, and exercise as much of good-
will as we can towards each other.
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Raja Mahendra Pratap: Is it not
the opinion of Government that this
is no language question but only a
caste or racial gquestion?

Pandit G. B. Pant: Government are
not expected to express their opinions
here.

Shri Vajpayee: May I know if the
people of the Punjab will be allowed
the option to write the Punjabi lan-
guage in Devnagari script also?

Pandit G. B. Pant: They as well as
the Government are expected to abide
by the provisions of the Regional
Formula. Whatever is permissible
under that formula is certainly per-
missible; as regards what is not
permissible, a change can be made
only with the consent of the parties.

Visit of U.S. Army Chief of Staff

*g23. Shri Raghunath Singh: Will
the Minister of Defence be pleased to
state:

(a) whether 1t is a fact that U.S.
Army Chief of Staff visited India
recently on the invitation of the Gov-
ernment of India; and

(b) if so, whether he has suggested
any methods for the modernisation of
the Indian Army?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
rao Gaekwad): (a) Yes, in January
1958 for three days.

(b) No, Sir.

Shri Raghunath Singh: Has he ex-
pressed any opinion that without
atomic weapons, our Indian Army
cannot be a modern Army?

The Deputy Minister of Defence
(Shri Raghuramaiah): To our know-
ledge, no such discussions have taken
place.

Shri Goray: Is it the usual practice
for such high dignitaries who wvisit
India to express their opinions about
our Army?
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Mr. Speaker: That is a matter of
opinion,

Shri Raghuramaiah: It was really a
courtesy visit. Mere informal con-
versations took place, nothing of very
serious import.

Second Five Year Plan

+

gy J Shrl Heda:
\ Shri Damani:

Will the Minister of Fimance be

pleased to lay a statement on the
Table showing:

(a) the names of the projects in-
cluded in the ‘Core of the Second
Five Year Plan’ for which foreign
exchange has been arranged fully or
partially;

(b) the projects in public sector for
which foreign exchange is being ar-
ranged; and

(c) the total foreign exchange that
was available in the last quarter of
1957

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). A
statement is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 4]

Shri Heda: In reply to (b), it has
been stated that it 1s not possible to
supply the complete list of all the
projects in the public sector for which
foreign exchange has been arranged.
May I know at least so far aus the
core of the Plan projects are con-
cerned, what are the projects for
which foreign exchange is already
arranged?

Shri B. R. Bhagat: All those pro-
jects for which foreign exchange has
been arranged wholly or partially are
mentioned in the statement. The hon.
Member has read it a littte wrongly.
He said ‘has been arranged’ whereas
we have said ‘is being arranged'.
Therefore, we cannot give the infor-
mation. They are being arranged.

Shri Damani: May I know what is
the total provision of foreign exchange
for the core of the Plan, and out af

§ MARCH 1088

bral Answesh 3062

it, how much is for the private sector
and how much for the public sector?

.Shrl B. R. Bhagat: That is a very
big question. But we can say that so
far as the calculations that we have
made are concerned, the total foreign
exchange cost of the core of the Plan
is expected to be Rs. 987 crores, of
which a very small amount is for the
private sector.

Shri Damani: According to the
statement laid on the Table, there are
three projects in the private sector.
If other industries want to purchase
capital goods on the basis of deferred
payment or payment in rupees, will
they be allowed or not?

Shri B. R. Bhagat: That obviously
refers to projects outside the core.
For projects outside the core, we
follow the following principle: We
have accepted or allocated some
foreign exchange to only those pro-
jects for which foreign aid or assist-
ance has been available or for those
projects which have made consider-
able progress.

Shri C. D, Pande: Are Government
aware that there is no distinction
between the core, the hard core and
the Plan itself, because the Prime
Minuster has stated that 95 per cent.
of the Plan 1s the hard core, and
therefore, no big scheme will be left
out of the hard core?

Shri B. R. Bhagat: That is a matter
of opinion. If we include food, re-
placements and maintenance of
economy, certainly that will amount
to 95 per cent.

Shri C. D. Pande: My question was
different.

Mr. Speaker: That is what we read
in the papers. That has been ex-
plained.

Shri Kasliwal: In what particular
projects there is now a less lilkrelihood
of the utilisation of foreign exchange?

Shri B. R. Bhagat: That requires a
lot of calculation. If the hon. Mem-
ber wants to know about any specific
project in which there is less lkeli-
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hood of utilisation, I can look into it.
It has to be worked out separately.

Shrimati Tarkeshwari Sinha: May
I know how much of this amount has
been kept for deferred payment and
how much has come in the shape of
loan or immediate monetary help?

Shri B. R. Bhagat: 1 require notice.

Shri Heda: May I have a categorical
statement as {o which are the core
of the Plan projects for which foreign
exchange has already been arranged?

Shri B. R. Bhagat: I have given the
whole, a very big list, for which
foreign exchange has been arranged.
I make this categorical statement that
for all those projects which are in
the core of the Plan foreign exchange
will be arranged, to the utmost extent
possible,

Shri Vasudevan Nair: In the state-
ment, there 1s a refcrence to port
development, and all the major ports,
except Cochin, are mentioned therein.
I would like to know why the major
port of Cochin is left out.

Mr. Speaker: Many questions have
been asked about 1t The hon. Minis-
ter is only the Minister concerned
with Finance. The Minister of Trans-
port has been asked again and agamn
as to why Cochin has been left out.
When he comes, let him be caught
hold of.

Shri Vasudevan Nair: The question
relates to foreign exchange.

Mr. Speaker: That is involved 1n
the other question also.

Shri Ramanathan Chettiar: The
other day the Deputy Minister of
Planning said that Rs 700 crores
would be required as foreign exchange
component for the rest of the Plan
period. Now the Deputy Minister of
Finance has stated the figure of Rs. 967
crores. Which is the correct figure?

Shri B. R. Bhagat: It has been ex-
plained that Rs. 700 crores is the nett
cost that is required. But Rs. 967
crores is the total cost. Already two
years of the Plan have gone, for
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which, I think, a payment of Rs. 375
crores is estimated to be made. The
balance is for the rest three years. So
there is no discrepancy between that
figure and this.

Shri Morarka: In answer to part
(e), it stated in the statement that
the figure will be available when it
is published in the Reserve Bank
bulletin in due course. May I know
what is the difficulty in giving this
figure here when it relates to the
quarter ended December 19577

Shri B. R. Bhagat: Part (c¢) refers
te the availability of foreign exchange
for this period. That has relation to
the balance of payments and also the
sterling balances. For the last quar-
ter, we have not got the exact amount
or statement from the Reserve Bank.
So we are not in a position to give
it just now. We may give it later on.

Balance of Payments

*625. Shri D. €. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the present position of India's
balance of payment with the US.S.R.;
and

(b) 1n case 1t 1s adverse the steps
that are being taken to meet it?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) According to
preliminary estimates, there was a
current account deficit of Rs. 10-9
crores in India’s balance of payments
with the TU.SS.R. during April-
September 1957, the latest period for
which information is available.

(b) Current restrictions on imports
from as well as increased exports to
the U.S.S.R. are expected to reduce
the gap in payments. The bulk of
mmports on Government account are
for the Bhilai Steel project and are
financed by the U.S.S.R. credit for
this purpose. For other transactions
the Trade Agreement with the U.S.S.R.
provides for payment in rupees by
both parties.
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Shrl D. C. Sharma: May I know if
any attempt is being made to see that
some more articles and products are
exported from India to US.SR. and,
if so, what attempts have been made?

Shri B. R. Bhagat: We have made
attempts; and, we have also succeeded
in increasing exports from Rs, 3 crores
in 1985-56 to Rs. 13 8 crores in 1956-
§7. The items of exports are also
increasing; from tea, jute and wool,
now, it has gone up to raw hides and
skins etc.

Shrimat! Tarkeshwarl Sinha: Just
now the hon. Deputy Minister inform-
ed the House that arrangements have
been made to receive payment by
Russia in rupees. What is the valua-
tion of the imports for which the
rupee acceptance has been made and
also how 1much of that has been
utilised for repurchasing of goods in
India and how much of that is lying
in reserve mn India?

Shri B. R. Bhagat: These accounts
are mamntained with various commer-
cial banks and also the Reserve Bank
1 do not think it would be possible for
us to get the total amount of these
accounts So far as disbursements out
of that 1s concerned, it 1s there in the
agreement 1tself that the payments
and disbursements by both parties are
to be made out of this So, all the
exports to USSR are met out of this
account As I said, the bulk of the
normal trade 1s met out of this. There
is long credit for Bhilai There is
another credit agreement to finance
other industral enterprises: thus only
a small amount is met out of this
rupee account
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Shri Datar: This work of consoli-
dation 1s being carried on under the
HP Consolidation of Holdings Act.
Oftentimes, complaints are received
and they are duly attended to.

Suicide Cases

+

Shri Harish Chandra Mathur:
621. { Shri Madhusudan Rao:
| Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether 1t 1s a fact that there
1s a disturbing increase in the number
of suicides committed 1n the country;
a~d

(b) whether 1t 1s also a fact that a
comprehensive study js under con-
templation to investigate the mam
causes of increase 1n the rate of
suicides 1n the country?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Necessary nformation 1s
being collected and an answer will be
given at a later date.

Shri Harish Chandra Mathur: May
I know 1f Government 1s aware whe-
ther any information is mamntained by
the Statc Government and whether
the Central Government has advised
them by giving them any directives
for maintaining certain information on
this matter?
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Skri Datar: This question s natural-
ly premature. We have asked the
State Governments to furnish us with
figures regarding cases of suicide.
After the figureg are received, Gov-
ernment will consider whether any
turther instructions are necessary in
this respect.
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Shri Datar: We have addressed a
letter to all the State Governments

and replies have not yet been receiv-
ed from all.

Shri Harish Chandra Mathur: In
view of the fact thaf it is not only
a law and order question but it re-
lates to economic distress as well, may
I know the reasons why the Central
Government has not felt itself con-
cerned about it?

Mr. Speaker: Let the past be buried.
What about the future? That is what
the hon. Member can ask.

Shri N. R. Munisamy: Has any case
been brought to the notice of Govern-
ment as regards attempt to commit
suicide?

Shri Datar: It is only for the State
Government to get this information.
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Dr. K. L. Shrimali: I am afraid i
cannot give the details, If the hon.
Member gives notice, I will be able
to give them. I have already assured
the hon. Member that the book would
be translated into Hindustani also.

Shri Tangam:2i: May I know, when
Shri T. S. A. Chettiar’'s book on Gan-
dhiji’s views on education and basic
education will be published, whether
it will be published in English, Hindu-
stani and other megional languages
also, including Tamil?

Dr. K. L. Shrimali: It will first be
published in English; and, it will be
translated into Hindi. And, if the
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other States are interested in trans-
lating that in regional langusges, the
Ministry of Education will, certainly,
consider what assistance they can
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Shrl B. 8. Murthy: May I know
whether Government is contemplat-
ing to have an institute where
Gandhiji’s teachings, especially the
technique of non-violence is being

taught, not only for Indians but for
non-Indians also?
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Dr. K. L. Shrimali: At present, we
are confining our work mainly to
Indian Universities; and, if the hon.
Member would look at the statement,
we are instituting a course of lectures
on Gandhiji at various TUniversities.
And, that scheme is being prepared
and lectures would be delivered at al-
most all the Indian Universities.

Budget Leakage Case

*629. Shri T. B. Viftal Rao: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No, 728, on the 8th August,
1957 and state the uptodate progress
of the proceedings in the criminal case
filed in connection with the leakage
of taxation proposals contained in the
Budget for 1956-57?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): The
case is still pending in the Court.

Shri Mahanty: May we know whe-
ther there is any truth in the news-
reports published sometime back that
one of the State Governors or ex-
Ministers was in very friendly and
hospitable relations with the per-
son charged in the budget leakage
case?

The Minister of Home Affahs
(Pandit G. B. Pant): We have no in-
formation. But I don’t see how the
question arises out of the answer.
The cases were taken up in the court
mn 1956, and the matter is sub-judice.

India Security Press, Nasik

- +
{ Shrimati Nla Palchondhuri:
*630. { Shri Jadhav:
| Shri B. K. Gaikwad:

Will the Minister of Finanoce be
pleased to state:

(a) what arrangements were made
to carry on the work in fhe India
Security Press at Nasik during the
period its workers were on strike;
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(b) the number of actual working
days lost during the period of strike;

(c) the tota] approximate loss suf-
fered by Government; and

(d) the steps taken to prevent a
strie in the Press in future?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) As all the
workers did not join the strike, ur-
gent and important work was carried
on with the workers who attended
work.

(h) Theé actual working days lost as
far as workers who joined the strike
are concerned are 25.

J(¢) No financial loss has been suffer-
ed by Government.

(d)} Government’s endeavour 13 al-
ways to see that no strike takes place.

Shrimati Ila Palchoudhury: May I
know how many of the urgent griev-
ances stated by the strikers have been
remedied?

Shri B. R, Bhagat: Sometime< ago,
when the strike was going on, a state-
ment giving particulars about the
grievances atd demands wag laid on
the Table of the House Some of the
demands were met in the very begin-
ning. But, after the strike wag called
off, our officers have gone there and
discussed the matter with both the
trade unions They are now being
examined.

Shri B. K. Gaikwad: May I know
whether it is a fact that the Chief
Minister of Bombay State was autho-
rised by the Finance Minister to nego-
tiate and settle the dispute and, if so,
what are the results?

Shri B. R, Bhagat: It is a fact that
the Chief Minister of Bombay took
great interest in preventing the strike
Also, latex on, he persuaded the trade
unions to call off the strike. But I
am not in a position to state precise-
ly whether the Finance Mirister
authorised him to do.so; but it is
neither here nor there. The result is
that strike has been called off.
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Shri B. K. Gaikwad: May I know
whether It is a fact that the Chief
Minister of Bombay State had agreed
unconditionally fo work for 44 hours
a week?

Mr. Speaker: The Chief Minister?

Shri B. K. Gaikwad: The Chief
Minister agreed w®%h the view that
the workers should work for 44 hours
a week,

The Prime Minister and Minister of
External Affairs and Finance (Shrl
Jawaharlal Nehru): It is obvious that
in a matter of this kind the then
Finance Minister asked for the assist-
ance of the Chief Minister of Bombay
and they were in constant communica-
tion with eagh other. What the Chief
Minister said or did not say, obviously
I cannot say. I doubt very much if
he made any such caiegorical state-
ment, as the hon Member suggests.

Shri Jadhav: Has 44 hours a week
been considered as one of the demands
of the workers?

Mr. Speaker: Is 44 hours a week one
of the terms and conditions agreed
upon”

Shri B. R Bhagat: Our officers went
there and had a diccussion with them,
The only point that arose in the dis-
cussion by the officers of the Finance
and Labour Ministries with the trade
union~s is whether the unions can give
an undertaking that as a result of the
reduction in working hours from 48
to 44, there will be no diminution in
production. The unions were not able
to give that assurance The matter
rests at that. No firal decision has
been taken It is being looked into.

Holidays

+
Shri Bhakt Darshan:
*632. { Pandit D. N. Tiwary:
Shri S. C. Samanta:
Will the Minister of Home Affairs
be pleased to state:
(a) whether it is a fact that the
number of holidays granted in India
is the highest in the world; and
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Shri ’hnnnnl In the mtlmt
of various intlustrial disputes there
has been agreement about the number
of festival holidays. Some of the
State Governments have also accepted
these terms of settlement; the tripar-
tite committee also has recommended
that there should be festival holidays.
In view of all this, may I know whe-
ther the Factories Act will be amend-
ed to include compulsory festival
holidays in the case of those factories
coming under the Factories Act? -

Pandit G.' B. Pant: I have not been
able to follow the question.

Shri Tangamani: In the various in-
dustrial disputes there has been settle-
ment between the parties about the
number of festival holidays, and the
State Governments have accepted it.
In the tripartite conference it was re- .
commended that some festival holi-
days must also be included. In the
light of the various settlements arriv-
ed at in the various disputes, may I
know whether the recommendations
of the tripartite committee will be
embodied in the Factories Act to give
festival holidays to the factory
workers?

Pandit G. B. Pant: The matter must
be receiving the attention of the
Labour Ministry.

Petroleum Products

*g33, Shri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state the present position
of the manufacture of Petroleum Coke,
Butane and Propane in the oil refine-
ries in India?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Petro-
leum Coke and liquified gas are pro-
duced in commercial quantitles at the
Digboi and Burmah Shell Refineries
respectively.

Skl V. P. Nayar: I wanted to know
specifically whether any butane is pro~
duceq in those distilleries and, if so,
how much of that butane is used in
those distilleries.

)
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Sardar Swargn Singh: As regards
production of butane, only the
Burmah-Shell Ol Company at
Bombay is producing this kind of
petroleum gas under the name of
Burshane. Their capacity for produc-
tion of butane is about 3,000 tons per
annum. That product of the Burmah-~
Shell is sold in the market, mainly
for domestic heating purposes.

Shri V. P. Nayar: In view of the
fact that coal 18 very costly at several
places, including in several industrial
centres, on account of transport diffi-
culty from coal flelds, also in view of
the fact....

Mr. Speaker: Hon. Member may
withhold all those suggestions for
action. If any hon. Member wants
any particular information, let him put
a straight question.

Shri V. P. Nayar: May I know whe-
ther Government have any scheme by
which coal can be substituted by
butene for industrial fuel in places
where coal is very costly today?

Sardar Swaran Singh: The manufac-
ture position with regard to this is
thut this gas has to be fllled in heavy
steel cylinders, and it cannot be eco-
nomically distributed in far off areas,
‘The quantity that is produced at the
moment is distributed mostly round
about Bombay. But, if there 1s any
pearticular suggestfon in the mind of
the hon. Member, I am prepared to
get it examined.

Sbri V. P. Nayar: I want to know
the comparative cost of butane used
as industrial fu€l, as against the use
of coal, in Bombay.

Sardar Swaran Singh:
notice for that.

I require

Archaeological Survey of Punjab

*g34. Sarvdar Iqbal Singh: Will the
Minister of Education and BSclentific
Research be pleased to state:

(a) whether Government have con-
ducted a survey of ancient temples and
places of archaeological and Yfstorical
importance in Punjab;
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(b) if s0, the progress of the survey;
and

Written Antwers,

(c) whether Government have fina-
lised the list of monuments of national
importance in that State?

The Minister of State in the Minig-
try of Education and Scientific Re-
seach (DF, K. L. Shrimall): (a) and
(b). Such a survey has been under-
taken, and upto the end of Jamfary,
1958, 98 villages in the District of
Gurdaspur, have been surveyed.

(c) Not yet.

Sardar Igba] Singh: May I know
whether the Punjab Government has
given any suggestions in this regard
and, if so, whether the Central Gov-
ernment has examine@ those sugges-
tions?

Dr. K. L, Shrimali: I cannot say
that off-hand. But all the suggestions
made by the Punjab Government will
be given due consideration.

Sardar Iqbal Singh: May I know
whether a comprehensive list of
archaeological and historically im-
portant sites has been sent by the
Punjab Government to the Central
Government; if so, whether that list
has been extmined or not?

Dr. K. L. Shrimali: I cannot say
off-hand but, as I said, the Govern-
ment will certainly give due con-
sideration to the suggestions made by
the Punjab Government.

WRITTEN ANSWERS TO
QUESTIONS

Indian Delegation to Eureopean
Countries

Sbri S. M. Banerjee:
.‘u'{bt. Ram Subhag Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that 3 tesm
of officials headed by Shri H. M. Patel,
1.C.8,, visited some European countries
recently; and

e T T Y -
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(b) i so, the purpose and outcome
of thig visit?

The Doputy Minister of Finanee
(8hrf B. R. Bhagat): (a) Yes, Sir.
The team went in November 1837,

(b) The main purpose of the visit
was to discuss with the West German
authorities the question of postpone-
ment of payments due to German
firm; in connection with the construc-
tion of the Steel Plant at Rourkela.
As a result of this visit, an interim
agreement was reached regarding
postponement of payments which
were due to German firms between
1st November 1957 and 15th February
1958 up to an amount of 120 million
DM. (Rs. 13.81 crores). Besides
Germany, the delegation visited Italy
and Switzerland to explore the possi-
bility of financial participation by
these countries in India’s develop-
ment projects. The Delegation also
visited the United Kingdom to dis-
cusg the acceleration of certain annual
payments arising out of the 1855
arrangement for fransfer of pensions
and certain projects with industry.
As a result, the UK Government have
since offered advance payments of
three instalments totalling £ 12 million
(Rs., 16 crores approx.).

Gramdapn Movement

*§31. Shrl Sanganna: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether it is a fact that there is
a proposal to reduce the grants given
to the Sarva Seva Sangh consequent
on the integration of the Gramdan
Movement with the National Exten-
sion Service and the Community
Development Blocks, during the
Second Five Year Plan period; and

(b) if so, with what results?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar): (a)
Such a proposal has been received
from the Government of Orissa.

<(b) It is being examined.
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Scholarships to Scheduled Caste
Stadents

*635. Shri Ganpati Ram: Wil the
Minister of Education and Scientific
Research be pleased to state:

(a) whether it is a fact that amounts
of the awarded Scholarships under the
Government of India scheme of scho-
larship to Scheduleéd Castes, Scheduled
Tribes and Backward Class students
for post-Matric studies have not been
received by many students;

(b) if so, the reasons therefor;

(c) whether any measures for im-
proving the position are under con-
templation; and

(d) it so, their detaijls?

The Minister of State in the Minis-
try of Education and Scieatific Re-
search (Dn. K. L. Shrimali): (a) and
(b). Payment in respect of about
38,900 scholars, out of 42,200 scholar-
ships expected to be awarded during
1857-58, has been remitted to the
heads of the Institutions, where these
scholars are studying, for disburse-
ment to the concerned scholars.

(c) and (d). Every effort is being
made to expedite payments.

LC.S. and LAS. Officers in Autono-
mous State Corporations

*636. Shri Sinhasan Singh: Will the
Minister of Home Affairs be pleased
to lay a statement showing:

(a) the names of the 1.C.8. and
1AS. officers who are employed at
present as directors or in other capa-
cities to administer and run the
different Autonomous State Corpora-
tions established under Statutes;

(b) their commercial knowledge and
experience, if any, that they had be-
fore their employments; .

(c) the pay and allowances in addi-
tion to their salaries as 1CS. and
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IAS. officers that they have beet
allowed to draw; and

(d) whether Government are con-
sidering to evolve a cadre of persons
to run such corporations who have
had commercial education and experi-
ences?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No. 6.]

(4) Yes. It has been decided to
constitute an Industrial Management
Poal. The reasons for the formation
of such a service are contained in
Ministry of Home Affairs Resolution
No. 21 (12) EO/56 dated the 12th
November 1957, which has been pub-
lished in the Gazette of India dated
the 23rd November 1957. Selections
to this Pool will shortly be made by
the Union Piblic Service Commission.

Hunger Strike in Manipur Jail

+837. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

{a) whether it is a fact that 30
undertrial prisoners had been on hun-
ger strike in Manipur jail since the
30th January, 1958;

(b whether it is a fact that they
were protesting against the police
escorting them under handcuffs; and

(¢) what ‘action was taken by the
Manipur Administration in the matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) to (¢). Out of 84 un-
dertrial prisoners in the Imphal Jail,
39 resorted to hunger strike on the 28th
January, 1958 as a protest against the
handcuffing of some prisoners, while
being escorted to court. Of these 27
gave up their strike on the 29th Janu-
ary and the remaining 12 on the morn-
ing of the 30th. The situutior has since
been normal. It has been aszcrtained
that out of 15 undertrial prisovers who
were heing escorted to the court on
the 2ith January, only 6 wha were

'
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concerned in  serious mom-bailable’
offences and a dangerous lunatic were
handcuffed in accordance with the
normsa)] procedure.

Foam Glase

J Shri 8. O, Samanta:
*6s8. \ Shri Subodh Hasda:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is a fact that a
special variety of glass called Foam
Glass has been evolved in the Glass
and Ceramic Research Institute, Cal-
cutta;

(b) if so, the commercial importance
of this process and the different uses
to which it can be put;

(c) whether the process has been
patented in India and outside India;

(d) whether the process has been
leased out to any firm or firms; and

(e) if so, the amount of royalty
received?

The Deputy Minister of Education
and Secientific Research (Dr. M. M.
Das): (a) Yes, Sir.

(b) A statement giving the required
information is laid on the Table of the
Lok Sabha. [See Appendix IV, annex-
ure No. 7]

(c) The process hag been patented
in India only.

(d) Not yet.

(e) Does not arise.

Retired Governors

Dr. Ram Subhag Singh:
839, Shri Gajendra Prasad Sinha:
° 7 Shri Harish Chandra Msthur:
Shri V. C. Shukla:

Will the Minister of Home Affairs
be pleased to state whether there is
any proposal under the contemplation
of Government that Governors on re-
linquishing office should refrain from



3081 Written Annoers

taking part in any competitive pro-
fession?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
There 1s no such proposal before Gov-
ernment.
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Rajasthan Capital Enquiry Committee

Shri Shobha Ram:
Shri Harish Chandra Mathur:
Shri Ram Krishan:

| 8brl M. D Mathur:

Shri Vajpayee.
Shri V. C. Shukla:
*g41.

Will the Minster of Home Affairs
be pleased to state:

{a) whether report of the Rajasthan
Capital Enquiry Committee has been
received and considered by Govern-
ment;
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(b) if s0, the decisions taken there-
on; and

(c) whether a copy of the report
will be laid on the Table?

The Minister of Home Affairs (Shri
G. B Pant): (a) and (b). The report
has been received and 1 under consi-
deration

(c) The subject-matter of the report
primarily concerns the Rajasthan Gov.
ernment and the question of its pub-
lication along with the recommenda-
tions made by the Committee will be
considered 1n consultation with that
Government

Mahatma Gandhi’s Sayings

*g42., Shri Raghunath Singh: Will
the Mister of Education and Scienti-
fic Research be pleased to state whe-
ther 1t 1s a fact that UNESCO has
undertaken to compile the saymngs of
Mahatma Gandh?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr K. L. Shrimali): Yes, 8ir.
Unesco has undertaken to bring out a
selection from Gandhiy’’s writings in
a volume of 150 to 200 pages

National Provident Fund Trust

%643, Shri D. C Sharma: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No 2062 on the 20th December,
1957, and state-

(a) the further progress made with
regard to the setting up of a National
Provident Fund Trust, and

(b) the date by which the Trust
will come into existence?

The Deputy Minister of Finance
(Shri B R Bhagat) (a) and (b) There
is no change in the position and it is
not possible to indicate when a final
decision will be taken



Will the Minister of Education and
Sclentific Research be pleased to lay
a statement showing:

(a) the demands of the Delhi State
Teachers’ Association, for which the
teachers had decided to go on strike
recently; and

(b) the action taken thereon?

The Minister of Stste in the Minis-
try of Education and Scientific Re-
search (Dr, K. L. Shrimali): (a) and
(b). A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No, 8.]

Colourisation of Vanaspati

%845, Shrimati Ila  Palchoudhuri:
Will the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Starred Question
No. 359 on the 21st November, 1957
and state what further steps have
either been taken or are proposed to
be taken in the matter of finding a
suitable colour for colouring Vanas-
pati?

The Deputy Minister of Education
and Scientific Research (Dr. M. M.
Das): Investigations for finding a
suitable colouring material for Vanas-
pati are continuing at the Central Food
Technological  Research Institute,
Mysore, and the Central Drug Research
Institute, Lucknow, but it has not
been possible to select a suitable dye
so far.

Banarss Ayurvedic College Students’
Strike

*g4¢. Shri Harish Chandra Mathur:
Will the Minister of Education and
Sclentific Research be pleased to state:
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(a) whether &t is a Nict that students
of the Aylirvedic College, Hindu Uni-
versity, Banaras resorted to strike dur-
ing the year 1037;

(b) it so, what were their demands;
and

(c) action taken thereon?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimall): (a) Yes: S8ir.

(b) The demands were:

(i) the appointment of a Principal
on permanent basis.

(ii) holding of examination on the
basis of old prospectus of
studies,

(c) The University has already
accepted the second demand. The first
demand is under thejr consideration.

)

Pakistan Nationals in India

Shri Rameshwar Tantia:
Shri Shobha Ram:
Shrimati Ila Palchoudhuri:
Shri Assar:

Will the Minister of Home Affairs
be pleased to state:

(a) what steps have been taken to
ascertain the number of Pakistanis
staying in the country without valid
permits or passports; and

*647.

(b) their numbers at present?

The Minister of State in the Minis-
try of Home Aflairs (Shri Datar): (a)
and (b). Legal powers have been
taken under the Foreigners Laws
(Amendment) Act, 1957, to regulate
the stay in India of Pakistani
nationals. Steps are being taken to
ascertain the number of those who are
staying in India without wvalid pess-
ports and permits.

Employment organisation for the
Handicapped

*848. Sardar Iqbal Singh: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No.
1422 on the 20th December, 1837 and
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stite the final decision on the proposal
to establish a small employment orga-
aisstion for the handicapped?”

The Minister of State in the Ministry
of Education and Scientific Research
Or. K, L. Shrimall): The establish-
ment of the proposed Employment
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UNESCO

*850. Shri Raghunath Singh: Will
the Minister of Education and Scienti-
fic Research be pleased to state whe-
ther it is a fact that the United States
National Commussion for UNESCO
Department of State, Washington has
forwarded a proposal to the Indian
‘National Commission to0 promote Indo-
U.S. understanding under the
UNESCO?
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The Minister of State in the Mintsify
of Education and Scieiitiic Research
(Dr. K. L. Shrimali): Yes, Sir.

- Delhi Jall Prisoners

*651. Dr. Ram Subhag Bingh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether any scheme has been
prepared for giving wage-earning and
certain other facilities to Delhi Jail
prisoners;

(b) if so, the nature of that scheme;
and

(¢) the number of prisoners who
are at present taking advantage of that
scheme?

The Minister- of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A wage-earning scheme was introduced
in the Delhi Jail m October, 1956.

(b) The scheme provides for the
payment of wages to a prisoner doing
industrial labour in the jail at the rate
of Rs 1.25 a day if his output is two-
thirds more than the prescribed normal
output of work. The prisoner can spend
50% of his earinings on amenities, the
balance being paxd to him on his
release so as to help in his rehabilita-
tion

(c) None

Pakistani Saboteurs

* rsmmu Tia Paichoudhuri:

Shri Harish Chandra
Mathur:

Shrimati Mafida Ahmed:

Shri Kalika Singh:

*g52. { Shri Raghunath Singh:

Shri Vajpayee:

Shri Panigrahi:

Shri Naushir Bharucha:

Shri Assar:

Shri Jhulan Sinha:

Shri Madhusudan Rao:

-

Will the Minister of Home Affairs
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a UP.L
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report appearing in the Hindustan
Standard of February 3, 1958 regard-
ing allegations made by the Premier
of Kashmir in New Delhi at a public
meeting en Februa.y 2, 1858 that
Ambalal Sarabhai Trust was helping
financially saboteurs and Pakistani
agents operating in Kashmir;

{b) if so0, whether any enquiry has
been made by Government in this con-
nection to find out tfe facts; and

(c) the steps taken or proposed to
be taken in tne matter?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Reports more o-
less to this effect have appeared in
certain newspapers.

(b} and (¢). Government have not
considered 1t necessary to institute
any enquiry so far.

Central Advisory Board of Anthro-
pology

og53 [ Shri Vajpayee:
} Sardar Igbal Singh:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether a Central Advisory
Board of Anthropology has been cons-
tituted;

(b) it so0, the names of the members
of the Board; and

(c) its functions?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) Yes,
Sir,

(b) Attention is invited to Mims-
try's Notifications No. F.8-268/57.C1,
dated 14th February, 1958 and 25th
January, 1958, published in Part I
Section 1 of the Gazette of India
dated 22nd February, 1958 and 1t
February, 19858, respectively.

(c) Attention is invited to para. I
of Ministry’s Resolution Ne, F 8-26/57
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C. 1, dated 9th Octoben,. 1857, publidhed
in Part I Sectjon 1 of the Gezette of
India dated 19th October, 1957.

Historical Forts in Punjab

*g54. Sardar Igbal Singh: Will the
Minister of Education and Scientifle
Research be pleased to state the stepe
that are being taken by Government
for preservation and maintenance of
historical forts in Punjab?

The Minister of State in the Niimis-
try of Education and Scientific Me-
search (Dr. K. L. Shrimali): In tes-
pect of the four forts in the Punjab
which have been declared to be of
national importance and are under
the protection of the Central De-
partment of Archaeology, normat
maintenance works and repairs are
carried out each year as for all othar
monuments maintained by Depart-
ment. Speclal Repairs are also under-
taken as and when necessary.

Pay Commission

Shri Harish Chandra
Mathur:
egss J Shri S M. Banerjee:
) Shri Mohan Swarup:
| Shri Vajpayee:
| Shrimati Tla Palchoudhuri:

Will the Minister of
pleased to state:

Finance be

(a) whether Government have re-
ceived any representations in respect
of the report of Pay Commision for
interim relief;

(b) the nature of these representa-
tions; and

(¢) how these have been disposed
of?

The Deputy Minister of Finanee
(Shri B. R. Bhagat): (a) Yes, Sir.

(b) Fmployees’ associatiens have
pressed for an enhancement of the
interim relief recommended by the
Pay Commission.

(c) As observed by the Pay Com-~
mission in paragraph 14 of their Re-
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port, the interim relief is of & tempo-
rary nature and will enure only, until
the Commission make a further or
final report. The Commissfon would
themselves give such consideration as
they deem fit, to all these represen-
tations before making their further
recommendations.

TWaER § v At e

viy. ot wo wro frA&t : war
fiewr ot &mfaw weam w0 og
R & g 630 fr AT T W
o) ¥ Wfew e WX &R & are™
¥ faafor a¢ g= e @ gt ?

fimevt Wi &aifors ngon saom
F -y (!‘l’o wlo ®lo m) :
59 T |

Foreign Students in India

768. Shri Ram Krishan: Will the
Minister of Education and Scientific
Research be pleased to state

(a) the number of foreign students
who are studying in India under the
Government of India  Scholarship
schemes country-wise; and

(b) the facilities given to them?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr K L Shrimali): (a) and
(b) A statement is laxd on the Table
of the Lok Sabha [See Appendix IV,
annexure No 8]

Primary Schools in Tripura

769. Shri Dasaratha Deb: Will the
Minister of Education and Scientific
Research be pleased to state

(a) the number of private primary
schools m Tripura, which applied for
Government Aid during 1957;

(b) the number of such schools
which have applied for being taken
over by the Administration during the
same period;
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(c) the numbetr of such schools
which have applied for being up-grad-
ed; and

(d) the steps taken in the matter?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L, Sharimali): (a) to
(d). The information 1s bemng col.
lected and wall be laid on the Table
of the Lok Sabha m due course,

Scheduled Castes Employees
770 Shri Onkar Lal: Will the Minise
ter of Finance be pleased to state:

(a) the number of Scheduled Castes
working in Income-tax Department fn
Rajasthan,

(b) how mony of them are holding
Gazetted posts;

(c) whether all the vacancies reser-
ved for them have been filled; and

(d) if not, the reasons therefor”

The Deputy Minister of Finance
(Shri B R. Bhagat): (a) 58.

(b) 1

(¢) No

(d) There 18 dearth of suitable
persons from among the Scheduled

Castes
Untouchability in Punjab

771. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount allotted to the
Punjab Government for the removal
of Untouchability in 1957,

(b) whether any report has been
received by the Central Government
from the Punjab Government regard-
ing items on which the expenditure
was incurred;

(c) whether any non-offiaal 1nsti-
tution was given grant in the State
during the same period; and

(d) if so, the major details of ex-
penditure incurred by the non-officfal
institution?
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The Minister of State tn the Minis-
fry of Home Affaivs (Shri Datar): (a)
The following amounts have been
allotted to the Punjab Government for
the removal of untouchability includ-
ing welfare of Scheduled Castes for
the year 1957-58:—

State Sector of the Plan Rs. 7 18 lakhs.
Centrally Sponsored

Programme Rs. 3:60 lakhs.

(b) No, Sir.

(c) and (d). Information is being
«collected from the State Government
and will be laid on the Table of the
House as soon as received.

Secondary Education in Rajasthan

772. Shri Onkar Lal: Will the Min-
ister of Education and Scientific Re-
search be pleased to state:

(a) the number of schemes for re-
organization of Secondary Education
so far submitted by the State of
Rajasthan for assistance from the
«Central Government under the Second
Five Year Plan; and

(b) the amount sanctioned or pro-
posed to be sanctioned for the pur-
pose?

The Minister of State in the Minis-
try of Educidflon and Scientific Re-

search (Dr. K. L. Shrimall): (a)
Eighteen.
(b) 1856-57 Rs. 18,690,322
1957-38 Rs 20,07,982
1856-61. .. Rs. 10532

lakhs approximately.

Naga Hostiles in Manipur

Shri Radha Raman:
718. { Shri Assar:
Shri L. Achaw Singh:

Will the Minister of Home Affanrs
be pleswed to state:

(a) whether it is a fact that armed
Naga hostiles entered Manipur ter-
vitory on the 21st December, 1957 and
4th February, 1858 and looted villages
of Tungjor and Chingmei Khunow in
the Mao Ares;
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(b) if 30, the extent .of loss in sach
mg;u‘

(c) the number of persons injured
\Or sssaulted?

The Minister of Home Afiairs (Shri
G. B. Pant): (2) A report was made
that on the night of the 21st Decembey
1957 some Naga hostiles had looted
some property from the Tungjoi Co-
operative Society. On investigation
the complaint was found to be false.
There was no raid on Chingmal
Khunow. On the night of 7/8th
Pebruary, there was a raid in
Chingmai Khullen. Some rice, live-
stock and cash is reported to have
been looted.

(b) Approximately Rs. 6000.
(c) Three persons are reported to

have been injured i Chingmai
Khullen.

Survey of India Staff

714. Shri 8. M. Banerjee: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the Survey of India
Class IV Karmachart Union, Dehra
Dun applied for recognition in 1831;
and

(b) it so, the reasons for which re-
cognition could not be given?

The Deputy Minister of Education
and Scientific Research (Dr. M. M.
Das): (a) Yes, Sir.

{b) The Union was not recognised
as it had as its members persons who
were not employed as Class IV ser-
vants in the Survey of India.

feeelt wwef & seaTouTew
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Schools in Andamans

776 Shri L. Elayaperumal: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the number of single teacher
schools which have been started :n
Andamans up-to-date, and

(b) how many of them are still
functioning®

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr K L Shrimali): (a) and
(b). The information 1s being c¢nl-
lected and will be lard on the Table
of the Lok Sabha in due course
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" Synthetic Rice
981, Shri D. C. Bharma: Will the

Minister of Edacation and Scientific
Research be pleased to state:

(a) the quantity of synthetic rice
manufactured during 1987-58 so far;

(b) the places where it has been
‘manufactured; and

(c) the names of the States to
-which it has been supphed’

The Deputy Minister of Education
and Scleatiic Research (Dr. M. M.
Das): (a) 45 tons of rice shaped grains
and other macaroni products were
produced

(b) At the Central Food Techno-
logical Research Institute, Mysore

(c) Kerala State onlv.

Janata Colleges

ng, J Shrimatl Tla Palchoudhuri:
* Shri Ram Krishan:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) how many Janata Colleges have
already been started and how many
are proposed to be started during the
Second Five Year Plan (State-wise)-

(b) whether any change in the syl-
labus of the colleges has been effect-
ed; and

(¢) whether there is any unifor-
mity of standard of training in all the
colleges?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No
Janata College has been started so
far in the Second Plan. Provision
exists for six such colleges in the
Plans of the following States:

Andhra ‘e .. o1
Bibar e e ee 2
Orissa . 1
Manipur . . e 1
Tripura P .e e 1
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(b) and (c). The Seminar on Janata
Colleges held in 1856, has framed a
syllabus for all the Janata Colleges.
In order to bring uniformity in the
essential features in all the Janata
Colleges, the syllabus has been re-
commended to all State Governments
with the request to adopt it with
such modifications as may suit their
needs and conditions.

Vijay Mandir

783. Shri Vajpayee: Will the Minis-
ter of Education ang Scientific Re-
search be pleased to state:

(a) whether the management of
the “Vijayo Mandir”, an archaenlo.
gical monument situated at Vidisha
(Madhya Pradesh) has been placed
under the Department of Archaeo-
logy; and

(b) it so, the steps taken by Gov-
ernment for its preservation and
maintenance?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K, L, Shrimali): (a) Ves,
Sir.

(b) There 1s an attendant to look
after this monument. In 1956-87 de-
bris around 1t was removed, the plinth
was exposed and hanging masonry at
places was underprinned.

Ramjas Coliege Society Deihi

784. Shri Nek Ram Negi: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to part (d) of Un-
starred Question No. 12168 on the 4th
September, 1957 and state:

(a) whether the cases for exemption
of two Principals (not fully qualified)
of Higher Secondary Schools in Dethi
run by the Ramjas College Society
have been considered; and

(b) if so, the decision taken?

The Minister of State in the Minis.
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.
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(b) The two Principals fulfilled the
revised qualifications laid down by
the Board of Higher Secondary Edu~
cation, Delhi.

Japanese Archacological Expedition

785. Shri Raghunath Singh: Will the
Minister of Education and Scientific
Research be pleased to state whether
it is a fact that a Japanese archaeo-
logical expedition is visiting India in
November, 1958 under the leadership
of Professor Masato Nagao of Kyoto
University?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): Prof.
Gadjin M. Nagao of Kyoto University
has proposed a visit to India of a
small team of rescarchers under his
leadership to conduct an archaeologi-
cal and historical survey of a few
places of Buddhist interest but no date
for the visit has yet been fixed.

Children's Literature

9786. Shri Panigrahi: Will the Min.
ister of Education and Scientific Re-
search be pleased to state:

(a) whether the Central Govern-
ment gives any financial aid to State
Committees formed for improvement
of Children’s literature in  regional
languages; and

(b) if so, whether any grant has
been given or is proposed to be given
to Origsa Children’s Literature Com-
mittee formed by the State Govern-
ment?

The Minister of State in the Minis-
try of Education and Scientific Re-
;nh (Dr, XK. L. Shrimall): (a) No

(b) No. 8ir.

Relief work in Natural Calamities

997, Sbri N. B. Munisamy: Will the
Minister of Finance be pleased to
nate:
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(a) the amount of the Central loan,
grants and advances o each State for
relief work in connection with natural
calamities for the year 1958-57; and

(b) the nature of such assistance
and on what terms they are supplied
to each State?

The Deputy Minister of Finanuce
(Bhri B. R. Bhagat): (a) and (b). A
statement furnishing the information,
80 far ss this Ministry is concerned,
is laid on the Table of Lok Sabha.
[See Appendix IV, annexure No. 11.}

Tobacco Cultivation

88 f Shri D. C. Sharma:
" \ Shri Ram Krishan:

Will the Minister of Finance be
pleased io state:

(a) the area of land in the Districts
of Gurdaspur and Mohindergarh in
the Punjab brought wunder tobacco
cultivation during 1957-58; and

(b) the total amount of excise duty
on tobacco realised therefrom in each
district during the same year?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).

Dastrict Acreage Amount of excise
duty realised.
Gurdaspur 233 Rs. 83,863

wpto January 1958)

Mohindergarh 317 Rs. 56,327
(upto January 1958)

Lok Sahayak Sens

789, Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state:

(a) the number of persons trained
by the Lok Sahayak Senz in vagjous
States from July 1057, so far and the
names of places where training camps
were held;

(b) the expenditure incurred om
mmmwow-mmxm-u
20 far;
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(e} whether it is proposed to ex-
pand the activities of the Lok
Sahayak Sena; and

(d) i so, the steps taken so far?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh
Rao Gaekwad): (a) From 1st July
1837 up to 25th February 1958, 139
Lok Sahayak Sena camps have been
heid in the different States Infor-
mation regarding the number of per-
sons trained in 134 camps 1s available
Two statements showing the number
of persons trained in the different
States and the names of places where
camps were held are placed on the
Table of the Lok Sabha [See Appen-
dix IV, annexure No 121]

(b) A sum of about Rs 594 lakhs
has been spent on these 139 camps

(c) and (d) Yes Progressively
according to availability of resources
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Defence Services (Revision of Pay)
Rnles

792 Shri Ajit Singh Sarhadi: Will
the Minister of Defence be pleased
to state

(a) whether 1t 1s a fact that Defence
Services (Revision of Pay) Rules 1947
were made applicable to the civihbans
holding non-permanent posts (post
1931 and pre-1947 entrants) of the
Government of India, Minstry of
Defence from 1st January, 1948,

(b) 1f so, whether 1t 15 a fact that
the Assistant Masters working at the
pre-organised King George’s Military
School (then known as King George's
Royal Indian Military College) and
finally absorbed as Assistant Masters
m the reorganised schools have been
made an exception in the application
of the above rules; and

(¢) if so, the reasons therefor?

The Deputy Minister of Defence
(Shrl Raghuramaiah): (a) The
Civilians in Defence Services (Re.
vision of Pay) Rules, 1047, were
made applicable to civilians paid from
the Defence Services Estimates who
had opted for Service in India ex-
cept in the case of the following cate-
gories:—

(i) Government servants engaged
on contract;

(1) Government servants not in
whole time employment; and
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(iil) Govermment servants psid
out of contingencies.

The said Rules could be elected by
the persons concerned either from
the 1st January, 1947, (or in the case
of those who had entered Service
after that date from the date of such
entry) or from 1st January, 1948,

(b) and (c). As the re-organisation
of the set-up of the King George'’s
school on the lines of a Public School
was under consideration at the time
of the introduction of the Revised Pay
Rules, the question of applying those
Rules to the Asst. Masters of the
King George's Schools did not arise
then. The scales of pay then existing
for them were considered adequate.
Consequent on the re-organisation of
these schools in 1952,the revised scale
of pay was made applicable to such
of the Asst. Masters who fulfilled the
prescribed qualifications and were
approved for retention by the Select-
ion Boards. No discriminatory treat-
‘ment has thus been accorded to these
Asst. Masters.

Separation of Judiciary
from Executive

Shri Raghunath Singh:
"”‘{ Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to refer to reply given to
Starred Question No. 85¢ on the 13th
August, 1957 and state the further
progress made in regard to the <eva-
ration of judiciary from executive®

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
Since Starred Question No. 854 was
answered in August last, the Govern-
ment of Orissa have drawn up a
scheme for the separation of the
Judiciary from the executive. The
Government of India have also urged
the State Governments which have
not effected total separation of
judiciary from executive, to effect
such separation as early as possible
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Exemption of Cotton Goods from
. Sales Tax

795. Shri Vajpayee: Will the Minss-
ter of Finance be pleased to state:

(a) whether any representation has
been received fram the Delhi Hindus-
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tani Mercantile Association urging
exemption o the floating stocks of
eotton goods from the levy of the
Sales-tax; and

{b) i so, the reactions of Govern-
ment thereto?

The Deputy Minister of Finance
{Shri B. R. Bhagat): (a) Yes, Sir.

(b) In view of the decision taken
at the Finance Ministers’ Conference
in November, 1957, to allow  States
1o tax sales of stocks of textiles, sugar
and tobacco and its products held by
the dealers on 13th December, 1857
on which additional duties of excise
under the Additional Duties of Excise
(Goods of Special Importance) Act,
1957, would not have been levied, the
Government of India do not propose
to exempt such stocks from sales tax
levied in Dethi.

“Kitaras” Community of Kerah

798, Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have re-
ceived any memorandum from the
members of Kitaras community of
Kerala for their inclusion in the list
of Scheduled Castes of the State of
Xerala; and

(b) it so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Such a representation has been re-
celved.

(b) It was forwarded to the State
Government for consideration, while
formulating their proposals for the
final revision of the list of Scheduled
Castes with a view to include such
castes also as are not already on the
list but which still suffer from the
stigma of untouchability. Recom.
mendations from the Government of
:umh&hmwdmlumﬂ-
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Naga Raids

997. 8hri L. Achaw Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of raids made by
armed Nagas into Manipur since the
1st September, 1857;

(b) the total value of public and
private property looted by them;

(c) the number of casualties among
the villagers, Manipur Civil Police,
Manipur Rifles and Assam Rifies;
and

(d) the amount of relief in cash or
kind given to the respestive families
of the killed, wounded and dispos-
sessed?

The Minister of Home Affairs (Shri
G. B. Pant): (a) Twenty-two,

(b) Approximately Rs. 1600/- and
Rs. 27,400/- respectively.

(c) One Assam Rifleman was killed
and another wounded.

(d) The grant of relief to the Assam
Riflemen will be governed by the
relevant rules. No relief has yet been
given.

Political Sufferers in Delhi Territory

798. Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased to
state:

(a) whether Government have
decided upon financial help to be
given to political sufferers in Delhi
‘Territory during 1958-59; and

(b) if so, the amount sanctioned for
this purpose?

The Minister of Home Affairs (Shri
G. B. Pant): (a) and (b). No decision
has yet been taken.

Geological Survey of Kolaba

799. Shri Assar: Will the Minister
of Steel, Mines and Fuel be pleased to
state:

(a) whether Government have made
any Geological Survey in District of
Kolaba in Bombay State; and
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(b) if so, the result thereof?

The Minister of Mines and Oil (Bhri
K. D. Malaviya): (a) Yes, Sir. During
1955, a traverse survey was made by
the Geological Survey of India.

(b) The minerals reported to occur
are building stones and bauxite.

Orderlies and Batmen

800. Shri M. Elias: Will the Minister
of Defence be pleased to state:

(a) what are the functions of a sol-
dier detailed as a batman or an order-
ly;

(b) how many batmen are posted to
an Officer;

(c) who pays them;

(d) the number of soldiers who are
working at present ag Personal Bat-
men in India;

(e) whether it is a fact that these
soldiers are sometimes called upon
by Officers to do such jobs for them
and their families which they are not
supposed to do; and

() the number of such complaints
received from these soldier-batmen
during 18577

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesinghrao
Gaekwad): (a) In addition to his
normal soldiering duties, a batman
acts as a personal attendant to the
officer. He is required to do for the
officer such odd jobs as running
errands, maintenance and upkeep of
the officer’s uniform, equipment and
arms. He also looks after the officer’s
personal belongings.

(b) Batmen are authorised only for
units serving in operational areas and
the scale is one batman each for an
officer, a Nursing Officer or a Junior
Commissioned Officer and pgne for
every two Nursing Cadets,

(c) Soldiers acting as batmen
receive their normal pay and allow-
ances from Government. The Gov-
ernment, however, recovers the follow-

3 MARCR® 1058

Wiritten Answers atog

ing amounts from the ofMcers con-
cerned for the services rendered by
the batmen:

Officers Rs. 80/- pm.
Nursing Officers/Cadets Rs. 7.50 p.m.

No recoveries on this account are
made from the Junior Commissioned
Officers.

(d) It is not be desirable in the
Public interest to give this informa-
tion. )

(e) No such instance has been
brought to the notice of Government.
Instructions, however, exist prohibit-
ing employment of batmen on what
are termed menial household or other
such duties.

() Does not arise.
Economy in Use of Cement

801. Shri M. Elias: Will the Minister
of Defence be pleased to state the
extent of economy effected in the use
of cement in the Defence Ministry
constructions during the Second Five
Year Plan period?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesinghrao
Gaekwad): The recommendations of
the Cement Economy Commuittee
appointed in 1956 by the Ministry of
Works, Housing and Supply, have been
adopted by the Military Engineer
Services I1n so far as they are appli-
cable to Defence works This has
resulted in considerable reduction in
the requirements of cement. It is,
however, not possible to give a defimte
figure about the economy effected.

Research Centres

802. Shri Wodeyar: Will the Minis-
ter of [Education and Scientific
Research be pleased to state the num-
ber of Foreign Scientists working in
the Government of India Research
Centres, actively engaged in Research
work?

The Deputy Minister of Education

and Seientific Research (Dr. M. BB
Das): 47.



3109 Written Answers

Ofl Befineries

803. SBhri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state: ‘

(a) whether Government have
received the Balance Sheets of the oil
refineries in India for the year ending
the 31st December, 1957; and

(b) it so, the percentage of profit
and the dividend declared by each
Refining Company?

The Minister of Mines and Oil (Shri
K. D. Malaviya): {(a) Not yet, Sir

(b) Does not arise.

University in Patiala

804. Sardar Igbal Singh: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether it is a fact that a
request has been received for the set-
ting up of a University in Patiala; and

(b) it so, the action taken thereon®

The Minister of State In the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimali): (a)
No, Sir.

(b) Does not arise.
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Harijans from Pakistan

810, Shrli Pangarkar: Wil the
Minister of Home Affairs be pleased
to state:

(a) the number of Harijans who
came to India from Pakistan with
temporary permits during 1987-58;
and

(b) whether it is a fact that some
of them want to settle down in India?

The Minister of State in the Minis-
fry of Home Afiairs (Shri Datar):
(a) and (b). The information is being
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coilected and will be laid on the Table
of the Lok Sabha as soon as it is
available,

State Bank of India

Sardar Igbal Singh:
811. { Dr. Samantsinhar:

Will the Minister of Finance be
pleased to state the number of
branches, pay and sub-offices of the
State Bank of India opened since
August, 19577

The Deputy Minister of Finance
(Shri B. R. Bhagat): 49 branches,
8 pay offices and 1 sub-pay office have
been opened by the State Bank of
India during the period from the 1st
August, 1957 to the 15th February,
1858.

E x-Criminal Tribes in Punjab

812. Sardar Igbal Singh: Will the
Minister of Home Affairs be pleased
to state, the names of the important
schemes sanctioned for 1958-59 to im-
prove the lot of Ex-Criminal Tribes
in Punjab?

The Minister of State in the Minfs-
try of Home Affairs (Shrl Datar):
No schemes have yet been sanctioned
for 1858-59.

Niegal Activities of Ships

818. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state
how many ships have been fined by
the Customs authorities of the ports
and harbours on account of their ille-
gal activities during the year 1957 and
1958 so far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): 115 (from 1lst
January, 1857 to 31st January, 1958).

Pakistani Women in India

814, Sardar Igbal Singh: Wil the
Minister of Home Affairs be pleased
to state:

(a) the number of Pakistani women
who have been given standing permis-
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sion since the. 15th October, 1882 to
live in India with their Indian hus-
bands;

{b) the n of women whose
cases for such’permission are at pre-
sent under the consideration of Gov-
ernment; and

(c) when these cases are likely to
be disposed of?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (¢). The information is being
coilected and will be laid on the Table
of the Lok Sabha as soon as it is
available.

Pathankot Aerodrome
815. Sardar Igbal Singh: Will the

Minister of Defence be pleased to
state:

(a) whether Government have any
proposal to remodel the aerodrome at
Pathankot for the purpose of safe
landing of four engined and fast air-
crafts; and

(b) if so, when the work will be
completed?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesinghrao
Gaokwad): (a) Government have no
plans for remodelling the Pathankot
Aerodrome under consideration.

(b) Does not arise.
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Hindi in Matricuiation Examination

817. Shri B 8. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the number of non-Hindi speak-
ing States which have made Hindi
compulsory for matriculation, or 1its
equivalant examination; and

(b) the Central assistance given in
this regard?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimali): (a)
and (b). The information is being
collected from the States and will be
supplied later.
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Botanical Survey

819. Shri Assar: Will the Minister
of Education and Scientific Research
be pleased to state:

(a) whether it is a fact that Gov-
ernment undertook botanical survey
m the Bombay State during 1957; and

(b) it so, m which part and when?

The Deputy Minister of Education
and Scientific Research (Dr. M, M.
Das): (a) Yes, Sir.

(b) The information is being collect-
ed and will be laid on the Table of
the Lok Sabha when collected.

Election Petitions

820. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of election petitions
received by the District Judges in the
Union territories of Manipur, Tripura
and Himachal Pradesh respectively
out of the elections to the Territorial
Councils in 1957,

(b) the number of election petitions
still pending with the District Judges
in each Union territory and the num-
ber of petitions disposed of; and

(¢) whether any election to the
Territorial Councils has been declared
void?

The Minister of Home Affairs (Shrl
@G. B. Pant): (a) to (c). Information
is being collected and will be laid on
the Table of the Lok Sabhs.
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MESSAGES FROM RAJYA BABHA
DEATH OF SHRI DURGA CHARAN Secretary: Sir, T have to report the

BANERJEE following messages received from the

Mr. Speaker: I have to inform the
House of the sad demise of Shri
Durga Charan Banerjee, who passed
away in Calcutta on the 28th Feb-
ruary, 1958, at th age of 60 after
protracted illness.

Shri Banerjee was a Member of the
First Lok Sabha from Midnapore-
Jhargram constituency of West Bengal.

I am sure the House will join with
me in conveying our condolences to
the family of Shri Banerjee.

The House may stand in silence for
a minute to express its sorrow.

(The Members then stood in silence
for a minute).

PAPERS LAID ON THE TABLE

REPORT OF UNIVERSITY GRANTS
CoMMISSION

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimall): Sir,
I beg to lay on the Table under
Section 18 of the University Grants
Commission Act, 1956, a copy of the
Report of the University Grants Com-
mission for the period December, 1953
to March, 1957. [Placed mn Library.
See No. LT-565/58.]

AMENDMENTS TO CENTRAL Excisg AND
Savr Rures

The Deputy Minister of Finance
(Shri B, R. Bhagat): Sir, I beg to lay
on the Table, under Section 38 of the
Central Excises and Salt Act, 1944, a
copy of Notification No. GSR. 34,
dated the 22nd February, 1958, making
certain further amendments to the
Central Excise Rules, 1944 [Placed
in Library. See No. LT-566/88.]

Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed fo returm
herewith the Central Sales Tax
(Amendment) Bill, 1958, which
was passed by the Lok Sabha at
its sitting held on the 25th
February, 1958, and transmitted to
the Rajya Sabha for its ypecom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (6) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed to return
herewith the Appropriation Bill,
1058, which was passed by the Lok
Sabha at its sitting held on the
26th February, 1958, and transmit-
ted to the Rajya Sabha for its
recommendations and to state that
this House has no recommenda-
tions to make to the Lok Sabha in
regard to the said Bill”

(ui) “In accordance with the pro-
visions of rule 101 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 27th February, 1958,
agreed to the following amend-
ments made by the Lok Sabha at
its sitting held onm the 18tk
February, 1958, in the Indian Re-
serve Forces (Amendment) Bill,
20587

Enacting Formaula

3. That at page I, line 1,—
for “Eighth” substitute “Ninth”.
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(iv) “I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
Thursday, the 27th February,
1038, passed the enclosed motion
concurring in the recommendation
of the Lok Sabha that the Rajya
Sabha do join in the Joint Com-
mittee of the Houses on the Bill
to amend and consolidate the law
relating to merchant shipping.
The names of the members nom-
inated by the Rajya Sabha to
serve on the said Joint Committee
are set out in the motion.

Motion

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill to amend and consoli-
date the law relating to merchant
shipping, and resolves that the
following members of the Rajya
Sabha be nominated to serve on
the said Joint Committee:—

1. Shri Janardhan Rao Desai,

2. Shri Akbar Ali Khan,

8. Shri T. V Kamalaswamy,

4. Shrimati Savitry Devi Nigam,
5. Shri J. S. Bisht,

6. Shri M. D. Tumpalliwar,

7. Shri Jethalal Harikrishna Joshi,
8. Dr. Raghubir Sinh,

9. Qiani Zail Singh,

10. Shri Vijay Singh,

11. Shri R. S. Doogar,

12. Shri Abdur Rezzsk Khan,
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE.

TALKS HELD WITH DR, GRAHAM

Shri Vajpayee (Balrampur): Sir,
under Rule 197 I beg to call the atten-
tion of the Prime Minister to the
following matter of urgent public im-
portance and request that he may
make a statement thereon:—

“Talks held with Dr. Graham
on the Kashmir issue, during his
recent visit to India.”

The Prime Minister and Minister of'
External Affairs and Finance (Shx1
Jawaharlal Nehru): On 2nd Decem-
ber 1957, the Security Council adopted
a resolution, copy of which is being
separately laid on the Table of the
House. [See Appendix IV, annexure
No. 15.]

The Government of India did not
accept this resolution and India's
representative in the Security Councilk
made our position clear in the follow-
ing words:—

“I am, therefore, authorised by
the Government of India to say
that, as on previous occasions,
even on the occasion of the resolu-
tion which enabled Mr. Jarring to
go to India, there was no question
of our acceptance, no question of
our acquiescence to what has been
put i1n this resolution. We shall
offer the traditional hospitality of
our country to Dr. Graham, if he
goes there.”

Dr. Grasham arrived in Delhi on
January 12, and left for Karachi on
January 17. He came back to Delhi
on January 28 and left for Karachi on
the morning of February 1. He paid
a third visit to Delhi from February ?
to February 13.

During his stay in Delhi Dr. Graham:
and his officials had several talks with-
our officlals and with the Minister for
Defence. Dr. Graham salso saw me-
on three occasions.
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Throughout these talks, we reiterat-
-ed our position as stated during the
discussions in the Security Council
and elsewhere and stressed that action
Thas to be taken by Pakistan to vacate
the aggression in terms of the Security
“Council resolution of 17th January
1948 and the UNCIP resolutions as
defined in detail by our representative
in the Security Council. So far as
the Government and the people of
India are concerned, they have fully
-complied with, and continue to adhere
to, the provisions of the Security
“Council resolution of 17th January
1948, part I of the UNCIP resolution
of 13th August 1948 and the Cease-
fire Agreement, the provisions of
‘which have been consistently violated
by Pakistan during the last ten years.
“We expressed the hope that the U.N.
representative and the Security
Council will take necessary action for
‘the rectification of these violations, for
the vacation of aggression by Pakistan
and for future compliance by Pakistan
with the provisions of the Security
Council resolution of 17th  January
1948, Part 1 of UNCIP resolution of
13th August 1948 and the Cease-fire
.Agreement.

CORRECTION OF ANSWER TO
'SUPPLEMENTARIES ON STARRED
QUESTION No. 219.

The Deputy Minister of Finanecs
(Shri B. R. Bhagat): Sir, with your
permission, I would like to make a
minor correction to a statement which
I made on the floor of this House on
18th November, 1957 in reply to
supplementaries to Starred Question
No. 219 by Sarvashri Morarka and
Nathwani regarding the under-writing
-of shares by the Life Insurance Corpo-
ration. At one stage I stated:

“It can be worked out. The
statement gives the commission in
each case. Before under-writing
the shares, the Life Insurance

+ General Discussion

Corporation satisfy themslves that
all thage shares which they under-
write will yield profit by way of
commission.”

The statement should read as under:

“It can be worked out. Before
underwriting the shares, the Life
Insurance Corporation  satisfy
themselves that all those shares
which they underwrite will yield
profit by way of commission.”

I now place on the Table of the
House a statement showing the com-
mission earned by the Corporation by
under-writing shares of various com-
panies, as at 30th September, 1837.
[See Appendix 1V, annexure No. 16.]

RICE MILLING INDUSTRY
(REGULATION) BILL*®

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): Sir,
I beg to move for leave to introduce a
Bill to regulate the rice-milling indus-
try in the interests of the general
public.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to regulate the rice-
milling industry in the interests of
the general public.”

The motion was adopted.

Shri A, M. Thomas: Sir, I introduce
the Bill.

RAILWAY BUDGET, 1958-58—
GENERAL DISCUSSION-—contd.

Mr. Speaker: The House will now
resume further discussion on the
Railway Budget. Out of 15 hours
allotted for the discussion, 11 hours
and 28 minutes have already been
availed of and 3 hours and 32 minutes
now remain.

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 3-3-58.
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How long is the hon. Minister likely
to take for his reply?

The Deputy Minister of Rallways
(Shrf Shahnawaz Khan): One hour.

Mr. Speaker Therefore, 2 hours
and 32 minutes are left.

Shri T. B. Vittal Rac (Khammam):
Does the time left include the time
for the Minister’s reply also?

Mr. Speaker: Yes, it does. I shall
call upon the Railway Minister to
reply to the debate at 14:30 hours.

An Hon. Member: At 14'40 hours,
Sir.

Mr. Speaker: All right, I will call
him at 1440 hours. Now, Shri
Barman may continue his speech.
Hon. Members will try to be short and
brief so that other hon. Members may
have an opportunity. I shall allow
ten minutes to each hon. Member.

Shri Feroze Gandhi (Rai Bareli):
Only ten minutes?

Shri Raghunath Singh (Varanasi):
At least Shri Feroze Gandhi may be
given five minutes more.

Mr. Speaker: Hon. Members who
want to make long speeches should
come earlier. I shall give half an hour
to him.

Shri Feroze Gandhi: Some hon.
Members have been given 50 minutes
and even one hour. It is only once
in a year that we get this chance.

Mr. Speaker: Sometimes it so
happens “first come, first served”.

Raja Maheadra Pratap (Mathura):
May we know the names of those
whom you are to call?

Mr. Speaker: It depends upon
those that get up and catch my eye.

General Discussion 31286

12.09 hrs.

Shri Barman (Cooch Behar—Reserv-
ed—Sch. Castes): Mr. Speaker, Sir, I
mentioned on Friday that as early as
10th February, 1957, what is popularly
known as a new deal was announced
by the hon. Railway Minister. By this
new deal certain posts in the upper
grade had been increased. But
I have to intimate to the hon.
Railway Minister, on the information
that I have in my possession, that
those promises remain unfulfilled so
far as the North-Eastern Railway is
concerned and especially regarding
the newly created North-East Frontier
Railway is concerned. I am told that
the facts are, by the new deal, in the
upper two grades of Rs. 200 to Rs. 300
and Rs. 150 to Rs. 225 the percentage
was raised from 1 to 5. So far as the
third category is concerned, it was
raised from 14 per cent to 32 per cent.
I am told that so far as the north-
east frontier region is concerned, only
2} per cent in the upper two grades
had becen given effect to. But, so far
as promotion to the third category is
concerned, which was raised from 14
to 32% per cent, not a single com-
mercial clerk from the fourth category
has been upgraded or promoted. This
has caused much dissatisfaction. I
would humbly ask the hon. Minister
of Railways to look into the matter,
and to see, that if the facts that I
have stated are correct or are sub-
stantially correct, the grievances are
redressed as early as possible.

Secondly, I am told that there is an
invidious distinction in regard to the
commercial clerks in the North-East-
ern Railway. In other railways, the
members of the staff are recruited
as commercial clerks. But so far as
the north-eastern region is concerned,
they are recruited as tally clerks.
They have no opportunity for years
together to get training in goods and
coaching services. As a result, all
these years, they remain without any
training and so they remain in the
same position, Those who get earlier
training, though recruited later omn,
get seniority in terms of service an@
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they get earlier promotions and other
advantages.

1 am told that at the Alipur Duar
training school, they have very little
scope, and regarding admission as it
is now, there is a huge number wait-
fng for training. I would request the
hon. Minister to see that special
arrangements are made, in addition to
the advantage that is to be had in the
Alipur Duar school, to give training
to the staff so that their grievances
may be removed at an early date.

Next, I should like to make a few
general observations regarding the
service conditions and the working
conditions of commercial employees
in the railways. In the questionnaire
issued by the Pay Commission, there
is a definite question put. In regard
to pay structure, the question is:
“Should salary differentials be based
primarily on elements such as educa-
tion, training and skill required and
responsibility attached to different
posts of grades and services? Should
not importance be attached also to
elements such as fatigue, hazards, un-
pleasantness, etc., associated with
employment?”

If the answer to the above question
is in the affirmative, I have no doubt
in my mind that the claims of com-
mercial clerks in the railways become
{rresistible. Myself and my hon.
friend, Shri Sinhasan Singh, person-
ally visited the lhi Main Station
here last Saturday We were rather
surprised how such conditions of
work could exist there in a station
which is just in front, and under the
nose, of the hon. Railway Minister.
As T have no time to relate the condi-
tions that we have seen in detail, I
would ask the Minister just to find
some time and see how the com-
mercial clerks are working in the
Delhi Main station, They are work-
ing in the most terrible conditions
there. The furniture is almost in a
broken condition. In a room 20 feet
by 10 feet about 15 commercial clerks

were working, standing, at the time
of our visit.

Now, the work of these commercial
clerks is very tiresome, because, all
along practically, they have to work
standing. They have very little
occasion totakeany rest.In a station
where there 1s 24-hour booking, the
booking clerks have to work all along
Though the prescribed or the schedul-
ed hours may be eight or nine hours,
they have to work practically much
beyond the prescribed hours, to
adjust the accounts, to give over
charge to the next man, which takes
one to two hours. Thus, they have
practically to work overtime by about
three hours for which they get no
extra remuneration.

We also saw the service conditions
of the clerks in another sphere. We
first of all went to the man who was
working n the parcels. There was a
heap or a pile of parcels behind his
back, and he was still weighing par-
cels that wére coming in a stream
which were permitted by the Station
Master. His duty hours were from
8 to 5. We were there at about 86,
and still he was working. I would
draw the special attention of the
Minister to one fact. While that man
was taking new parcels and weighing
them, the heaps that he had already
weighed lay behind him. Not a single
guard was provided to watch the
parcels. In those circumstances, any-
body could lift any parcel and walk
away with it. But that commercial
clerk will be penalised for the loss.
In order that the clerk could work-——
it may be for some extra hours, two
hours or so,—with a peaceful mind,
should there not be some station
guards to see that no parcel is remov-
ed and no pilferage occurs while par-
cels are weighed? I think the condi-
tions that we saw there are hazard-
ous for the clerk in the sense that he
is penalised for such pilferages or sich
missing or loss of parcels while he is
engaged in weighment work.
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Then we went to the goods shed
which was full up to the ceiling, with
thousands and thousands of parcels
and goods. On the side of the railway
line, the shed is completely open. We
were told that there is one chowkidar
stationed there at night, but if there
be any loss or pilferage or if any
package is missing, it will be the com-
mercial clerk who is responsible, and
who has gone home at that time, But
he will be penalised for the loss. No
responsibility is attached to the man
who is on duty watching over those
goods, for any pilferage or loss of the
goods. It seemed to us very surpris-
ing to see all these things.

Then we went to another place at
an open platform There were a lot of
packages lying about there. They
said to us that the number was about
4,000 in all. It was all on the plat-
form and one commercial clerk is in
charge of it. He despatches them as
and when the train comes, to the dif-
ferent destinations, according to the
number that has to be despatched. We
fail to understand how one man,
without any guard could look after
such a huge number of packages—
4,000 packages—and be responsible for
any missing or pilfered package.
There should be someone to watch
over the parcels. These are examples
of the working conditions which we
noticed there.

One thing may be stressed here.
Due to the continuous work and the
strain imposed on them, these people
become exhausted towards the end of
their duty hours. But then they still
have to work. They submittea to us
that though the sanctioned strength
was there for about 140 men or so,
so far as thé Delhi Main station was
concerned, the number was very short.
They are short of staff. Only 100
persons were working, and as a result,
they have to do much more work.
They submitted to us that the duty
hours should be reduced to six hours
a day, so that ultimately, with the
additional two or three hours during
which they have to work the total
will come to eight or nine hours a day.

There is a limit to human patience
and human energy. These people
have to look after their children, look
after their homes, their shopping and
other work. They are completely
exhausted. After going home, they
have to strike up the accounts.
Practically, the whole time they are
engaged in doing the work. For all
that, what is the pay that they get?
The lowest pay so far as clerks are
concerned in the Railway administra-
tion.

I find that this matter had been also
looked into by the earhier Pay Com-
mussion. In 1947, the Central Pay
Commission while analysing the jobs
of the loading and un-loading goods
and parcels laid down that a com-
mercial clerk can handle only 400
packages in the hours of his duty. In
fact, the statement is that three to
five times that number of packages
are handled by the commercial clerk
in the course of 83 hours of duty. At
several places like New Delhi, the
Goods transit clerk has to un-load 800
packages and re-load the same num-
ber, 1600 packages in all.

In considering their work which
involves this sort of penalisation every
now and then you have tosee whether
the pay structure and their conditions
of service are adequate or not. Con-
sidering Question No. 26 in the Ques-
tionnaire of the Pay Commission, you
have to concede that there is utmost
fatigue that these commercial clerks
have to undergo. They have to handle
military goods also, other inflammable
materials and all that. In addition,
their work is the most unpleasant of
the whole lot. In the present fabric
of our social structure, we take little
notice of those who have to undergo
all these fatigues, hazards and un-
pleasantness. But, that is a bigger
question. I should humbly ask the
hon. Railway Minister, who knows
these things well and the worrles of
those who are placed in the lowest
rung of the ladder, to consider the
case of these commercial clerks, who
are under these conditions, ana see
whether their pay structure is quite
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right. I am told that some Members
of the last Pay Commission had
recommended a higher scale for these
commercial clerks than for a few
other categories, but ultimately the
Railway Board turned it down. These
commercial clerks are still in the
lowest rung of the ladder. If the
questionnaire of the Pay Commission
has any force, I submit that their
<onditions of service and pay structure
should be made just and fair.

I have submitted the general case
on behalt of the unfortunate lot. I
know that 1t involves a lot of money.
As I find from the statistics, out of
11 lakhs of railway employees, their
number is 26,000 or so. If a certain
consolation and consideration is given
towards the lot of these in the lowest
rung in the ladder of railway service,
I hope that much of the loss that the
Railway is put to, to the extent of
crores and crores will be saved and
things will improve, and whatever
they pay towards the amelioration of
the conditions of those in the lowest
rung will be amply compensated.

Shri Feroze Gandhi: Mr. Speaker,
the Railways are the best example
thdt we have of a Plan in action. Their
working can best be described as a
combination of ideas which have got
to result in co-ordinated action The
safe running of a train over a dist-
ance of a thousand miles requires the
performance of more than 2,000 dif-
ferent operations, each one of which
has got to be done with meticulous
care. Therefore, whilst criticising, and
very rightly so, the failures of the
Railway administration, their short-
comings have to be assessed against
the background of the burdens and
the responsibilities which fall on this
great transportation machine.

The most vital factor which, today,
affects the Railways is that the
demand for transport has outstripped
supply. The work done by the Rail-
ways is assessed in terms of certain
operating indices. I would like to

scrutinise some of them before the
House. The first amongst these is the
passenger mile. Simply stated it
means something like this. If ten
passengers travel 10 miles, that is
equal to 100 passengers travelling one
mile or a hundred passenger miles.
In the year 1856-57, the index of pas-
senger mules of the Indian Railways
stood at 41,878 miillion. Reduced to
a daily figure, it amounts to 114:7
million passenger miles a day. Putting
it in another way, this index means
that the Indian Railways transported
41,878 million passengers a distance of
1 mile in 1956-587.

Similarly, we have the ton mile.
This index stands at 40,000 million.
Again, stating it simply, it means that
40,000 million tons of goods were mov-
ed toadistance of 1 mile by the Rail-
ways. Stated still more simply it means
that the Railways moved for every
man, woman and child in India, one-
third of a ton a distance of 1 mile
daily, that is, per head of our popu-
lation.

I would lhike to simplify this even
more, that is separate the passengers
and the miles and see what happens.
The number of passengers carried by
the Indian Railways in 1956-57, yearly
was 1406-6 million. Daily, 1t works out
to 3-8 million or 38 lakh passengers
were transported daily on the Indian
Railways in 1956-57. Imagine trans-
porting 38 lakhs of people who are
on the move continuously. It is
something like more than twice the
city of Delhi; a city of the size of
Bombay continuously on the move
night and day. That perhaps explains
the difficulties in catering.

An interesting question is—I have
found it rather interesting and I have
asked many Members including our
great Railway expert Shri Frank
Anthony, who, unfortunately, is not
here,~how many trains the Railways
operate? When 1 discovered the
figure, I was a little amazed.
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"The total number of trains, passen-
gers and goods, operated in the year
1956-57 is 2,944,000 whicE works out
to 6,971 trains every day, and this
represents an increase of 861 trains
daily over the figure for 1952.

Passengers load themselves into
trains; goods have to be loaded. The
number of wagons that were loaded
on the Indian railways in 1956-57 was
8,374,000 which means a daily loading
of 22,900 wagons. That is done daily.

To give you and the House an idea
of the pressure on ouyr marshalling
yards, I might mention that the once
notorious Mogalsarai, about which we
do not hear any more and which was
the worst bottleneck on the Indian
railways, detaches and despatches
3,500 wagons a day.

This work falls on the railway
administration and on them falls the
responsibility for the supervision of
6,389 stations, 9,185 locomotives, 22,440
coaches, 2,49,000 wagons' and the
supervision and maintenance of 34,744
miles of railway track.

I have given these figures just to
give the House in brief an idea of the
work which the railways have to do
daily, and it is m this colossal back-
ground; in the daily performance of
this gigantic task of operations that
accidents take place.

I would like, because the question
of accidents has been raised, to sub-
mit to the House a scrutiny of the
railway accidents, the total number,
which have occurred in the last seven
or eight years.

The total number of accidents, that
is of all categories fall under a hund-
red different heads, is as follows:

1952 .. 16,488
1968 ... 13,146
1954 .. 11,450
1955 . 10,644

1858 . 10,111
1957 o 9,543

. Shri Mahanty (Dhenkanal): What
is the number of major accidents?

Shri Feroze Gandhi: I will come-
to that.

So, you will see that the total num-
ber of accidents has gradually gone
down, and is less by about 7,000
against the figure for 1952.

I am sorry my friend Shri Anthony
is not here, because I had prepared all
this for his benefit.

Out of this total of 9,543 accidents
1,840 accidents conshted of running
over buffaloes and cows; 1,671, con-
sisted of the breaking of couplings,—
that 15 something which happens
mostly to goods trains.

An Hon. Member: What is a coupl-
ing?

Shri Feroze Gandhi: A coupling is
a coupler which joins one wagon to
another.

Shri Anthony frightened the House
by saying that the number of engine
failures was mounting up and up and
that a number of accidents were tak-
ing place because of defects in the
track In the last six years I find
that there is one minor accident which
was the result of a defect in the
track I am not talking of the perma-
nent way, failure of bridges etc He:
mentioned the word “track”.

The total eéengine failures are as
follows:*

1953 . 3,451
1954 . 3,341
1955 .. 3,056
1956 .. 3,044
1957 (the

year under

review) .. 3,090

Here, too, the flgure has gradually
declined in spite of the fact that
almost one-third of our engines today
are over-aged. But I would like to go
back a few years. What was the
position of engine failures in the year
1948-497—because Shri Anthony said’
that the railways have started
cooking up figuress. He says
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all these figures are cooked up. There-
fore, I would like to go back to
1948-49,

The annual report states that engine
failures were 4,672 in 1948-49. Against
this, the flgure for the year under
review is 38,090 That shows a very
substantial drop, but here agamn Shri
Anthony has got to be convinced that
these figures are all not cooked up.
'So, we will move back a little more
and go back to the days when the
good Col. Emerson was here and see
‘how he used to prepare figures

The flgure for that year, 1947-48,
for engine failures is 8,300. So, it
appears that since the Indians took
over the Railway Board, the figures
‘have substantially increased and, of
course, later they have gone down.
Against 3,300 engine failures, we have
-about 3,000 after about 10 years.

Members might say that it 1s onlv
a drop of 300, but one has to view th s
total number of failures and ac~dents
against the workload which has fallen
on the railways since the last ten
‘years.

Let us see what has happened. The
passenger miles have increased in 1957
as compared to 1948, by 12,000 million.
“The ton miles have increased in 1957,
as compared to 1948, by 20,000 million,
that is exactly 100 per cent. The
figure for 1947-48 is about 20,000 and
the figure for 1857 is 40,000 million.

The train mileage operated is some-
rthing about which some of us have
no idea, In 1957 these 6,971 trains ran
a total distance of 205 million miles—
all the trains put together, passenger
and goods This works out to about
568,000 miles daily. It would interest
"Members to know that this is equiva-
Ient to a trip to the Moon and back,
leaving a margin of about 89,000
‘miles. That is what the railways
have to do every day.

Mr., Speaker: Only, they are pro-
ceeding horizontally and not vertic-
ally!

Shri Feroze Gandhi: You can never
tell.

The train miles a year, that is the
total number of miles that all the
trains put together run, have in-
creased in the last ten years by 68
million annually.

As far as the volume of originating
freight hauled goes, it is 55 million
tons more than in 1948. Therefore,
Sir, you have to see, analyse and
scrutinise the total number of acci-
dents 1n the background of this in-
creased load which has fallen on the
Railways.

Mr. Speaker: What 1s the increase
in the number of engines?

Shri Feroze Gandhi: One-third of
the stock is overage and two-thirds
is new. The total number is 9,185.
So, you can figure it out. I am told
that half of the one-third overaged
have to be cut up and thrown away,
but they are still in use. This is one
of the reasons why the engine utilisa-
tion 1s low These failures and acci-
dents have to be viewed, as I said, in
the background of the increased load,
which has fallen on the Railways.

Now we will come to the statistics,
which my friend Mr. Mahanty
demanded, i.e.,, the major accidents
which the Government Inspector of
Railways enquired into. For the year
1957 I have given the list of the acci-
dents. Now, we will come to grue-
some details about the total number
of people killed. I think some Mem-
bers put it at a very low figure of 2560
or something like that. The total
number of people killed on the Indian
Railways in 1956-57 was 5,054, not
250. Out of the 5,054, 3,511 were
killed whilst they were trespassing
on the track. They either killed
themseives or why they did it, I do
not know.
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Then, in this year the total number
of railway servants, who lost their
lives, was 288. The total number of
passengers, who lost their lives was
645. But all the passengers were not
killed because of the fault of the
railways, or because of what may be
attributed to the Railways and the
accidents reported by the Govern-
ment Inspector of Railways. The
number of passengers killed was 276
in this year. But, for some reasons
best known to them, 343 persons also
committed suicide in this year on the
Railways.

Shri Somani (Dause): How many?
Shri Feroze Gandhi: 343.

80, you will see that out of a total
of 5,054 persons, who were killed, 276
persons were killed in major acci-
dents, which my friend Mr. Mahanty
referred to. In the year previous to
this only 17 were killed, i.e., in 1956.
The figure fluctuates from year to
year. In some years it is more, in
some years it is less. Therefore it is
extremely difficult to say that the
total number of people killed deter-
mine the number of accidents, because
m this particular year two accidents
have caused the loss of nearly 276
lives.

Now, S8ir, against the total number
of accidents, which 1 gave as 9,563
for the year 1857, let us take another
country where the Railways are con-
sidered to be probably the best in the
world, i.e., Japan. Japan has a route
mileage of 12,000 miles. Indian Rail-
ways have a route mileage of 34,000
miles. The total number of accidents
on the Japanese Railways in 1956-57,
i.e, the same year, was 19,800. You
will be surprised to know the type of
accidents that take place in Japan.

Mr. Speaker: Are any due to earth-
quakes also?

Shri Feroze Gandhi: Not yet.

Out of this 19,800, obstruction and
sabotage caused 3,500 accidents in
Japan. Car-—meaning coaches there-
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by—trouble and damage to cars caused
about 5,800 of this total. Therefore
in a country renowned for its efficien-
cy, where the railways are much more
modernised than in India, we find that
the total number of accidents are sub-
tantially higher than they are on the
Indian Railways.

Shri Biren Roy, (Calcutta—South
West): What was the passenger mile?

Shri Feroze Gandhi: I think it will
be less than in India, but I am not
sure. You can see it, if you like.

Mr. Speaker: The hon. Member may
give the title of the book.

Shri Ferose Gandhi: I will give that
also. It is The Yearbook of Japanese
Railways.

The occurrence of these accidents
poses rather a delicate and a difficult
question. It is my firm belief that
accident begin exactly where caution
ends. Caution ends when disobedience
of the rules begins. A large number
of accidents take place on the Indian
Railways because of the failure of the
staff to observe the rules. If accidents
have got to be checked, the general
and the subsidiary rules have got to
be enforced strictly. Where it con~

cerns the public safety, the severest

punishment should be given for the
violation and the disobedience of the
general rules. Even in cases where
an accident has been averted, but a
rule has been violated, the punishment
has got to be severe.

I cannot but emphasise the obser-
vance of the general and the sub-
sidiary rules of the Railways. Take
these collisions about which we hear
almost every fortnight or month.
Head-on collisions, ie. when two
engines strike each other, can never
take place unless some rule has been
violated. Following collision, like
what happened :n Bombay some time
ago, where one train hits another from
the rear, cannot take place unless
some rule has been violated by the
staff. Take the side collision, which



3139 Railway Budget, 1958-59 - 3 MARCH 1958

[Shri Feroze Gandhi]

has taken place at Sealdah. This
could never have taken place unless
some member of the staff violated
some rule. Therefore. Sir, I would
say with all the strength that I can
bring to bear on this point that the
Railways should take every possible
step tn see that the rules are observed.
But this raises another question. If
the rules have got to he followed at
least they should be understood by
the staff. I am sorry to say it but the
fact is that the very persons for whom
these rules are framed are unable to
make head or tail out of them. I can-
not say more because I was member
of a Commission of inquiry and the
report has not been published yet.
The rules should be framed in very
simple language. They should be re-
vised from time to time and modified.
Most important of all they should be
in the regional language. It is impos-
sible for the railway staff to follow
these rules; they do not understand
them. These rules are about a hundr-
ed years old. They have got to be
revised. They are very important and
they are very good I can assure you
that if the rules are followed, no two
trains can ever come into contact.
That is rather a big statement, to
make, but I make it.

Take the case of drivers. If a driver
takes it into his head that he is going
to violate a signal nobody can stop
him; there is no way of stopping him.
The entire railway administration
cannot stop a driver who has decided
that he is going to violate signals and
he will meet with an accident. So,
these drivers who violate regulations
should be constantly reminded that if
they drive like hell, they are likely
to get there The officers who demand
explanations from drivers for late run-
ning should remember that 1t is better
to cripple a schedule than to cripple a
human being. I would like to suggest
that some of these slogans be pasted
in the railway stations and in the loco-
sheds. They may be useful. A good
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slogan that clicks with the Plan also
can well be eomething like this:
“Death is so permanent; save man-
power for the Plan.”

Mr. Speaker, not all accidents are
caused by the failure of the staff. You
and me also contribute. We also con~
tribute; others contribute also. I
would like to give the House a few
typical examples of accidents which
have taken place in the last few years
because a variety of causes lead to
accidents. An electric multiple unit
train was moving intn a station in
Bombay. A bird was flying over it.
The bird dropped a wire from its beak
which fell on the pantograph, the bow-
like thing which you have on electric
trans This caused a short-circuit
which burnt a hole into the roof. The
passengers got frightened and jumped
out Another train was coming along
and several of them were killed. This
is how some accidents take place,
which nobody can help. Then some
passengers who travelled two years
ago decided to make puris in the train
and enjoy themselves. They lit a
stove and were making puris. Sud-
denly the train jolted, the stove was
upset and the coach caught fire; the
whole lot perished.

How do the workshops contribute
to accidents? The operating staff would
not know about it. In the year 1954,
a train was passing between Chepatiah
and Bettiah. This may be of interest
to Mishray and also to our Railway
Minister. This train was passing over
a girder bridge. There wasg a storm
and the roofs of three carriages were
blown off. The train got derailed on
the girder bridge, but fortunately—I
do not know why—it turned out to be
a mmnor accident; only 8 or 9 were
killed in it. You can imagine the
plight of the passengers. The time
was about 8 o'clock night, people
sleeping in the upper berth; the roof
was suddenly blown up, the sky above
and the river underneath!! This is
not fair to the travelling public. On
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enquiry, it was found that the entire
sides of the coach were pock-marked
with holes and it did not have the
strength to hold the roof. This is an
instance where the workshop contri-
buted to an accident.

There is another peculiar accident.
A gentleman was travelling with a
highly flammable material which the
other passenger did not know about.
He was smoking a cigarette and he
threw it. After sometime, the whole
thing caught fire and the entire coach
was blown up. So, the passengers also
contribute towards a large number of
accidents which result in the loss of
human life.

Having finished with some of the
bouquets, I would like to give a few
suggestions. In the year under re-
view, the speeds of goods trains have
registered a further decline. I raised
this question last year and the hon.
Minister gave me an explanation that
though the speed had fallen to about
9.8 miles per hour, a large volume of
goods was carried. That may be so,
but the decline is dangerous and I
hope that steps will be taken to see
that it does not fall further. Engine
utilisation has also shown a down-
ward trend, but this has been partly
compensated and off-set by the net ton
miles per engine hour, which has
improved. The punctuality percent-
age of passenger trains hag further
deteriorated.

On the other hand, the railways
and the railway administration can
well claim credit for better wagon
utilisation, as is reflected in fairly
good increases in the wagon miles per
wagon day, the net ton miles per
wagon day, the net ton miles per
goods train hour, the average wagon
load and a substantial increase in the
average load of goods trains. These
are all very healthy signs. There has
also been an improvement in the turn-
round of wagons. But I think a very
big achievement has been the reduc-
tion in the number of outstanding
registrations for wagons. On the broad
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gauge this has dropped from 89,800 to
87,000 and odd, i.e. 3.5 per cent. On
the metre gauge, it has been brought
down by 50 per cent, which I think
i a very very good achievement.

It is a pity that in this year of more
or less all-round achievement on the
railways, their record should have
been tarnished by a few recent acci-
dents. In spite of these accidents, to
the 1 million railwaymen, the men who
are today building the future of the
Indian railways, I would like to extend
my appreciation for a job well done
in 1957.

Shrimati Mafida Ahmed (Jorhat):
Mr. Speaker Sir, I am thankful to you
for giving me a chance to participate
in the debate. 1 feel myself fortunate
to have the chance to speak immedia-
tely after Shri Feroze Gandhi, who has
so ably commented on the background
of Indian railways, its administration
and the lack of passengers’ sense of
responsibility in travelling.

At the outset, I wish to express the
deep sense of gratitude of the people
of Assam to the hon. Railway Minister
for paying due attention to the vital
necessities of that under-developed
part of the country. I do hope, that
the House will join with me in expres-
sing their appreciation for the provi-
sions made to cater to the transport
needs of a strategic part of our coun-
try. But, Sir, it is a matter of deep
regret and utter surprise that my hon.
colleague in Opposition, Shri Asoka
Mehta has wrongly criticised the Gov-
ernment for creating this new zone.

13 hrs,

The creation of the North-East
Frontier Railway Zone, with head-
quarters at Pandu and the preliminary
measures taken for the construction of
a rafl-cum road bridge over the
Brahmaputra are measures in the right
direction when the country had taken
up the task of great developmental
constructions.



3143 Rellwoy Budget, 1058-50 3 MARCH 1988  General Discuision 3144

[Shrimati Mafida Ahmed]

The creation of this new Zone is
really a step forward to the mainten-
ance of high standard of operational
efficiency and moreover, I believe, it
will lead to substantial improvement
of communications in that so long
neglected part of India.

The measures taken by the Railway
Administration for stabilising the
Assam Link and for an alternative
alignment are also heartening to the
people who were crying hoarse for
Yyears past to have an all-weather
dependable route

Sir, in discussing the Budget we can
certainly be proud of its impressive
achievements. The non-enhancement
of passenger fares and freight rates
are the most welcome features of the
present Budget. But as the hon.
Minister has stated in his Budget
speech that decisions on the Railway
Freight Structure Enquiry Commit-
tee’s recommendations are to be taken
and implemented in the near future, I
would appeal to the hon. Minister that
while taking the decision and imple-
menting the recommendations of the
Committee, the freight rates on perish-
able articles like vegetables, fruits,
fish, milk, etc, should in no circum-
stances be enhanced. In case of tex-
tiles the khadi and handloom fabrics
and the various articles of cottage in-
dustries should get due exemption.
‘When our Government have taken up
an ambitious programme of industria-
lisation, our railway freight policy
should also be to encourage develop-
ment of industries and not to cause
impediment by imposing increased
rates.

The stoppage of import of steam
Jocomotives for broad and metre
gauge lines and general service wagons
are other splendid aspects for which
the Railway Ministry deserves congra-
tulations.

The references in the Railway
Minister’s Buiget speech to occurrence
of frequent accidents and holding out

no hope for relief of overcrowding in
III class travel are matters of real
concern. Sir, to quote the words of
the hon Railway Minister *“failure of
human element largely accounts for
the accidents”. My submission in this
regard is that—if the overtime work-
ing hours of running staff such as
drivers, firemen and other personnel,
in any way, contribute to fajlure of
human element, then their working
hours should immediately be reduced
and every possible measure should be
taken to avoid further mishaps.

While I do not consider myself com-
petent to deal with the elimination of
overcrowding in III class travel
as a whole, there is room for
its improvement mn our part of the
country. The provision of additional
III class coaches to the existing trains
and introducing more of shuttle trains
will relieve overcrowding to a great
extent. I would request the hon.
Minister to consider whether it would
be possible to run shuttle trains bet-
ween Furkating and Manipur Road
junction, especially on weekly bazaar
days. This will, I think, go a long
way to reduce overcrowding and re-
lieve sufferings of the travelling pub-
lic.

In this context I wish to refer to a
particular seasonal rush During the
P. W. D. working season, thousands of
mazdoors from various parts of Bihar
go to Assam for doing earth work
and they return to their places with
the approach of summer. These tra-
velling labourers’ trouble and hard-
ship in the journey are really pitiable,
So may 1 respectfully suggest Sir, to
make arrangements for special trains
on both the journeys when these
labourers go and come back from
Assam

Now, Sir, I would confine myself to
certain problems relating to the State
of Assam. It is imperative that the
Assam Link line should be stabilised.
Because, Assam is wholly dependent
on the rest of the country for a large
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number of essential commodities in-
cluding foodstuffs; the people of
Assam are subjected to serious hard-
ships when the link ceases to function
during the floods for several months in
8 year. Sir, transport is the first
essential for the development of an
area and when it is apparent that the
transport bottleneck has caused eco-
nomic ruin to the State of Assam, we
entertain earnest hope that provisions
would be made in the immediate
future for construction of new rail-
way lines to develop the under-de-
veloped areas of Assam.

In this connection, I would respect-
fully urge upon the Railway Minister
to sanction an additional railway line
from Bongaigaon to Pandu via Goal-
para through the southern bank of
the Brahmaputra river to obwviate the
probable dislocation of the present
railway line during monsoon and to
facilitate construction of a branch line
to Garo Hills connecting its coal and
lime-stone mines. The Garo Hill area
is not only rich in mineral resources
but also famous for cotton and bam-
boo plantation. The Railway Minis-
ter has menttoned in his Budget
speech about the completion of the
survey from Pandu to Amjanga. This,
I think in view of establishing a Rail-
link to Garo Hill and we shall be
looking forward to see it established
in the near future.

Secondly, I would like to impress
upon the hon. Railway Minister to
extend the North-Eastern Railway
from Rangapara North to North
Lakhimpur, It is a pity that this part
of the State of Assam (About 130
miles in length) is deprived of rail-
ways! Besides this line is essential
from two imporiant factors—it Is
essential for the development of the
tribal areas in the NEFA which is
under the direct administration of the
Government of India; secondly it is
essential from the security point of
view as the State is situated on the
barder of foreign territorfes.

Now, Sir, I come 'to my own con-
stituency. There is a constant demand
for a diversion of the main line trains
between Furkating and Mariani, that
the main line trains may have the
advantage to touch two important
towns, Jorhat and Golaghat. I say
with all the emphasis that it deserves
special attention of the Railway Min-
istry and the Railway Board.

13.09 hrs.
[MR. DePUTY-SPEAKER in the Chair].

It is important in view of economic
development and other considerations.

During my last speech on the Rail-
way Budget, I submitted that waiting
rooms should be provided at Jorhat
town Station and Baruahamungaon
Station, but no provision has been
made so far. I earnestly hope that
my submission would receive due con-
sideration.

Sir, though I am participating in the
general discussion and though the hou.
Minister for Railways has indicated
clearly that it would be difficult to
undertake any new line on account
of limited resources, yet I could not
help but to air the local demands;
because I feel, it ig my duty to venti-
late the grievances of the people. espe-
cially of the coustituency which 1 re~
present.

In conclusion, 1 «congratulate the
Railway administration for the re-
markable progress they have made
under the Second Plan.

Shri Jhulan Sinha (Siwan): Sir, I
rise to offer some observations on the
General Discussion. I propose to con-
fine myself in the beginning mainly
to the Government Railways. I have
something very serious and severe to
say about the light railway and 1
reserve my remarks when my Bill on
the subject comes up.

The House has been very aptly re-
minded by a previoug speaker of the
onerous duty that the Railway has
been digcharging in this countrp.
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These Railways carry 1359 million
passengers every year and goods to
the tune of 125 crores of tons. This
is a task which is almost staggering
and they have been doing it with a
good deal of success and, I may say,
security also. I know that the coun-
try has been very seriously agitated
about the accidents that have taken
place very recently and in the recent
past. But as the Railway Minister has
stated, accidents could not totally be
avoided. Although it is a fact and
although he says that the number of
accidents is lesser in this country than
in many other developed countries, it
should not be a ground for complacen-
cy. However small the number of
lives involved may be, the accidents
should be avoided. It has been admit-
ted by the Railway Administration
that the accidents have been mostly
due to the failure of the human ele-
ment. I agree with him and I, there-
fore, stress the pomnt of avoiding the
human failure. Collisions do not hap-
pen by themselves. They have to be
guided and conducted and when the
guide and conductor fail, naturally
accidents occur. There are of course
accidents which are beyond the con-
trol of the conductor but those cases
stand on a different footing.

With these preliminary remarks, I
would offer certain suggestions for the
consideration of the Railway Minister
Firstly, overcrowding has been a ques-
tion which has been seriously agitat-
ing our minds. The picture which the
Railway Minister has presented to us
in his Budget speech is almost despair-
ing. He says that it cannot be avoid-
ed now. There are very little chances
of eliminating this overcrowding in
the forseeable future. If that is the
state of things, what are we to do?
Are we to be huddled into compart-
ments like sardines? I do not think
it is permisgible or plausible for us to
continue the state of things like this.
I# the country cannot afford to put
more coaches and locomotives on the
lines, something has to be done to

lessen this evil. What are we to do?
There are other modes of transport
obtaining in the country where over-
crowding has been avoided. I refer
to the case of road transport obtain-
ing in those states where it has been
nationalised. Only a limited number
of seats are there in a particular bus.
The number of tickets issued for that
bug cannot go beyond that number.
Cannot we have that system in the
railways also? Can we not control the
issue of tickets and avoid overcrow-
ding?

Shri Shahnawaz Khan: We can con-
trol tickets but we cannot control
passengers.

Shri Jhulan Simha: This problem
has been tackled by the Government
Cannot we go to any place in U. P.
where the transport is nationalised?
Are the conductors and guards beaten
by the passengers? People would ac-
custom themselves to changes. No-
body would like to be huddled like
sardines. They do so because you
allow 1t to be done. My impression
is that people get to the roof of the
trains ..... ... ...

The Minister of Railways (Shri Jag-
jivan Ram): Are they all ticket-
holders?

Shri Jhulan Sinha: My experience
is that there are some ticketless travel-
lers but there are also travellers with
tickets. I may be wrong or the hon.
Minister’s experience may be different.
But I have got my experience.

The Government have got to do
something. I do not say that it will
be controlled with the control of the
issue of tickets. We should develop
the other means of transport—coastal
steamers, road transport and other
alternative means of transport. So far
as the inconvenience to the life of the
passengers in this country is concern-
ed, it has to be saved by whatever
means available to me. I do not want
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to suggest that you should have police
constables at all the gates. You have
got the capacity of the carriages in
your possession, Tickets should be
issued only to that extent. If people
enter into the compartments without
tickets, then it is their fault. There
is nobody to blame you for that. You
have to do your duty and save your-
self from adverse criticism which you
have lent yourselves to by the indis-
criminate issue of tickets without con-
sidering the seats available 1n the
carriage.

Then, there is the problem of con-
gestion in goods transport. I do not
know what the hon. Minister’s experi-
ence is. I do not know how far it is
correct but I think the empty wagons
are not being handled intelligently or
handled with imagination I got some
tangible suggestions during the time
of his predecessor and I forwarded
them to the then Hon. Minister from
a very responsible and experienced
officer of the ramilway service. I could
not follow the details. I do not know
what happened to those suggestions.
But I know that the officer concerned,
Shri Harbans Narayan Singh, the N.E.
Railway Guard at Chapra has becn
penalised for making those suggest-
ions. He had the courage to do that
and he did it and I forwarded them
to the Minister’s predecessor in officc.
There has been a censure noted in his
service book which had been all this
time free from blemish.

Shri Harish Chandra Mathur (Pali):
Is it not a fact that the Railway
Administration itself invites sugges-
tions from all persons on payment of
suitable awards for worthwhile sug-
gestions?

Shri Jhulan Sinha: That is why it
is all the more surprising that he had
been penalised. I have already for-
warded that case to the Hon'ble
Minister and if he says that he has
not received it, I shall send to him
again.

'
.
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Shri Shahnawaz Khan: He said he
did not quite understand what was
contained in that?

Shri Jhulan Sinha: I am not so
much conversant with the transport
rules as the hon. Deputy Minister who
has just spoken against it.

Shri Jagjivan Ram: It is surprising
that any official of the Railway should
have been penalised for forwarding
certain suggestions through a Member
of Parliament. We have in fact a
system of inviting suggestions from
the railway employees. Some are
accepted and some employees are re-
warded. I would like to know more
detuils about this case and if hon.
Member sends those details, I will lork
into 1t.

Shri Jhulan Sinha: I have already
written a lengthy letter drawing the
attention of the hon. Minister. In fact
that man had been penalised for tor-
warding the suggestions. I will cer-
tainly send a copy of the letter, if ne
has not received the previous letter.

1 have already sent that letter. But
if the hon. Minister has not received
it, he may kindly tell me and 1 shall
send him a copy of it

Shri Jagjivan Ram: Yes,

Shri Jhulan Sinha: As for pilferage
and corruption which are prevalent
on the railways, the House has already
heard the remarks made by my hon
friend Swami Ramananda Tirtha. I
agree with him cent per cent that the
corruption and pilferage which are
prevalent on our railways are largly
due to the delinquencies on the part
of the railwaymen concerned. I can-
not make myself agreeable to the sug-
gestion that outsiders come and pilfer
goods from the railway platform.
Even it somebody comes from outside
and pilfers goods, that somebody must
be doing it with the connivance, if
not the active support of the persons
in charge of those goods. The Rail-
way Minister seems to be satisfied that
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there has been some improvement in
this respect. But I have not been able
to follow the report in this connection.
‘The report says that there has been an
increase in the number of claim
cases. I do not know what these
claim cases are for; I believe they
must be in respect of goods pilfered
or damaged or lost. If the number of
claims has increased, of course, they
have given their own reasons for it;
it is for them to find out reasons just
as we are here to find out our reasons
My impression is that the extent of
pilferage and loss of goods on the
railways has not in the least becn
minimised. My impression is that in
spite of whatever has been done by
the initiation of the Railway Protec-
tion Force of the watch and ward
system, it will go on till the railway-
men appointed for the protection of
these things improve their own moral
calibre and take it that it is their
duty not to pilfer but to protect.

Within the short time at my dis-
posal, I shall not be able to do justice
to my suggestions in regard to the
non-governmental light railways. The
mileage covered by the Governmental
railways is 34,281, while that covered
by these light railways is only 453.
I would, therefore, reserve my re-
marks in respect of light railways to
another occasion, that is, when my Bill
on the subject of the light railways,
would come up before this House

Before I conclude, I would like to
draw the attention of the Minister to
one thing that has taken place on the
O.TR section of the North-Eastern
Railway. Recently, there hag been a
good deal of economy effected on that
railway. Of course, it has been shown
in the report. My information is that
the economy that has taken place
there is in respect of smaller men
rather than in respect of the higher
people. As far as I have come to
know, there has been an increase in the
number of high officials at the head-
guarters, while there has been 2 re-
duction in the number of field staff

there. One railwayman dolrt the
particular job told me—I do nct know
what the names of those persona
are—that the number of those persons
who really guard the line and repair
the track has been decreased from
four to three for a particular distance
This is how economy has been effect-
ed, whereas the number of higher
officials at the district headquarters
has been increased. Actually, there
should be an increase in the number
of people who guard the track and
maintain it properly rather than In
the number of those sitting at the
headquarters.

With these words, I congratulate
the Minister on performance of the
heavy task that he has taken upon
timself, and I hope he will bear it
successfully and mantully.

Shri Pattabhi Raman (Kumbako-
nam): I wish to make a few general
observations, and with your leave,
shall start with co-ordination of trans-
port, to which frequent reference has
been made in this House. I feel that
the time has come when there should
be a high-powered body to deal with
the railways, inland waterways, coas-
tal shipping and roadways in rural
and urban areas. Unless that is done,
we shall not be able to stop the grow-
ing bottleneck especially in goods
traffic. When any canal or inland
waterway is started or any roadway
is started, that must be done in con-
junction with the railway prog-
rammes. Frequent reference has been
made to it, and I sincerely hope that
the Railway Administration will bear
this in mind, and Government them-
selves see to it that the co-ordinating
body is appointed as soon as possible

8hri Harish Chandra Mathur: Is the
hon. Member aware that these were
under one Minister all these years,
and as a matter of fact, it was as a
result of the Estimates Committee’s
recommendation that the porifolins
were split up?
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Shri Pattadbhi Raman: I am much
obliged to my hon. friend for having
pointed this out. That is so. At one
time, all these were under one Minis-
ter. Actually, we see the spectacle
here quite often of the Transport
Minister having to answer questions
connected with Railway Administra-
tion, when the matter of transport
comes up, and there have to be mutual
references; actually, a tussle went on
in this House once. I sincerely hope
that we will be able to avoid this
sort of thing, as soon as there 18 some
sort of co-ordination.

I shall now straightaway come to
the extension of railway lines. I
know that good work has been done
in this behalf. I assure the hon.
Minister that I am not now golng to
plead for any new railway line or
survey in my part of the constituency
in South India or for any extension
of railway lines there. But I would
like to say that the Minister cannot
always have traffic alone as the
desideratum or the main consideration.
There should not be any rigidity so
far as extension of railway lnes is
concerned. For example, for political
reasons, we may have to extend the
railway system as soon as possible to
Kashmir. I am very happy to find
that there is now a new tendency or
a new trend in extending Indian laws
to Kashmir. I wasg myself chairman
of a Select Committee recently, that
is, Select Committee on the Mines and
Minerals (Development) Bill, and
there the usual phrase ‘excepting the
State of Jammu and Xashmir' was
omitted. In keeping with that trend,
I would suggest, as has frequently
been suggested m this House, that
extension of the railway system to
Kashmir should be taken on hand on
a high priority basis.

Similarly, there are other areas also
where such extension is necessary.
Here, I have to refer to my part of
the country. There are areas like
Mudukalathur, for instance, where
recently there were the riots, and
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other such places in the Ramanatha-
puram district. You may have no
idea of that place; the whole area is
very backward; there is very little of
irrigation there. It has more or less
been cut of from the rest of the
world, which has not much contact
with it. If the railway system could
be extended into that area, I have no
doubt that that area will be opened
up, and some more light will be
thrown on that part of the world, and
there will be less of friction as bet-
ween one area and another.

So far as Delhi is concerned, I find
that Dr. Sushila Nayar has already
referred to the ring raillway round
Delh:. That is another matter where
we can straightaway do something.
If. we can have a railway system
round Delhi and New Delhi, it will
help in relieving congestion on the
one hand, and will also help the offi-
cials very much. A huge capital has
grown up here and thousands and
thousands of people have to come to
the capital to work in the various
offices and then go back to their
houses at the end of the day. So, a
ring railway round Delhi will go a
long way in relieving the traffic con-
gestion.

With regard to goods traffic, I have
already made a reference, and, there-
fore, I would only say this that we
must prevent the growing bottle-neck,
and we must see to it that the demand
18 met, especially with regard to iron,
coal and manganese. At present, we
see the spectacle of quite a lot of goods
not being hauled from one place to
another on account of lack of wagons
or on account of the track not being
free. We must try to cope up with
this bottle-neck. Otherwise, we shall
be in for more serious trouble.

Reference has also been made
frequently to accidents. I myself am
aware that the various recommenda-
tions of the Railway Accidents
Enquiry Committee have not been
fully implemented. I feel that a real
attempt should be made to give effect
to most of the recommendations. After
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all, it is an expert people who have
come forward with these recommenda-
tions, and, therefore, due regard must
be given to the recommendations of
this committee. Hon. Members like
Shri Feroze Gandhi have been refer-
ring to the failure on the part of the
railway officials to follow the rules as
having been responsible for accidents.
Of course, that is also another aspect
which must be gone into.

Then with regard to training and
maintenance of efficieny of the running
staff, that is a matter that needs
immediate attention. I must confess
I am not original in this suggestion
because two references have already
been made to this. So far as the
running staff is concerned, we must
not only see to it that intensive train-
ing is given, but there must also be
refresher courses, and people like
travelling ticket examiners should
form part of the running staff. They
will help in preventing ticketless
travel to a very great extent.

Apart from giving these refresher
courses and seeing to it that the effici-
ency mark is kept up, we must also
see to it that promotions and other
rewards are given for good record and
efficiency, especially in the case of the
running staff.

Reference has already been made to
the Light Railways. I am really
surprised that these have yet to be
nationalised. @We must nationalise
them as soon as possible and see to
it that standardisation 1s effected so
far as those railways are concerned.

Then 1 come to an aspect of railway
administration to which I find—subject
to correction—that no reference has
been made so far. I am personally
aware of it; as a lawyer, I have fought
cases against the railways. I feel I
must refer to it, and that is about
railways and legal advice. What
really happens or seems to happen
now is that counsel are chosen at
various places more or less on a&a
patronage basis. Let a serious attempt
be made to have a co-ordinating body;
let the Chief Justice of India and the
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Chief Justices of the various High
Courts be consulted, and let there be
panels appointed consisting of good
and deserving lawyers, especially
youngsters, who would be able to do
their jobs with zeal. Even on a
nominal fee, they would do it very
well. Not only in regard to the
architecture of it, that is, the proce-
dural aspect, but also in regard to the
advisory aspect, if you have a
panel for the Madras zone.
Calcutta zone, Hyderabad zone and
so on with six or seven young lawyers,
it will be far far better than to have
one man who is chosen because he is
known to the General Manager or to
the Railway Board. This is precisely
what is happening now.

I know that a good many cases are
being lost in trying to resist uselessly,
where railways are really responsible.
For example, a goods clerk in a rail-
way gives a receipt saying that so
many goods have been loaded in such
and such wagon. At the other end,
only half of it is there or, as in one
case, instead of asbestos sheets, you
get three or four such sheets and the
rest all card-boards or stones made
up for weight. That is what happens,
and there 1s an attempt to resist
claims, and in nine cases out of ten,
the railway loses. A commission is
appointed to take evidence, an
elaborate rigmarole and paraphernalia
of going from one place to another
follows, and ultimately the railway
loses, more ‘especially in 1nsurance
cases and where third party risks are
concerned.

In all these matters, if instead of
one man being in charge of advising
and arguing these cases, a panel of
lawyers Is appointed—who will be
recommended by the various Chief
Justices, of the various High Courts
and the Supreme Court—it will be far
far better and it will also help in
minimising losses so far as that aspect
of railway administration is concern-
ed.

Shri Damani (Jalore): I want to
thank the Railway Minister for the
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improvements achieved in the past
year and for introducing a  budget
with a surplus of Rs. 2734 crores
without any kind of increase in
freight rates or passenger fares.

My hon. friend, Shri Feroze Gendhi,
has properly and in detail explained
the strain on the railways and
improvement in their working. So I
will not take the time of the House in
repeating those things.

There is a more disturbing feature,
that ig the frequent accidents in the
past year. While we are discussing
the budget, we have seen that there
was one more accident near Calcutta.
These frequent accidents have affected
the confildence of passengers to a great
extent. Therefore, it 1s proper that
these accidents should be prevented
forthwith with early efforts so that the
travelling public may get relief and
security.

I want to make a few suggestions
for economy in the running of the
railways. As the hon. Railway Minis-
ter said just now, there is a practice
of giving rewards for making sugges-
tions 1 am very glad that this
practice is being adopted and has
proved successful. If more importance
is given to such suggestions, it will be
more useful for the railways.

I want to suggest that ralway
workshops should be modernised with
the latest machines so that they can
produce more number of parts at
cheaper cost. Also, such workshops
should be started at different
convenient places so that wagons or
coaches can be repaired there without
having to be taken long distances to
the present workshops. This will not
only save time but repairs could be
attended to immediately. Consequent-
ly efficiency will also increase.

The railways are selling a huge
quantity of scrap at reduced rates. If
steps are taken to refine and re-use
them, a lot of money can be saved. By
installing proper machines in the
workshops, the scrap can be re-used
.and a lot of saving can be achieved.-

The problem of overcrowding is a
great trouble to the passengers. I
admit that in the past years, the rail-
ways have done their best to overcome
this overcrowding problem. But still
the difficulties of passengers are con-
tinuing. If the railways abolish
second class coaches and turn them
into third class coaches, the solution
can be achieved quicker. This can
be done without much difficulty, and
it will not affect the revenue of the
railways. This suggestion can be con-
sidered in detail.

My hon. friend, Shri M. D. Mathur,
has explained in detail the position of
the railways in Rajasthan. Again, I do
not want to repeat those things and
take the valuable time of the House.
Passengers coming to Delhi in the
Delhi Mail from Rajasthan, and also
those coming to Delh: from
Ahmedabad as well as those who go
to Rajasthan from other parts of the
country, have to face considerable
difficulties, The accommodation
provided to them is quite insufficient.
1 have seen on several occas\ions
passengers at Delhi station being
thrown into the mail train by way of
windows by coolies, or their relatives.
They suffer considerably on account
of thus. This is a daily occurrence.
The crowd is so much that there is
hardly time to get in in the proper
manner.

In view of this, requests have been
made to introduce a Janata train from
Delhi to Ahmedabad. But no atten.
tion has been given to this request. 1
think last year more than 100 trains
have been introduced on the lines.
But this simple demand of the Rajas-
than public is ignored. I hope the
hon. Railway Minister will give proper
attention to this genuine demand for
a Janata train from Delhi to Ahmeda-
bad.

At Ahmedabad, when the Delhi
Mail reaches, passengers get hardly
15 minutes to catch the Janata train
for Bombay or 45 Minutes to catch the
Gujarat Mail. In guch a ghort time,
it is very difficult for the passengers to

y te
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get their accommodation in the train.
Therefore, 1 think, if some coaches are
reserved for the passengers coming in
Delhi Mail at Ahmedabad in the Janata
or the Gujarat Mail, it will give some
facilities,

In the Delhi Mail, there is one com-

partment reserved for Bikaner
passengers, passengers going to
Bikaner. The passengers are too

many in number. I, instead of one,
two coaches are reserved, that will be
very helpful and appreciable.

I would request that in order to get
public co-ordination and efficiency on
metre-gauge, it would be advan-
tageous to have zonal officers appoint-
ed. These officers would be in a
better position to look after passenger
amenities and welfare. At present
there is one General Manager to look
after all the metre-broad gauge; there-
fore different metre guage zonal
officers would be very helpful. I hope
the Railway Minister would try his
utmost to remove the trans-
port bottle-neck in the country
with its expanding economy and will
try to provide more amenities to the
passengers.

Shri D, R. Chavan (Karad): Mr.
Deputy-Speaker, Sir, I am going to
make only two or three points, and,
if I get some time, then, I would like
to refer to the regional demands and
disparities that have been caused in
making certain allocations under the
Railway plans.

The largest single allocation in the
Plan is the allocation under Railways.
It is proposed to spend about Rs. 1,125
crores out of a total plan frame of
Rs. 4,800 crores. For the steel plants
which are being proposed to be erect-
ed by Government, the allocation is
about Rs. 480 crores.

It had been said that our Second
Five Year Plan is a Steel Plan. It is
said that it is a plan to manufacture
machinery. Furthermore, this has
been described as the hard core of the
Plan. The Prime Minister recently
said, referring to the Second Five
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Year Plan, about its implication, ‘thet
agriculture will be and is always
number 1. But, my submission about
the Second Five Year Plan is that it is
neither a steel plan nor an agricultural
plan, but it is a railway plan.

If we study some of the aspects of
the Plan, we will find that the rail-
ways are the largest drain on the
country’s foreign exchange resources.
The total foreign exchange require-
ments of the Plan in the public sector
are estimated at Rs. 1,050 crores; and,
of this, Rs. 425 crores, or nearly 40
per cent., are to be for the railways.
The railways have been increasing
their foreign exchange consumption
and, I am afraid, when the final
reckoning is made, it will be that they
have spent Rs. 700 crores of our
foreign exchange.

Besides, a substantial proportion of
our investments in the private sector
undertaken by our large and heavy
engineering concerns in India is
intended for the railways. There is
going to be an acute shortage of
foreign exchange; and this acute
shortage has arisen since the railways
have proceeded to make use of this
foreign exchange allocations. The
result is that the country’s foreign
exchange resources have fallen to a
low level—I say, a perilously low
level.

Imported consumer goods are
rapidly disappearing from the country
and from the market; and, imported
raw materials which are necessary to
keep up the production of Indian
goods are not available. Almost total-
ly impossible credit conditions have
been imposed for the import of all
kinds of machinery needed by the
Indian industry.

Then, the railway plan will con-
sume the greatest amount of steel
that is likely to be imported from
foreign countries for satistying the
total requirements of the Plan. If I
am right—to quote certain figures—it
is like this. The Second Five Year
Plan envisages imports of steel for the
Plan period of about 7 million tons.



3161 Ratlwey Budget, 1956-50— 3 MARCH 1958

The Railways, if I am correct, have
sent a mission abroad with instructions
to buy five million tons of steel. The
licencing of steel imports for all
industrial uses have been practically
suspended for the last so many
months; and, I am quite confident that
there are no prospects in future of this
being liberalised for the next coming
years.

The railways, again, consume the
greatest amount of steel that is avail-
able locally in the country. The rail-
ways are the largest single consumer
of the available supplies of steel
within the country. Our engines and
wagons are all made of steel. In
addition to that, railway lines,
sleepers, marshalling yards and
signalling equipment also consume
steel in a fantastic quantities.

Recently, the railways established
huge factories for the inanufacture of
railway equipment. If I remember
aright, in 1956, the Railway Ministry
estimated that the railways would
require about a million tons of steel.
But, by 1861, when our werkshops and
installations like the Chittaranjan
Locomotive Factory and the Integral
Coach Factory are expanded and
working in full swing, their demand
is likely to be in the region of 3
million tons per year. In other words,
at the end of the Plan period, the
enlarged and expanded railways will
absorb 3 million additional tons of
steel that is likely to be produced by
the steel plants which are going to be
erected.

The resull would be that there
would be very little left for the
houses, schools and other purposes. If
the railways are rationed at the end
of the Plan period, to say, a million
tons of steel, then, it will only mean
that the giant workshops and the
factories which we bhave established
and worked, in which the nation has
spent crores of rupees will stand idle.

In the meanwhile, the housing pro-
blem in the country would deteriorate.
It I may be permitted to give certain
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figures, 1 may point out that the U.N.
Report on housing predicts that the
shortage of houses in urban areas by
1961 will be 3'3 million units or a
shortage of twice as many units as in
1951.

The Railway Administration,
through various pamphlets and
articles, give the impression that the
Railways are making superhuman
efforts to carry coal and other raw
materials for the steel plants. But,
Sir, the facts are rather different. If
I am allowed to guote certain figures,
I may say that out of the total pro-
duction of 39 million tons of coal per
year the existing steel plants require
only two million tons while the Rail-
ways, on the other hand, require 13
million tons of coal.

Again, the Railways give the
impression that they are co-operating
in a gigantic effort to increase coal
production from 389 million tons to 60
million tons in the Second Plan, so
that the new steel plants and other
industrial units, which are likely to
come up in the Second Five Year Plan,
can have an adequate supply of coal.
In fact, the three new plants
altogether will require only six million
tons of increase for themselves.

Then, I would like to refer to steam
traction. We are importing steam
locomotives and other railway equip-
ment from foreign countries. Concern-
ing that my submission is, so
ridiculously obsolete and uneconomic
is the steam traction of railways that
it has been abandoned in most of the
western countries like, for example,
the United States of America, Great
Britain and Russia. In fact, the
industries in western countries manu-
facturing steam traction rail equip-
ment continue their existence on the
orders that are placed by the Indian
Railway Board.

This is certainly an old state of
affairs. But it is justified on the
alleged ground that if India is to
industrialise and, specifically, if Indian
steel production is to be increased
from 1'3 million tons to 43 million
tong as is planned, then the Railways
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must be expanded accordingly. This
sounds very plausible. But the picture
painted by the Indian Railway Board
is far from true.

The United States of America
increased her steel production from 15
million tons in 1982 to 117 million tons
in 1953 and increased her industrial
production enormously, while the
total railway mileage, the number of
passengers, goods, wagons and loco-
motives all declined. The Americans
moved their traffic by road and road

transport.

All the goods that industrial deve-
lopment requires in the Second Five
Year Plan could have been moved by
road and road transport at the expen-
diture of a small fraction of the real
resources. To have relied on road
transport would have much simplified
the matter of raising capital.

Concerning road transport I may be
allowed to quote certain figures in
regard to its employment potential. It
would have also made a major con-
tribution to our employment problem.
Shr F. C. Badhwar, ex-Chairman of
the Indian Railway Board, writing in
the London Financial Times of 13th
August, 1956 wrote about the employ-
ment potential of road transport, He
says:

“It has been calculated that
under existing conditions one
whole time employee is required
in road transport for every 50 ton
miles or 300 passenger miles, On
the Railways one full time
employee is required for every
300 ton miles plus 30,000 passen-
ger miles, iie. roads and road
transport provide between 80 and
100 times more employment than
do the Railways to carry the same
volume of goods or passengers.”

He further points out:

“To carry the additional goods
trafic ‘of the Plan, the Railways
will provide additional employ-
ment for 2'53 lakh persons. If
this traffic has been carried by

road it would have given employ-
ment to 80 times more people;
that is, created about 202 lakh
more jobs—more than a complete
solution of our unemployment
estimated at 153 lakhs.”

About the First Five Year Plan it
has been observed by the Planning
Commission: “The employment posi-
tion worsened to some extent during
the period of the Plan”. About the
Second Five Year Plan they say:
‘“Even with the larger efforts
envisaged, the total volume of
unemployment during the period of
the Plan may be of the same order
as at present”.

Now, the question is, why is this
not being done? My opinion about
this is that this is largely the result
of the extremely influential position
that is being occupied by the Railway
Board. Secondly, they are the largest
single industrial undertaking in the
country, and the largest single gov-
ernmental organisation. Besides, the
Railway Board is staffed by some of
the ablest men in the country. I,
therefore, suggest that some of these
persons should be transferred to the
Ministry of Transport and Com-
munications.

Recently, Sir, the Railway Minister
on the floor of the Rajya Sabha stated
that, “if we are expected to carry 180
million tons of goods traffic at the end
of the Plan we should be given more
funds, more money should be placed
at our disposal”. My submission in
this respect is that the Railway Minis-
ter has an insatiable appetite for more
money. As for me, I am not prepared
to sanction any amount unless there
is some integrated well thought out
plan between the Ministries of Rail-
ways and Transport and Communica-
tions. For that purposc my proposal
is that both the Ministries should
appoint a committee consisting of
representatives from both the Minis-
tries for the purpose of bringing out
an integrated plan to put our trans-
port economy on a sounder and
filmer basis.



3165 Railway Budget, 1956-58 8 MARCH 1858  General Discussion 3166

Mr. Deputy-Speaker: The hon
Member should conclude now

Shri D. R. Chavan: Sir, I£I° am
given two more minutes

Mr. Deputy-Speaker: It appears the
hon Member’s appetite for time 1s
also insatiable

Shri D. B. Chavan: Sir, there s only
one more point and I will conclude
My only grievance agamst the Rail-
way Minstry 1s that out of the total
Plan, out of the colossal amount that

1s  bemg spent, almost the
whole amount 1s bemng spent
mn the north The people

from Maharashtra have placed certain
demands before the Railway Minuster,
which have been referred to by some
of my hon friends I would hke to
remmd the hon  Mimister that his
distinguished predecessor had visited
my part of the country and assured
the people of Maharashira that he
would consider their demands
sympathetically and see if something
could be done to include some of the
schemes i1n the Second Five Year
Plan

May I remind the hon Minister that
there 1s a demand for the conversion
of the narrow gauge section between
Poona and Mira) 1into a broad gauge
section? There 1s another demand for
the conversion of narrow gauge section
from Mira) to Kolhapur into broad
gauge It these schemes are not
undertaken it will certainly retard the
progress of that part of the country,
people will remamn backward both
politically and  economically The
result would be that the whole of that
part of the country would be convert-
ed into one labour camp for the
purpose of catering to the needs and
requirements of the industrialists 1n
Bombay and surrounding areas
Therefore, may I appeal to the Minis-
ter to be more than human and look
into the demands of the people of
Maharashtra, because there 1s nobodv
from my side to exert any political
Pressure and our demands are, there-
fore, going unheeded”?

Mr. Deputy-Speaker:
Roy

Shri Biren

Raja Mahendra Pratap: Sir, I have
to say just a few words

Mr. Deputy-Speaker: Order, order.
1 have called Shr1 Biren Roy

Shri Biren Roy: Mr Deputy-
Speaker, Sir, I am thankful to you for
giving me a few manutes to participate
m the General Discussion on the
Railway Budget 1 shall try to be as
brief as possible, and without criticis-
ing I will go straight to a suggestion
about the fuel problem

This matter of fuel was raised, as 1
understand, when I was absent, by my
friend on this side, Shri1 Bimal Ghose
I find from budget estimates and from
grants that nearly Rs 57 crores, which
represent approximately 25 per cent
of the total operating expenses on the
Railways, are spent on fuel, that s,
coal He has also raised the problem
of the best quality of coke that 1s used
by our locomotives

India, 1n  order to save foreign
exchange, has started the Chittaranjan
Locomotive Plant

14 hrs.

I can mention in this connection
that when I was m Europe during
the period of 1848 and again 1n 1950,
I had brought out a suggestion which
I subsequently placed before the then
Minister of Commerce and Industries,
who, I thmk, was Dr Shyam Prasad
Mukeryi Messrs Krauss Maffer were
helping at that time the Chittaranjan
Locomotive Works, and the same firm
suddenly jumped to help the Tatas
too, 1e, the TELCO, so that a private
sector can compete with the Govern-
ment one While visiting that firm, I
came into touch with a certain gentle-
man who invented what was called in
Germany 'at that time KOHLENS-
TAUB TURBINE, that 1s, coal dust
turbine He was a friend of mune,
and actually, his 1nvention was
patented long before the war but {t
was taken away from Berlin after
World War II This gentleman made
a turbme of that type and it was later
produced in Switzerland, I thmk, by
Oerhikons or by some such firm and
also, :n America
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These turhines run practically on
coal dust which is not used for any
practical purposes. That gentleman
wanted to develop the same engine
for aircraft. And we had a long dis-
cussion with certain other very
prominent aero-engineers. I am not
going to mention names and make it
very long. He wanted to prove that
it he got sufficient opportunity and
money, he could make it even as
successful as the aircraft turbine
engines of the present day.

But leaving that aside, coal dust
turbine for locomotives is now a prac-
tical proposition, and if it is develop-
ed in Chittaranjan, in our country, it
would be good. Of course, we may
later on have our electric engines and
electric traction, but we cannot cer-
tainly afford to have that traction
scattered throughout the whole of
India over such a long mileage. So,
for a long time to come, either diesel
or coal will have to be used and such
types of engines produced. Therefore,
if we can find that this coal-dust tur-
bine can be economically produced—
such dust can be very cheaply pro-
cured and in vast quantities—and
other kinds of coal which are of very
low grade can also be used in a dust
form to run bigger turbines, and
these locomotives could be made to
work with great satisfaction. I think
that the Research and Scientific De-
partment of the railways and also the
development department of the Gov-
ernment should take up this scheme
and start an experiment on it in
Chittaranjan and have such a loco-
motive out, so that we could not only
later on save the foreign exchange
drain by not importing any more
steam engines or even fuel but have
our own coal dust locomotives to run
the other part of the traction, i.e.,
apart from the electric traction. That
is one suggestion.

Coming to the other problems, the
problems of the region of West
Bengal, I have one suggestion to

make, and that is a demand of Waest
Bengal. The northern area of W
Bengal was long cut off, and now,
after the added areas, has to be con-
nected with railways. The areas of
West Dinajpur and Malda and so on
should be connected and the region
brought under the Eastern Rallway,
to have a uniform administration, I
think this suggestion should be consi-
dered soon. The hon. Minister is
smiling at it. Of course, he can have
his own ideas, and we have ours.

The other problem is the problem
of electrification round about Cal-
cutta. There is so much population
over there and it is moving every day.
Shri Feroze Gandhi wanted to give
some figures. Well, statistics can
always be twisted and I can also
twist if I had the time. Now, if we do
not have that circular railway round
Calcutta—it has now practically been
shelved—and if we do not have also
the Sealdah division at least connect-
ed by electrification to Bandel
through Naijhati and Kanchrapara, it
would be very uneconomic, and the
development of Calcutta and the
surrounding area would be retarded.

In fact, the hope of the people
there that the whole of the suburban
region is going to be developed is
already going down, in fact vanishing
because there is no quick communi-
cation around Bhatpara and other
mill areas where the population
density is so high. I think the den-
sity of population there is among the
highest in India and the people can-
not simply move in the streets. Fur-
ther, there cannot be any alternative
road traffic, because there are no
Roads. .

In this House, the hon. Deputy
Minister, replied to one of my ques-
tions on a similar subject re-closure

of Kalighat-Falta railway in South
suburbs that alternative means of
communication are being arranged

around that area. I wanted to put a
question at that time that instead of
closing down, why not the railway
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iay & broad gauge line so that in
future, it could be connected with the
electrification schemes and it would
have developed all the southern
Calcutts areas up to Sealdah and
Diamond Harbour. But the reply was
that by road transport ete. these alter-
native arrangements would be made.
However, there is no sign of that. The
West Bengal Government will not be
able to provide any alternative route
to these poor people. At present, most
of the people have to travel on tops
of the buses. You can understand
the plight of about 50 persons on the
top of a bus travelling for twenty-
filve miles, going along the Diamond
Harbour road so narrow and not
thought to be widened. That is the
alternative arragement that has been
made.

I now come to the very simple
problems regarding amenities on the
railways. Some of the problems are
still pending. For example, I may
mention the kitchens of the restau-
rant cars. I hope the hon. Minister
or some of his officers should inspect
them and find out whether any
improvements can be made by way of
cleaning them and keeping them well
It 1s really disgusting that when we
have such nice railways such as air-
conditioned coaches, food is being
served in a place which is insanitary
and dirty. Really, the plight of
those who cannot go to the restaurant
cars, is much more miserable.

Then, I would like to make some
suggestions regarding the new fast
expresses wh'ch they have now intro-
duced. They are very good. In some
cases, namely, on the Calcutta-Delhi
and Delhi-Bombay routes, I think
there should be more frequency.
Instead of two, there should be three
weekly. The types of coaches should
also be modified. I tell you why. You
will find that the people who use
these coaches, most of the time have
to just rest in an inclined position.
Why not these seats be made remova-
ble or be adjustable to be in three
positions as in the planes? Then it
may be much more convenient for

persons to sit upright, comfortably,
and to have even food. It could be
so made as to be inclined, say, at 48
degrees. The seats could be such
that there will be no trouble in
sleeping at night, as also proper rest
could be had in the seats.

Another suggestion would be that
the passage, instead of being at the
centre, should be at the side, which
is done universally on all railways,
so that the kind of coaches could be
used also as sleeper cars, and sitting
cars, i.e., the same coaches could be
manufactured, with partitions for 1st
class sleeper cars, which are popular
and could be more paying. Again
sleeper cars are very convenient and
more sleeper cars should be intro-
duced, and one such car should be
attached to each such fast de-luxe
long distance train, because those who
do not or cannot pay for the full air-
conditioned trains can go even in the
sleeper cars.

Shri Naushir Bharucha (East
Khandesh): Mr. Deputy-Speaker, I
desire to touch only those aspects
which so far have not been touched.
As 1 was listening to my friend Shri
Feroze Gandhi, who gave statistics re-
garding accidents, I was rather sur-
prised when he said that only 5,000
odd people were killed in the railway
accidents. And that took my mind
to various battles where the casual-
ties have been much less and which
have decided the fate of the world or
the course of Indian history. Even so,
in the battle of Dunkirk only 30,000
people were killed, a figure which the
railways can aspire to reach during
the period of the second Five Year
Plan. Therefore, let us not minimise
the number of accidents.

Shri Shahnawarz Khan: Shri Feroze
Gandhi also made i clear that about
3,000 people were killed, for which
the railways had nothing to do,
because it 1s not the fault of the rail-
ways when they were killed while
crossing or approachung the railway
track.
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Shri Naushir Bharucha: The second
point......

Shri B. 8. Murthy (Kakinada—
Rererved—Sch, Castes): Does the
hon. Member say that there should be
more accidents?

Shri Naushir Bharucha: The hon.
Member will please hear. My time
is running short.

Coming to page 9 of the Explana-
tory Memorandum of the Budget, you
find that Goods earnings have been
put down at Rs. 250 crores in the
Budget year as compared with a
revised estimate of Rs. 231 crores, an
increase of only Rs. 19 crores. Com-
paring the actuals of 1956-57 with the
Revived estimate, there was an in-
crease of Rs. 27 crores I should like
to ask the hon. Minister how is that
the more we invest and the more
trains he runs, we are having 1less
earning especially when the 6} per
cent surcharge will work for the
whole year. I should like to have
an explanation why, if in the preced-
ing year we can have an increase of
Rs. 27 crores in Goods earnings, only
Rs. 19 crores now. This calls for
explanation.

If we examine the working expens-
es, we find on page 11 of the Explana-
tory Memorandum, Repairs and main-
tenance have again jumped up from
the actuals of 1956-57, which was
Rs. 88 crores to the Budget estimate
of 1958-59 of Rs. 104 crores: a sudden
jump in two years of Rs. 16 crores.
Repairs and maintenance alone cost
Rs. 16 crores more within two years
for which there is no satisfactory
explanation.

Then also, if we come to Operation
costs with regard to fuel, 1last year,
speaking on the Railway Budget, I
pointed out that in two years, there
was a rise of Rs. 12 crores. If you
see the actuals of 1956-57, it was
Rs. 45 crores. The Budget estimate
is Rs. 57 crores. In another two
years, Rs, 12 crores more on fuel
Last year, I protested that there was

no satisfactory explanation. The hon.
Railway Minister was frank enough
to admit that he had given an expla-
nation with which he himself was
not satisfled and that he was going to
appoint a Committee. He has
appointed a committee, I should like
to know whether the committee is
going only to probe into what the
Railways are going to do with
quality coal or it is gomng to suggest
drastic remedies for bringing down
the fuel costs. I am inclined to think
fhat there is tremendous leakage in
this matter. Leakages occur in one
hundred and one ways Any quantity
of coal is stolen first by the Railway
servants: public afterwards. I would
like to know, now that we have
created a Railway protection force
which costs Rs. 2} crores per annum,
what is going to be the result, whe-
ther the same repetition in the in-
crease in fuel costs? When the public
suffered a loss of Rs. 37 lakhs in the
Mundhra deal, the whole community
was upset and exercised. @When we
are shouting year after year, where
do crores go, not even a dog barks.
That is perhaps one of the phenomena
of democracy. What I say is, it 1s high
time now that the hon. Railway
Minister instead of laughing away
crores, took serious notice of it. It
is not a small item of expenditure-—
fuel costs—an item in which leakage
is heavy.

In Repairs and maintenance, you
have Rs. 16 crores more. What is
the position that you find with regard
to the vehicles? Even first class
coaches are in such a ramshackle con-
dition that you may think that they
do not belong to anybody, let alone
the Indian Railways.

The hon. Minister has said that you
have made a profit of Rs. 27 crores. I
say this is an illusory profit. This
Budget is window dressing. There is
no realt profit at all. I will tell you
how. If we turn to the Depreciation
Fund, Rs. 45 crores are set aside. Last
year also, I asked the hon, Minister,
how do you arrive at this figure of
Ra. 45 crores to be set aside for
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depreciation every year; is it on a
straight-line basis or is it on the
basis of replacing the assets that are
wearing away. There is no reply. For
the last 3 or 4 years, Rs. 45 crores are
set aside. In the last three years alone,
we have invested Rs. 674 crores:
Rs. 178 crores in the first year,
Rs. 235 crores in the second year and
Rs. 260 crores in the Budget year,
making in all Rs. 674 crores. If your
Railway assets have appreciated by
Rs. 674 crores, where is the corres-
ponding increase in the Depreciation
fund? Does the hon. Minister think
that the new assets that he has
bought are not going to wear away
at all? The point is, inadequate and
negligible depreciation is being set
aside so that profits can be shown. If
a correct depreciation were shown,
there would have been no profit at
all from the Railways It is a mere
jugglery of figures. I must tell the
hon. Raillway Minister that the posi-
tion is really very bad, I shall pre-
sently show how

If we turn to the Development
fund, you will find that in the course
of his speech, the hon. Minister has
said that Rs 27 crores surplus will all
be transferred to the Development
fund. In the same breath, you do not
tell us that the same year Rs. 38
crores are going to be taken away
from the Development fund, knocking
completely the bottom out of the
Dcvelopment fund, leaving only
Rs, 68 lakhs there. At a time when
the Railways are growing, when they
are expected to carry much more by
way of goods and passenger traffic,
you have Rs. 68 lakhs in the Develop-
ment fund. I am surprised. In the
beginning, the Development fund was
Rs. 10 crores. At the end of a surplus
year, it is less that Rs. 1 crore May I
know wherefrom the hon. Minister is
going to get development money if
the Development fund no longer
exists? That is not the only story.
Because, the Depreciation fund has
been raided to the tune of Rs. 21
crores. Depreciation which is taken
at a niggardly and inadequate basis
is being raided to the extent of Rs. 21

crores, In other words, we take out
more from the Depreciation fund
than we are putting in. When the
assets are growing, more depreciation
should be set aside and not a few
crores. In the last two or three ye:s,
investments have increased by
Rs. 674 crores. The Depreciation
Fund should be nearly doubled. Ins-
tead of that, there is a Rs, 21 crore
raid on the Depreciation fund. I ask,
where is 1t all going to end. What is
the position with regard to our Rail-
way assets? They are deteriorating
faster than your depreciation fund is
being built up. It may be that the
mmpact may not be felt for another
five years. By that time, the Railway
Minister may not be here and the baby
may be passed on to the future Rail-
way Minister. These are aspects which
require to be looked into.

Coming to the question of efficiency,
it has improved from 5§70 ton miles
to 630 per wagon day which really
works to, if we take a four wheeler
wagon carrying 20 tons, that the
wagon moves only 30 miles in the
course of one day. I am surprised,
I really cannot make out exactly how
our wagons move We say we have
improved efficiency. The full utilisa-
tion 1s not there. I do not know what
is that due to. It requires a close
probe. We are told that the Peram-
bur factory produces 88 coaches in
the course of a year. Not that it has
not got the capacity. The planned
capacity has not been utilised. Why?
Nobody's business. Still we say, there
are no coaches. I should like ¢to
have an explanation from the hon.
Railway Minister.

From Robertsonganj to Garwah
Road, a distance of 100 miles, the
cost of new line, Rs. 17 crores, is
excessive; Rs. 18 lakhs for a mile of
railway is very excessive. I should
like to have breakdown of figures for
that. Also I should like to know
what has happened to the Diva-Das-
gaon line which is an important link:
whether the hon. Minister has
thought about it or not.
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There are other points to which I
shall refer when we come to the
Demands for Grants. For the pre-
gent, I have drawn the attention of
the hon. Minister to these aspects. I
hope these points will be considered.

Raja Mahendra Pratap: May I say
a few words, 8ir? As one of the
oldest Members of the House, I
always consider it my right and duty
that I should present my suggestions
to the House.

Here, four points have been brought
out by fellow-Members. Firstly,
something about accidents. of
course, some people said that there
have been too many accidents; some
brought out figures to show that per-
haps they are not so bad. The ques-
tion is how we can stop accidents.

I have heard from railway servants
that the running staff are made to
work for 14 hours a day—I13 hours
and 40 minutes. It is too much.
Sometimes they are asked to work a
few hours more. I think this 1s one
great cause of the accidents

I am told by some other friends
that sometimes some drivers and some
guards drink a bit too much, and that
also causes accidents. I think that we
can have a department to control all
these pcople who drinka Wit too
much. Trucks also sometimes have
accidents on roads, and most of these
accidents are due to drinking.

Some other friends have brought
out the fact that trains are as a rule
overcrowded. There 1s no doubt
about it. The third class passengers
have very great difficulty. How to
overcome it, how to cure this discase,
s0 to say?

I think we can consider two sug-
gestions. One is doubling of the line
so that more traine could run, and the
other suggestion can be that the rail-
ways run some buses from station to

station and take some passengess by
road. I think that will also help and
make the trains less crowded.

There are always many complaints
from the railway servants that they
are not getting sufficient promotion
or that there is some kind of favouri-
tism. They have many kinds of
complaints like that. I think all
these complaints can be removed if
we take some representatives of rail-
way servants in the Railway Board.
It 1s very essential, very important.

Shri Shahnawaz Khan: All the
Members of the Railway Board are
railway servants.

Raja Mahendra Pratap: I think
even the coolies’ representatives must
come in 1 may tell you something
here which may not be pleasant to
some of our friends. We are also
observing a kind of caste among our-
selves. That is to say, we are getting
Rs. 400 per month and we have got
something like a brotherhood with
people who are getting Dbetween
Rs. 200 and Rs. 600. So, we always
speak for those who are getting like
pay. But what about those poor peo-
ple? I think that whenever some
people are asking for higher pay, they
should be shown the beggars and
asked to see how those poor people
are living. If we develop this habit
of looking down instcad of looking
up, I think we shall have less zom-
plaints.

The fourth point is about corrup-
tion It s really very serious, There
are many ways of corruption. Some-
times srome people are dctained or
arrested they are charged some
more money and they are let off also.
All these things happen. We all
know about it.

One thing that is very important 18
that sometimes tickets are not issued
til) the train arrives. Now, it is
very serious. Then they Issue
tickets immediately, and sometimes
they have no change, and sometimes
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the booking clerks take away some
money themselves. I think it should
be taken into consideration.

1 have two more points. You have
made waiting rooms upstairs. That is
the case in Delhi itself, It is incon-
venient for passengers to walk up or
go by the lift to the first floor It
would be better......

Shri B, S. Murthy (Kakinada—
\eserved—Sch. Castes):  Under-
ground?

Raja Mahendra Pratap: ...... if the

waiting room is on the platform.
Sometimes it is very inconvenient for
the people who are going from
another platform where there is no
shelter. So, 1 suggest there should
be some small room even on the plat-
forms where they get into some other
train This is by way of suggestion.

Only two or three points more. I
must say about my constituency, that
they want a railway bridge at
Vrindaban. I spoke about it some
time back, and it was not accepted.
They said there was not money
enough, but the voters from my
constituency are pressing me that I
should bring this point before the
House, that there must be a bridge at
Vrindaban. So, I appeal to those
Hindu-minded people who have any
respect for their Braj to help us. I
do not say Congress people, Congress
Members or others. It is a question
for all Hindus, and also it is very
important really. It will also help
the railways if they connect Vrinda-
ban metre-gauge station with Aligarh
v Iglas. 1 think it will bring more
money. And from Aligarh they can
take the line to Kasganj. It will be
very helpful and bring more money.

I may repeat that this fade of
nationalisation should stop. I have
said before and I repeat that it is not
nationalisation, but it is governmenti-
sation, and Government people get
more chances to get more money, and
they divide money among themselves.
I think it is better to give freedom to
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the people who have money; they can
start business and they can build
railways. 1 am quite sure that if the
Marwari people, who have also the
religious spirit, are allowed to build
this railway, they will be very glad
to do it.

Mr. Deputy-Speaker: The Hon.
Member should conciude now.

Raja Mahendra Pratap: One more
point. The Railway Ministry promised
me after three years of correspond-
ence that they would have one coupe
reserved with chairs for those passen-
gers who travel by night for short
distances. They thanked me for this
suggestion, but in spite of all that, it
1, not done.

One thing with all respect to the
Chair, I say this House should set an
example. If we can not have order
here how can we have order in  the
country.

Mr. Deputy-Speaker:
allow the hon. Member.
himself.

Never did I
He began

Raja Mahendra Pratap: If you had
told us who were to speak, we would
not have jumped like students and be
quarrelling among ourselves.

Shrimati Ila Palchoudhuri (Naba-
dwip): Mr. Deputy-Speaker, Sir, I
am very grateful to you that you have
given me a little time at the fag-end.
So, I will not take any time but come
to the point, because I feel that there
1s much to be congratulated about the
Railways.

The gross traffic receipts amounted
to Rs. 347.5 crores in 1956-57 and are
estimated to be Rs. 384 crores in the
current year, i.e., 1957-58 and every-
thing has boomed and gone up. Per-
haps, the Railways have every cause
to congratulate themselves and the
public has cause to congratulate the
Railways. But, Sir, there are certain
things that certainly crop up here,
particularly to people who come from
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certain districts and there are three
things in respect of West Bengal that
have not been considered. But, before
I come to them, there is one point
that I would like to mention, 9viz,
about accidents which have been ably
dealt with by my hon. friend Shri
Feroze Gandhi. That there are more
accidents on the Japanese Railways
than there are om the Indian Rail-
ways does not give cause for com-
placency! Whatever accidents we have,
after all we have no cause to sit back
and think that we are doing well. I
think that some measures must be
taken so that these grievous accidents
do not happen.

One of the causes that causes acci-
dents has been put as the failure of
personnel. It has also been stated
that the failure of personnel is due
sometimes to quite long hours of work
and also that all railway work involv-
es a certain amount of tension, It is
true that sometimes workers are ex-
pected to work not only for 13 hours
and 40 minutes as the hon. Member
opposite has said, but I believe there
have been cases where they have
been asked to work for 36 hours! I
do not know if this is really so, but
this has been brought to my notice.

Shri Jagjivan Ram: If the hon.
Member brings any concrete case to
my notice, I shall look into it. I can-
not imagine how possibly it can hap-
pen.

Shrimati Ila Palchoudhuri: I also
cannot imagine that. It may not be
36 hours, but it may be longer than
it was really right or safe for any
person to work.

If for the railway staff there could
be some sort of relief period so that
their relief could come in time and
they could take advantage of that
relief, that would more to their cater
and efficiency. There should be some
place where they could go away for
a holiday. Surely, the Railway Min-
istry could have some sort of a sana-

Ll

torium where its workers could go,
spend some time and thus recoup
because the work entails a lot of
nervous tensions.

Shri Jagiivan Ram: We have got
that.

Shrimati Ila Palchoudhuri: I
very glad if you have got it, but
the poorer people do not seem to
able to get there nor get a chance
recoup themselves.

sFEE

Secondly, Sir, there is this point
that when insurance has been nation-
alised, there could be some small
fare that could be put up and we
could get some sort of insurance for
passengers when they got on to trains
automatically. 1f that could be done,
I think the money that is proposed to
be paid for accidents now—the Rail-
way Minister is going to pay Rs. 400
for the accidents to the families—
sometimes when a bread earner has
been killed, the family might have got
more tangible benefit. I hope the
Railway Minister will consider this.

Shri Jagjivan Ram: Compensations
are paid to all.

Shrimati INa Palchoudhuri: Com-
pensation of Rs. 400 in this last case,
you have said.

Shri Jagjivan Ram: Rs 10,000.

Shrimati Ila Palchoudhuri: Even
more substantial. Rs. 400 or Rs. 500
is not enough to compensate a family
for the loss of the bread-winner.

Shri Jagjivan Ram: It is up to
Rs. 10,000.

Shrimati Ila Palchoudhuri: If it is
Rs. 10,000 then it will be very good
and in every case it will be given
;g::nptly. I am very glad to hear

Thirdly, about corruption, I have to .
bring to the notice of the Railway
Minister that he has said that 3,518
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cases of corruption were brought to
light and examined and disciplinary
action has been taken. In answer to
a guestion in Parliament, the Railway
Minister had said that there were on
the 3rd December, 1857, 1,028 cases
but by the time the Budget was pre-
sented it is 3,518 cases! So, it seems
that there is an increase of almost
double the amount. That is rather
disconcerting and I hope the Railway
Minister will look into this.

Shri Goray (Poona): This is the
revised estimate.

Shrimati Ila Palchondhuri: How-
ever, when corruption occurs, I know
it is very difficult to detect it, but
particularly where booking clerks are
concerned and wagons are to be allot-
ted particularly goods wagons in tea
districts, I will ask him to look into
things in the tea districts of Siliguri
and places like that, where in the
booking of tea wagons there is a lot
of corruption. I hope some action
will be taken about them.

Sir, I do not know whether the
railway bridges and railway engines
like old wine and old tobacco get
better and better with age, but the
Minister himself has said that there
are two railway bridges that are 95
Yyears old! I know that on the Rana-
ghat Section there are railway engi-~
nes that are 80 years and 90 years
old I would only say that railway
bridges that are positively dangerous
should have by now been not only
looked into but repaired. I was told
by the Railway Minister himself on
the 19th December, 1957 that they are
95 years old and that bridge is posi-
tively dangerous. The bogies shake
and there are huge ditches under that
bridge. I hope it will be repaired
‘before it gets very much older. The
bogies and the whole train rock in a
terrible way when it passes over that
‘bridge.

Then, Sir, I have to bring to your
aotice the light railways. Light rail-
ways constitute a part of travel in
India, which, I think has a great deal
to say for itselt. Whether it has to
®¢ nationalised or not, or what is to
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happen, I do not know, but they
should not be closed down and such
companies as can keep on doing some-
thing for the light railways should
have every support from the Ministry
and the Government. Components for
the light railways need no foreign
exchange and the public can get 15 to
20 miles of light railways for each
mile of broad gauge. So, the closing
down of light railways wherever it
has caused so much disruption and
discontent should, I think, wherever
they are existing, get every help from
the Government.

Also, it is true that we have very
little petrol. We have coal but the
stock is not unlimited. In the case
of electric power 1t is almost unlimit-
ed. So, if there are light railways
and electric power can ultimately
come to them that will mean bringing
electric power very near the villages.
100 miles of light railways could be
electrified any time, but in places like
West Bengal 50,000 villages can come
nearer electricity than they are today.

Sir, I just want two minutes more
so that I could put my point about
West Bengal and Nadia particularly.
West Bengal has really been neglect-
ed when electrification itself came. In
Sealdah Ranaghat Section, which s
supposed to be the busiest section, the
figures of average density on the
Sealdah Ranaghat Section will tell you
that this Section has on an average
density per mile within 15 miles it is
450, on an average between 15 and
24 miles it is 238 and beyond 24
miles it is 10. So, in spite of that this
section has been neglected and other
sections have been considered. But
we are glad that the Burdwan Sec-
tion has been considered. I have no
quarrel with that but I hope the
Sealdah-Ranaghat Section will soon
come in for its own.

In my own constituency, Sir, the
Karimpur line was surveyed at the
time of my hon. deceased predecessor,
Shri Lakshmi Kant Maitra. The
line was surveyed but it has been
laid in cold storage. Sir, Karimpur
is a border town. I know you are not
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going to consider lines in the present
year, but I hope you will soon con-
sider it because the process of getting
to Karimpur is very difficult and all
people cannot travel by buses. It
takes practically six to eight hours.

Mr. Deputy-Speaker: Shri T. B.
Vittal Rao.

Shrimati Ila Palchoudhuri: One
other point about amenities.

Shrimati Renuka Ray
Mention Khajuriaghat also.

(Malda)"

Shrimati Ila Palchoudhurl: I am
afraid I have no time now, but I hope
it will be done. When you get a
chance please mention Malda also.

Mr. Deputy-Speaker: I have already
called the next hon. Member

Shri T. B. Vittal Rao (Khammam):
Sir, during these few minutes at my
disposal, I would lhike to draw atten-
tion to one or two points. Sir, in the
Budget papers that are given to us
we find that there has been an increase
in the performance of railways, both
in the passengers carried and the
goods transported But from them we
cannot get any idea about thc goods
traffic available. This should also be
made known to the people so that we
can properly gauge the performance
of the Railways. In 1956-57, there
has been a drop in the goods traffic
earnings by about 2'5 crores between
the Revised Estimates and the actuals.
During the Plan period, we should
concentrate on the movement of the
goods traffic and the way these cal-
culations have been done is not satis-
factory and such a drop of Rs. 2°25
crores should be looked into very
carefully. That shows that even from
the calculations made by the Railway
Board, they could not keep to that
schedule. That is clearly shown by
this drop in goods traffic.

One method of calculating this
goods traffic carried is by way of
registration of goods cleared. This
system does not give us any clear
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idea of the trafic moved because
every one who wants to transport
goods is asked and instructed to apply
only for a certain number of wagons.
No consideration is given to the stocks
lying at the station. Especially in the
matter of coal, what are the pit head
stocks lying? We are not told of this.
The Mimnister has said that we have
been able to move six per cent. more
of goods traffic during the year. What
was the increase mn coal production?
The increase in coal production in this
very year has been to the tune of ten
per cent. or so. Thus in the first place,
we are not able to move all the coal
raised and we improve our position
only by six per cent as against the
ten per cent. increase in coal produc-
tion.

This is a very serious matter
because in the next three years the
coal fields 1in the public sector are
expected to raise ten million addi-
tional tons. They have been able to
raisc only two lakhs tons more. I
think we will be in a terrible trans-
port bottleneck 1if this is the rate of
moving the goods when the coal
target allotted to the public sector is
ten million tons

Now, I comec to development. We
have been told that 842 route miles
will be constructed during the Plan
period. During the first two years of
the Plan, we have not opened even
five per cent. of that target. I do not
know what the Railway Board will do
to clear up the rest of the 95 per cent.
in the three years period. We are
told about the improvements in the
procurement of steel and other track
materials from abroad. But I do not
know how we are going to make up
for these arrears. Until and unless
some energetic and effective steps are
taken, I am sure that these 842 miles
included i1n the Second Plan period
will not be open either to goods or
passenger traffic.

Much has been said about accidents.
There is going to be a special discus-
sion and many hon. Members have
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spoken about it. So, I shall not take
much time on this. But there is a
lesson which one would like to draw
from the increasing number of acci-
dents. The administrative structure
as 1t 1s at present is unable to meet
the situation of increased movement
of passenger and goods trains. The
hon. Minister should go into this ques-
tion very deeply and seriously because
the structure as 1t is has not been
able to meet the situation.

1 know that in one section, there
were derailments every third or the
fourth day. After a certain officer took
charge over that section and after he
discussed this problem with the Rail-
way Board, he revised the formula of
the placing of sleepers N plus 5 and
I find absolutely no case of accident
in that section after that. That is mn
one section of the Southern Railway.

I would very briefly refer to one or
two matters pertaining to the staff. A
few days ago, I asked as to how many
esscntial workers were there who had
not yet been provided quarters. Two
lakhs was the number. These people
are lhable for transfer from one junc-
tion to another. Special efforts should
be made for providing housing facili-
ties to these men Once I had occa-
sion to write to the Railway Board.
I had a very interesting reply stating
that this matter was engaging atten-
tion. They have written that they are
doing 1t on a phased programme and
that they cannot do anything more
than that. We have at last decided
that the essential staff should be pro-
vided with quarters—not all the ten
lakh workers. But even on this day,
we have got about two lakhs of them
without any quarter.

I shall now refer to the grievances
of the staff. The Barsi Light Rail-
way employees had been absorbed in
the Central Railway. Recently, their
seniority has been settled. I would
like the Minister to consider their
increments and other facilities and
extend to them the same facilities that
have been given to similar railway
employees.
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Finally, I would like to refer to the
case of Scheduled Castes Gazetted
Officers. Out of 3460 gazetted oficers
in the railways, there are only nine
be'onging to the Scheduled Castes. It
1s a very serious matter and I would
Iike the hon. Minister to look into it.

Shri Jagjivan Ram: Sir, I have
listened to the debate with great care
and attention and I am thankful to
the Members of the House both for
the bouquets and brickbats that have
becn thrown at me. I will first start
by taking notice of my friend, Shri
Anthony, whom I find 1s not in his
seat To be fair to him, he wrote to
me, as Mr, Barrow and Mrs. Parvathi
Krishnan, that due to certain engage-
ments outside, they would not be pre-
sent 1n the House.

Shri Feroze Gandhi: That always
happens with Mr. Anthony.

Shri Jagjivan Ram: Mr. Anthony
has specialised in a particular type
of words and phraseology . . .

Shri Feroze Gandhi: Bhavani Junc-
tion phraseology.

Shri Jagjivan Ram:.... that it is
very difficult for me to emulate. I was
also tempted to quote a few words
from the well-known novel Bhavani
Junction which 1s so typical of the
language which he has specialised im.

14-49 hrs.

[Sur1 BARMAN in the Chair]

He started by speaking about regi-
mentation of the workers on the Rail-
ways. I do not know what led him
to think so except a very recent deve-
lopment when he wrote to me about
the some privileges being granted to
his association or union or what not,
which are normally granted to only
recognised unions either in the Rail-
ways or other industries. There is no
doubt that our Constitution guaran-
tees freedom of association. But free-
dom of association cannot be confused
with recognition as well. Mr. Anthony
1s free along with his associates to



3187 Railway Budget, 1058-58— 3 MARCH 1958

[(Shri Jagjivan Ram]

form as many associations as he likes,
but it is up to the Railway Adminis-
tration to recognise those associations
or not to recognise them. We have
«certain conditions, certain rules and
Tegulations, for the recognition of the
wunions on the railways.

What happened was that one of our
«officers of some railway issued a con-
fidential circular to some of his subor-
dinate staff that these are the facili-
ties which are to be given to the
recognised unions and not unrecognis-
ed unions. Mr Anthony got a copy
.of that confidential circular and he
.sends a copy to me asking, “How is
it that your officers are behaving like
this? Why not this facility for my
association?” I wrote back to Mr.
Anthony saymg that “there is noth-
ing unjustifiable and as one who is
taking 1nterest m trade unionism, you
should know the primary principle of
trade unions, recognised and unrecog-
nised. What the officer has done is
nothing but bringing to the notice of
the subordinates the rights and privi-
leges of the recognised unions.” Cer-
tainly I wrote to him that “as a public
man and as a respected Member of
this august House, you will agree that
it 1s not desirable that copies of con-
fidential papers are passed to out-
siders”.

An Hon. Member: How did he get
it?

Shri Jagjivan Ram: How it was
made available to him, it is for him to
say . . .

Shri Tangamani (Madurai): Confi-
dential documents have been placed
on the Table of the House.

The Parliamentary Secretary tothe
‘Minister of Labour and Employment
and Planning (Shri L. N Mishra):
Theft 1s committed everywhere.

Shri Jagjivan Ram: It was not in
the House; he wrote to me a private
communication and that is what I have
said, generally that it is not desirable
on the part of any employee to divulge
any confidential circular or communi-
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cation or letter; if any confidential
communication or letter becomes
available to any employee, he should
not pass it on to outsiders.

This question leads me to the gene-
ral question of labour policy of the
railways. Fortunately the gquestion
has been raised and many other Mem-
bers have dealt with it. In a nutshell
the labour policy of the railways has
been to encourage united trade union-
ism among the railway workers Multi-
plicity of unions of employees in any
industry, apart from causing complica-
tions and difficulties to the adminis-
tration, breaks the umity among the
ranks of the employees. I have always
tried, wherever * opportunity has
arisen, to work for unity among the
ranka of the employees. That has
been my attitude and policy on the
railways also. I am not guided by the
ideologies of the unions. I want to
make 1t clear that I am not only pro-
fessing it; I have put that into prac-
tice wherever occasion has arisen. Last
year I granted recognition to unions
on two or three railways where recog-
nised unions existed even before
Even at that stage, I felt that in the
interest of the railwaymen, it will be
to their advantage if there is only one
united federation for all the railways.

Mr Anthony threatened that if his
association 1s not given recognition,
he will join the ranks of the Com-
munists. I do not know whether it is
a compliment to the Communist
Party or not. Perhaps Mr. Anthony
regards the rank of the Communist
Party as something with which he
will not ordinarily associate. There-
fore, he gave this reply.

Shri Feroze Gandhi: His constitu-
ency is Rashtrapati Bhavan.

Shri Jagjivan Ram: I think Mr.
Anthony should have given more
thought to that threat. I do not know
whether this utterance by Mr. Anthony
is going to create some impression
amongst his followers or not. It is for
his followers to think whether to heed



3189 Railway Budget, 1988-50— 3 MARCH 1058  General Discussion 3190

the advice given by a person whose
loyalty to his followers is so deep as
to threaten the Government to join
the communist party. One can under-
stand what his loyalty to labour is,
but I want to make it clear that this
threat of Mr. Anthony has no mean-
ing.

Shri Hem Barua (Gauhati): That
is his last resort.

Shrl Jagjivan Ram: I want to make
it clear that the railways will stead-
fastly pursue the policy that they have
been pursuing till now, the policy of
having one united federation for all
the railwaymen. It is not that multi-
policy and duplication of unions cause
embarrassment and difficulties for the
administration. It also adversely affects
the interests of the employees and
any genuine trade union leader knows
it very well that if there are two
rival unions in one industry, it is not
good for the workers who even some-
times force the leadership to indulge
in activities which the leaders regard
as not very desirable, because they
have to maintain the numerical
strength of the unions. They are
afraid that if they do not take up the
«case of certain employees, even though
they are convinced that the demands
are not justifiable, they will walk over
to the other union and that is what
is happening. So, in the interests of
the workers themselves, we are con-
vinced that one federation is neces-
sary, desirable and to their advantage.

1 am glad that this realisation has
dawned upon all ranks of railway-
men and they are making earnest
efforts for having one Federation. I
shall give any help and assistance,
whatever worth it is, in effecting unity
among the railwaymen, but it is for
them to effect the unity and have one
federation, This in a nutshell is the
labour policy of the railway adminis-
4ration. We have on most of the
railways more than one union—two
unions. It is not desirable to have
more than two unions. Even two
unions are not to the advantage of
the employees.

Then, I will come to the question of
accidents, which ia uppermost in the
minds of Members and others also and
naturally s0. I want to make it clear
that I do not want to quote figures
and statistics to show what is the
trend of accidents on the Indian Rail-
ways during the last few years or how
the incidence of accidents on the
Indian railways compares with the
incidence of accidents on the railways
in far more advanced countries in
the world. I do not propose to do so.
Whenever any accident takes place
on the Indian railways, it causes
anxiety to us and it is always our
earnest effort to see how far we can
minimise the number or possibility of
accidents on the railways. Therefore,
I do not propose to Rroduce the
figures. If any hon. Member is inter-
ested in seeing the figures of the acci-
dents on the Indian railways for the
last four or five or six years, they are
all available, and they can very well
compare them.

15 hrs.

In this connection, questions have
been raised about the training of the
staff or the shortage of spares in the
workshops. I want to make it clear
here that whenever there is any major
accident, an inquiry is held, Either
there is a statutory inquiry by the
Government Inspector of Railways, or
a court of inquiry is set up.

I have been examining the reports
on the accidents that have been taking
place in recent years, and I find that
in very few cases——perhaps in none—
has it been brought out that the acci-
dents did take place on account of
defective training of the person con-
cerned or on account of any defect in
the engine or the coach. Therefore,
the question of training or spares is
not relevant in this context. They
have their own importance, of course,
and I shall deal with those aspects also
presently. But they are not relevant
in this context. Wherever the acci-
dent has occurred, it has occurred
because of human failure. In this con-
nection, the question of longer hours
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of work has been raised. In every
case, I make it a point to examine
that aspect also and I have found that
in no case was there any occasion for
undue fatigue or strain having been
caused to the person concerned by
having worked for longer hours.

‘We have the award of Justice Raja-
dhyaksha determining the hours of
work of different categories of
emploees on the railways, and all the
employees are called upon to perform
duties for the hours that have been
laid down in that award. Justice
Rajadhyaksha went into great details
devoted much time and attention and
then gave his award.

I am mentioning these things in
order to emphasise that when the acci-
dents took place, all these factors,
important as they may be in their own
places, were not materially relevant
to those accidents.

Shr1 Feroze Gandhi has very nicely
and beautifully emphasised the res-
ponsibility of the workers. I would
like to refer to one thing which he
has emphasised. I was myself think-
ing about 1t, and I have already asked
the Railway Board to take action in
that matter. That i1s about uniformity
in the rules and subsidiary rules, and
also about the translation of those
rules 1n the languages understandable
and intclhgible to the staff concerned.
That is very necessary. I have found
that though the basic instructions and
rules are the same on all the rail-
ways and on all the sections, yet m
subsidiary rules, there are slight
variations on the different railways
and on the different sections also. So,
we want to have, in the near future,
uniformuty in the rules and also the
subsidiary rules—maybe, with shght
variations according to the conditions
or terrain of the section concerned—
and also in a language which will be
intelligible and understandable to the
staff concerned. My idea is also to
simplify these rules, regulations and
subsidiary rules as far as possible.

So, 1n the matter of accidents, what
is required is that everyone must be
alive to his responsibility. When I
find a certain employee with long ex-
perience, with very good record and
with very good reputation being
imvolved m an accident, it is very
dufficult to find out the cause. There
cannot be dereliction, and there can-
not be any wilful negligence, because
he knows that he is also likely to fall
a prey to the accident. There must
be some human psychology which
alone can explan it. I have asked the
General Managers to make the staff
alive to their responsibility. The
tremendous and gigantic work they
are engaged in, and the thousands of
mules, and the millions of passengers,
and the mullions of tons that are being
handled by them speak eloquently of
the efficiency with which they are dis-
charging their work. All the same,
there are lapses on the part of some
persons here or there, and we have
always to emphasise the necessity of
their being fully alive to their respon-
sibility Whenever we find cases of
gross indiscipline or negligence, we
shall have to take action, and I am
sure, 1in those steps, we shall have the
full support of the House and of the
public.

As I have said, whenever any acci-
dent takes place, it 1s a cause for con-
cern to the Railway Ministry, and it
will be always our endeavour by all
possible means to see how far we can
minimise the possibility of accidents
on the railways.

Again, the question has been raised
about the efficiency of the railways. I
do not propose to tire the House by
quoting figures. If hon. Members will
go through the various reports that
have been published, they will find
that figures have been given there
which will show that the eficiency of
the railways as compared with the
past years has increased, but, as I said
on previous occasions, there is scope
for further improvement.

Though we have handled more goads
trafic and passenger trafic and
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though the utilisation of wagons has
increased, the question has been raised
that speed has suffered. It has. Again,
1 am not proposing to quote figures.
In certain areas, the density of traffic
has increased; in certain sections,
heavy engineering work is in progress.
These are some of the relevant causes
owing to which speed suffers., But, as
I said earlier, we shall always be
making efforts to see how far we can
increase the speed also in order to
handle more traffic, either goods or
passenger.

Shri Asoka Mehta is not present
here now, but he raised the question
about the regrouping of the railways,
divisionalisation or district adminis-
tration. I am not dogmatic about any
particular pattern, nor can one afford
t0 be s0 in a developing economy.
‘Whatever pattern 1s bert suited to the
area concerned will have to be intro-
duced. The occasion for his provoca-
tion was the bifurcation of the North-
Eastern Railway and the creation of
a new zone known as the North-East
Frontier Railway, and the abolition
of the regional office from Muzaffar-
pur which happens to be his consti-
tuency.

I want to make it clear, as I did on
previous occasions, that no political
considerations were taken into account
for the creation of the new zone, and
no pressure of any sort, political or
otherwise, was brought to bear on this
question

Shri Hem Barua: There was no
oressure from any quarter whatsoever.

Shri Jagjivan Ram: The quarters
might have felt that they were exer-
cising pressure. But I want to make
it clear that no political or other pres-
sure was taken into consideration in
taking this decision. This was taken
purely for operational reasons. When
the bifurcation of the North Eastern
Railway was decided upon and the
new zone was created, it was felt that
there was no necessity of the regional
offices The district pattern was
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there. The regional offices were &
superimposition upon the district pat-
tern. Of course, there was necessity
for them when the railway was a long
one. But with bifurcation, there was
no necessity for the regional offices,
and the district offices could very well
function and discharge the duties
entrusted to them. The restoration or
the continuance of the district pattern
has given satisfaction in many quar-
ters. I wanil to reiterate that while
taking this decision, no extraneous
factor was taken into consideration.
It was purely on the cosideration of
the operational necessities of the rail-
ways concerned that this decision was
taken.

What should be the future pattern
of the different railways? Decisions
were taken only recently. They are
functioning quite satisfactorily. I do
not feel there is any occasion for revis-
ing or reviewing the pattern that has
been introduced on the railways except
that where minor readjustments may
be required, that may be done. More
than that, at present there is no inten-
tion and there is no occasion for any
large-scale revision or review of the
patterns that are functioning on the
different railways. I will say again
that whatever modifications are made
are made only for operational reasons
of the railways and for no other con-
sideration

In this context, the question of
administration also arises. The Rail-
way Administration has stood the test
of time. They have been functioning;
they have faced the burdens of the
expanding economy of the country
when the trafic and the work-load
have increased manifold. I do not
think there is any occasion for any
large-scale disturbance in the pattern
of the Railway Administration that
we have at present.

Then the question of working expen-
ses has been raised. I would like to
deal with this aspect in a little detail
because it is a very important aspact
and the point has been raised by more
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than one Member. It is said that the
working expenses have risen inordi-
nately steep and are not warranted.
No doubt, there has been an increase
in working expenses of the order of
80 per cent. from 1950-51 to 1956-57,
while from 1955-56 to 1958-59 the
increase is anticipated to be as high
as 25 per cent. There is no doubt that
in recent years, there has been a con-
siderable increase in working expen-
ses, particularly during the Plan
period. But the rise is fully account-
ed for by increases in the price levels
of stores, levels of wages etc, and
is not in commensurate with the in-
creasing volume of traffic handled.

The increase in working expenses
from 1950-51 to 1958-59 1s of the order
of Rs. 100 crores. The main causes
of these increases are: increase in the
number of staff Rs. 28 crores; increase
in the emoluments of staff due to
increments and various concessions
given from time to time,—that is, the
implementation of the gdjudicator’s
award,—grading of posts, redistribu-
tion of posts in different grades and
the recent interim relief increase in
dearness allowance recommended by
the Pay Commission, Rs. 32 crores;
increase in the price of coal, increase
in sea freight, sales tax etc. Rs. 10
crores; increase in consumption of
coal etc. Rs. 9 crores; increase in
repairs to assets including rolling
stock Rs. 21 crores.

It is obvious that with increased
economic activity all over the coun-
try and the enormous additional tra-
fiic which the railways have to handle,
the strength of the staff in the rail-
ways cannot but increase. While the
originating traffic is expected to
increase from 914 million tons in
1950-51 to about 145 million tons in
1958-59, an increase of 58.6 per cent.,
the number of staff is expected to
increase during this period from 9.14
lakhs to 11.81 lakhs, an increase of
27 per cent. This can hardly be
described as sn unwarranted increase.

A reliable index of the work done
by the railways is the gross ton miles.
The figures of ‘thousand groas ton
miles’ per employee have gone up
considerably over the period of the
last six years. These are: 1051-.852
111.6; 1952-53 112.9; 1863-54 111.1;
1954-55 115.2; 1955-56 119.8; and 19568-
57 126.5. Thus the allegation that the
increase of staff in the railways is
effected by the rule of thumb is
wholly unjustified

As regards the increase in emolu-
ments—some Members wanted the
breakup of these figures; so I think it
will be useful if I give these figures
in detail—annud! increments to staff
alone account for Rs. 8 crores over
this period; adjudicator’s award, a
further sum of Rs. 8 crores; regarding
dearriess allowance, there were two
increases, first m May 1951 to the
extent of Rs, 4 crores and again in
the current year, at the rate of Rs. 5
per month as recommended by the
Pay Commission; these two increases
m dearness allowance account for an
additional annual expenditure over
Rs 10 crores.

It 1s hardly to be expected that in
a Welfare State, the emoluments and
service conditions of the staff will
remain static.

The average price of coal has risen
during this period from Rs. 16.25 per
ton to Rs. 20.40 per ¢ton, an increase
of 255 per cent. This alone has
accounted for an increase of Rs. 4
crores. There has also been an
increase of 15 per cent. in the trans-
port charges of coal by sea. Similar-
ly, prices of iron and steel and almost
every item of stores have increased
very considerably during this period
With the increased traffic and due to
other reasons—variations in the grades,
of coal supplied——consumption of coal
has gone up. Against 9.4 million tons
consumed in 1950-51, the consumption
in 1958-59 is estimated to be 13.82
million tons or an increase of 48.7 per
cent. In respect of this, as a result
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of the persistent efforts towards more
economic use of fuel, the coal con-
sumed per thousand gross ton miles
has gone down from 164.1 lbs. in
1950-51, for goods on the broad-guage
to 152°4 1bs. in 1956-57 and for passen-
ger services from 1918 to 185-2. On
the metre gauge, the consumption on
goods services has gone down from
1989 to 178'6 and for passenger ser-
vices from 229'9 to 218'6. I think,
this meets some of the observations
made by my friend, Shri Bharucha
also.

While on the question of coal, I
want to make it clear that there is no
doubt that there are ample oppor-
tunities for leakage of coal. That is
why I set up a committee. The com-
mittee is going into this question, as
regards the quality of coal, the future
consumption, how far we can seal the
possibility of leakages—and there is
considerable percentage of coal which
is wasted—either pilfered or other-
wise, But, all the same, we are
keeping constant watch on the con-
sumption of coal and seeing how far
we can reduce the quantity

Our capital assets have increased
quite appreciably during this period
as evident from the fact that in 1950-
51, the capital at charge was Rs. 8,27
crores, while it is expected to be
Rs. 1,348 crores in 1958-59. These
assets have to be maintained properly
and this means larger expenses on
repairs and maintenance. To give
more details, though the figures are
available—

In 1950-51, there were 8,237 locos,
17,284 coaches and 2,05,087 wagons;
while at the end of 1957-58, the
figures are estimated at 9,740 locos,
22,648 coaches, and 2,866,202 wagons.
In spite of the increased holdings of
rolling stock, the average number
under and are awaiting repairs has
gone down. As against, 5.65 per cent.
of the engines awaiting repairs in the
shops in 1950-51, the percentage came
down to 5-88 in 1058-57.
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Similarly, the percentage of goods
wagons in workshops awaiting repairs.
has gone down from 131 to 1:22, while
that of passengers coaches has gone
down from 7-38 to 634 at the same
time. The capacity of the workshops
for periodical overhauls has also
increased, as evident from the figures
that I am quoting below. And, all
this means more expenditure on
repairs and maintenance.

In 1951-52, the number of standard
first-class repair of the locos was,
broad gauge 2°'153 and metre gauge
664. The number of wagons, broad
gauge 53,132 and metre gauge 19,960;
the number of passenger carriages,
broad gauge 12,182 and metre gauge
7,050; number of other coaching vehi-
cles, broad gauge 2,902 and metre
gauge 1,464. As compared to these,
the numbers in 1957-58—8 months
are—locos, broad gauge 1,789, metre
gauge 575; wagons 43,904 and 16,658;
passenger carriages 10,148 and 6,172;
and other coaching vehicles, 2,078 and
1,178.

Our expenditure on the maintenance
of way and works has also risen con-
siderably during this period owing to
various factors. The number of staff
quarters and other staff amenity
buildings have increased very consi-
derably during this period. New
lines have been constructed and
doubling  sub-sections undertaken
which require maintenance. Mainte-
nance of track and parts have to be
given particular attention on account
of the deadlock accumulated for
many years. To get an overall pic-
ture, the operating ratio, that is, the
proportion of the total working
expenses to the gross traffic receipts
was 799 per cent. in 1950-51, actuals;
while, it is anticipated to be 769 in
the Budget estimates of 1958-59. This
would show that in spite of increased
emoluments to staff and increase in
the level of prices of coal and other
things over which the Railway Minis-
try have hardly any control, the
increase in expenses necessitated by
the increased quantum of work to be-
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-done has been kept well under con-
trol. So, one cannot say that there
has been an unjustified increase in
the working expenditure on the rail-
ways. But, we are constantly review-
ing where we can effect any economy.
Allied with the performance of the
railways, the question has been raised
about the future capacity of the rail-
ways to handle the traffic that may
be generated. There also, we are
alive that the railways will be called
upon to handle increased trafic and
that the target of 162 million tons for
goods movement provided for in the
Railway Second Five Year Plan is
inadequate. We also realise that.

1t has also been mentioned—it was
perhaps Shri Anthony who said that—
that the additional goods traffic would
be of the order of 80 million tons, out
of which the traffic generated as a
result of the development of the pri-
vate sector and miscellaneous goods
trafic would be about 30 million
tons The total volume of goods
trafic that can be carried within
the funds provided for the Rail-
way Second Five Year Plan is
162 million tons which allowes an
increase of 42 million tons over
the First Plan. The inadequacy of
this provision is appreciated in all
quarters; and, increased line capacity
is already being provided to cater for
181 million tons, which includes an
additional amount of 61 mllion tons.
Additional funds would, no doubt, be
required for achieving this {arget and
the trends of traffic are being watched
carefully so that action can be taken
at the proper stage to ensure that the
necessary transport capacity is provi-
ded on the railways to cater for the
requirements of the vital goods traffic
for the fulfilment of the national Plan.
As regards the figure of anticipated
traffic, I can only say at this stage that
it is difficult to say firmly whether the
increase in traffic by the end of the
‘Second Five Year Plan will reach the
level of 80 million tons of additional
traffic.

Question has been raised in this
connection that we have said, that we
have moved larger quantities of coal.
Just now some hon. Members referred
to the question as to the aceumulation
at the pit-heads. I deliberately did
not give those figures because those
figures are available in authorised
publication. And, what has been the
performance of the railways can very
well be judged if one compares what
was the accumulation at the pit-heads
at a particular period last year and
what is the accumulation at the same
period this year. If one compares,
one can very well judge what has been
the performance of the railways; whe-
ther the railways have been able to
move larger quantities of coal or’they
have been able to move smaller quan-
tities. 1 will give certain figures.

In this connection I would refer to
the figures of pit-head stocks at the
end of October, 1957 as compared
with the corresponding flgures of the
previous year. The total stock of coal
on 31st October, 1956 at the pit-heads
throughout the country was 2664 mil-
lion tons, and on 31st October, 1957
it was 2.536 million tons. In the
Bengal and Bihar coal flelds the cor-
responding figures were 2°378 million
tons in 1956 and 2°438 million tons in
1957. Day-to-day fluctuations in the
supply of wagons is incidental, but
over the year all the coal production
has been lifted; in fact, slightly more.
I have given the figures up to the end
of October. The slack season ends on
31st October and the busy season
begins from 1st November. It has
been the age-old practice in the case
of coal traffic that some stocks are
built up during the busy season in
order to cope up with the general
goods traffic which has been created
during the slack season. 1 may say
that even at the points which were
regarded as difficult bottle-necks there
has been improvement; especially as
Mandwadi and other places are con-
cerned. It is always our effort to
move more and more. As far as my
information goes, the stock at the pit-
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heads of coal is slightly less at present
than what it was during the current
season last yettr, which means that we
have moved more coal. The produc-
tion has increased. There is no doubt
that the Railways are the consumers
of coal to the extent of nearly 80 per
c¢ent . to 33 per cent,, and we have to
move all that for ourselves.

Then, Sir, about the amenities for
the railway employees. We have
been always trying to do as much as
we can for the welfare of the
employees on the Railways. As far as
housing is concerned, if the hon.
Members will go through the figures
they will find that there is increased
housing activity on the Railways. I
know that we will not be able in the
near future to provide accommoda-
tion to 100 per cent of the employees.
Even in the next two, three or four
years it will not be possible to pro-
vide housing accommodation to all
the ersrntial staff. I am aware of
that 1.1t you will also agree, Sir,
that every year we are constructing
larger number of quarters for the
railway employees in this country.

Somebody raised the question—per-
haps, it was Shri1 Frank Anthony—
why not allow advances to be taken
by the railway employees from their
provident fund for the construction
of their own houses. I may tell here
that 1 will ask the Railway Board to
make provisions so that advances can
be taken by rallway empleyees from
their provident fund for the purpose
7f constructing their own houses.

Shri T. B. Vittal Rao: That is being
done now.

Shri Jagivan Ram: No, it is not
being done; I was just looking into
that. Another thing that I will sug-
gest js that the railway employees
should, and it will be better if they
do it, take advantage of the various
housing schemes like the industrial
homing schieme and the low-income
group housing scheme and own their

own houses. That will also to some
extent relieve the pressure on the
rallways for the construction of
houses.

About hospitals, Sir, as compared
to the hospital facilities available for
the general population our standard
is much higher. I was surprised
when Shrimati Parvathi Krishnan was
making the complaint that in some of
the hospitals only coloured water is
given instead of medicines; perhaps,
1t was exaggeration to a point which
becomes unbelievable. Our standard
on the rallway hospitals, admittedly,
18 much better. The number of beds
in the railway hospitals is also much
higher than what is available to the
general population. We have nearly
more than three beds for every 1,000
population, whereas in the country it
is perhaps 03.

While talking about the staft, there
is no doubt that I want to associate
the staff and officers as much as pos-
sible 1n all matters. Last year I said
that I will have joint committees at
all levels. Shrimati Parvathi Krish-
nan reminded me of that and asked as
to what has been done. The Railway
Administrations have been asked to
implement the formation of joint
committees at various levels. We are
going to pursue that from the Rail-
way Board and follow that up to see
that that scheme is implemented as
quickly as possible. So, it is my
intention to take the workers into
confidence in all matters and, especial-
ly where the question of efficiency
and safety of the travelling public is
concerned they have to be taken in
and associated at all levels.

Another thing is, much was said
about the victimisation of the railway
employees. That is one topic which
some of my friends mus{ bring in at
every session. Last time some hon.
Member raised this question and said
that a few hundred railway employees
had been suspended, discharged or
dismissed without assigning any cause.
1 requested the hon. Member to give
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me & list of the few hundred workers
so that I could look into those cases
and do the needful. I am still wait-
ing for that list; I do not know how
Iong I will have to wait, and whether
that list can be ever produced or not.
But, as 1 assured the hon. Members
on some of the old cases pending
since 1046, 1047 or 1948 where certain
actions were taken, I undertook to
review those cases personally. I am
engaged in that process, because it
takes time to get a report on those
cases from the different Railways and
from different States. But I have
taken up a review of those old cases;
they are not a few hundreds but only
a few dozens. I am reviewing those
cases and something will be done very
soon.

The questions of recruitment of
Scheduled Castes and Scheduled
Tribe candidates was also raised.
There is no doubt that the represen-
tation of the Scheduled Castes and
Scheduled Tribes on the Railways is
much below the percentage fixed for
them; 1n the officers’ cadre, well,
practically there are none at this
stage. Attention of the recruiting
authorities is being constantly drawn
to the necessity of filling all the
vacancies meant for the Scheduled
Castes and Scheduled Tribes by the
candidates belonging to those classes.
There is no reservation in promotion,
but the question is being examined.
There are certain classes and cate-
gories of services in the Railways
where there is no direct recruitment
and the posts are filled by promotion
from the lower ranks. It is being
considered whether in those catego-
ries of posts reservation should be
made for the Scheduled Castes and
Scheduled Tribes; if so, in which way.
I think a decision is going to be taken
very soon providing reservation for
the Scheduled Castes and Scheduled
Tribes in such categories of promo-
tions. A Special Officer has already
been appointed in the Railway Board
to look after the recruitment and

appointments of Scheduled Castes and
Scheduled Tribes; and a decision has
been taken to have Special Officers
on all the Railways to see to the
recruitment of Scheduled Castes and
Scheduled Tribes. A few individual
cases of alleged injustice wers men-
tioned by Shri Ganpati Ram and
some other friends. The Railway
Board will look into those cases.

Then Shri Barrow raised the ques-
tion, as also some other Member,
about the training facilities for the
different  categories of rallway
employees. We have training arrange-
ments, but I must frankly admit, Six
that with the rapid expansion of the
Railways and the recruitment of a
very large number of staff on the
Railways, I feel that the training faci-
lities are not adequate to our require-
ments. Steps are being taken to
extend the training facilities for all
categories of railway staff.

In regard to the nationalisation of
the Light Railways, that is a question
which comes up at every session of
the House. It is an important ques-
tion, no doubt. But, as I explained
in the Rajya Sabha, a decision was
taken two years back not to national-
ise the Light Railways and not to
expend our resources on taking over
a facility which was already in exis-
tence but rather to expand, if we have
the resources, for opening up new
lines or for the construction of new
lines; and that is why we are not at
present very enthusiastic about
nationalising the Light Railways.
But wherever we find that the condi-
tion of a particular Light Railway has
so deteriorated and the people and
that locality will be greatly handi-
capped if that particular Railway
either closed down or is not in ser-
viceable condition, we consider whe~-
ther or not to take over that Railway
and provide the people of that locality
with the facility. So, that is our
policy so far as Light Railways are

concerned.
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Then, Sir, we come to the construt-
tion of mew railway lines or under-
taking new- surveys. I will not say
that we have finally decided not to
undertake any survey of any railway
line or we have finally decided mot to
undertake the construction of any new
railway line. We have postponed it,
and postponed it for lack of resources.

An Hon. Member: For how many
years?

Shri Jagjivan Ram: Till our resour-
ces position improves. And as soon
as our resources improve, we will
undertake surveys and we will under-
take construction of new lines. There
are many areas in our country where
construction of railway lines is neces-
sary. Whether it is taking a railway
line from Pathankot to Jammu or
further north or it is a question of
constructing the coastal line from
Bombay to Goa or it is undertaking
some other railway lines in Maha-
rashtra or it is the question of the
conjunction of the three States of
Orissa, Madhya Pradesh and Andhra
for opening up Dandakaranya and
Bastar for the transport of iron ore,
there are many areas where there is
necessity for the construction of new
railway lines for developing those
areas industrially and economically.
But the resources today do not permit
us to undertake these.

As regards surveys, some of them
have been completed. I do not like
the reports of the surveys to be lying
down in the archives of the Secre-
tariat or of the Railway Board for
many years; it will cause more dis-
appointment to the people concerned
where surveys have been held and no
lines are to be constructed. But, as I
said, we cannot take any decision that
there will be no further survey and
no further construction. We will
undertake as many surveys and as
many constructions as our resources

permit.

There have been demands from
many Members for the stoppage of cer~
tain trains at certain stations or the

introduction of certain new trains in'
certain areas or the introduction of
express or fast trains between certain
stations or the speeding up of certain
trains in certain areas. We will get
all those questions examined by the
Railway Board. 1 do not want to
take the time of the House in giving
a reply to all those individual ques-
tions: I will get all of them examined
by the Railway Board, and wherever
I find that we have enough locomo-
tives or coaches for providing an
additional train in a particular area or
a particular section we will no doubt
introduce it. And wherever we find
that stoppage of a particular train can
be introduced without affecting
adversely the speed, we will do that.

A complaint has been made regard-
ing the timings etc. That 1s our diffi-
culty, and I do not know how to solve
that difficulty: while framing the
time-table we invite suggestions from
the Members of Parliament concerned
in those areas. I am not disclosing a
secret when I say that, more often
than not, conflicting suggestions are
coming from the Members of Parlia-
ment—and naturally so. One Mem-~
ber looks to the locality or the area
from which he comes, and the other
Member looks to the convenience of
the area from which he comes, and
therefore there are conflicting sug-
gestions. And then, these conflicting
suggestions have to be reconciled by
some person. If we reconcile these,
some Members feel that their sugges-
tions have not been accepted while
others feel that theirs have not been
accepted.

Shri Braj Raj Singh (Firozabad):
So nothing is done!

Shri Jagjivan Ram: Therefore,
Members say, “Though we send sug-
gestions, they are not accepted”. As a
matter of fact, if we accept the sugges-
tions of all the Members we will be
producing something—you can just
imagine what it will be!

Then, Sir, there are many stations
where even the basic amenities are
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not available. We have a programme
to provide these basic facilities at all
the stations. But, ag you know, the
number of stations in our country is
not inconsiderable, and providing all
these basic amenities at all the sta-
tions may take some time. But we
are trying to speed up and trying to
provide at least the basic amenities at
all stations.

Catering has also been mentioned.
And, as pon all matters, on departmen-
tal catering also the opinion is divid-
ed in this House. There are some
exponents of private catering, and
others are for whole hog department-
alisation. Well, in this matter we in
the Railways believe in mixed eco-
nomy.

Shri Braj Raj Singh: As every-
where.

Shri Jagjivan Ram: We have
departmental catering, and we have
also the private sector flourishing
there. Some exponents say that pri-
vate caterers are better; others feel
that departmental catering has been
a boon to the public.

Shri Feroze Gandhi: Both belong
to the Opposition.

Shri Jagjivan Ram: I do not think
Shr1 Feroze Gandhi thinks that the
Opposition is not a heterogeneous
element. Therefore, opinion is bound
to be divided. So, here also, it is not
the intention to departmentalise all
the caterers. It 13 the intention to
encourage co-operatives as far as
possible. Instructions have been issu-
ed to the Railway administration that
in matters of contract and in things
like that, wherever possible co-opera-
tive societies should be given prefer-
ence. It should be a co-operative
society of actual workers, or a co-
operative society of the vendors them-
selves or a co-operative society of the
workers engaged in handling the
work themselves. Otherwise there is
no difference between a contractor and
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& co-operative society, for clever
people can form a co-operative society
employ the vendors and others as
employees, and themselves take the
place of a contractor. Instructions
have been issued to the railway sdmi-
nistrations for giving preference to
co-operative societies wherever pos-
sible.

Then about cleanliness in the rail-
ways and the railway stations. There
should be a co-operative endeavour on
the part of the railway administration,
the travelling public and the leaders
of the public opinion to create a sense
of cleanliness among our people. It is
a social problem and it will have to
be tackled 1n that way. We have
undertaken some sort of a social edu-
cation on a very modest scale. In
that connection, the co-operation of
everybody 1s necessary, unless a sense
prevails among the people that the
raillway and the property of the rail-
way, everything in the railway,
belongs to the nation and everybody
has to take care of the national pro-
perty, Railways by themselves can-
not do much

In the end, as I have said, I will
take all the suggestions into conside-
ration. Many suggestions have been
made: how to min'mise the chances
of prfcrage, how to have a judicious
use of the stationery and forms of the
railways, etc I will get all those
suggestions examined and adopt as
many of them as are practicable.

Last of all, I shall mention the
pension scheme. The pension scheme
has been introduced. I personally
feel that the pension scheme is very
benefic'al to the railway employees,
and especially the Class IV employees,
should without any exception opt for
the pension scheme. I have asked the
Railway Board to extend the time for
option till the end of June, 1858. It
has been further decided that the
pension scheme, in an explanatory
form, should be issued in all the
regional languages so that every
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employee can understand 1t and intel-
ligibly opt for 1t:

But, at the same time, apart from
the admirustration, it should also be
the work and the duty of the unions
and the leaders of public opiuon and
Members of this House, to make the
workers understand the pension sche-
me, so that they can intelligibly opt
for the scheme

I think I have covered most of the
important questions that have been
raised here I will again express my
thanks to all the Members for what
they have said about the railways
We have taken the critcisms 1n a
constructive lhight They also helped
us The encouraging words only make
us keen and alive to our responsibi-
hities and duties

Let us expect that we never grow
complacent It will always be our
duty, Sir, to see how best we could
serve our pople and to contribute our
mite to the fulfilment of the great
undertaking that the nation has em-
batked upon, the fulfilment of the
Second Five Yecar Plan

Let me take ths opportunity of
sending my best compliments and con-
gratulations to more than a million
of the employces of the rallways who
are toilling hard, day and nmight, all the
24 hours round the clock, for mamn-
tamining the nerve-line of the nation,
the nerve-line which, if dislocated, if
1t does not work, will not only adver-
sely affect but paralyse all the deve-
lopment schemes in  the country
They expect a few cheering words
from this House and the words of
encouragement that have been uttered
here will put heart into those more
than miilion employees and they will
engage themselves 1n the task with
faith, energy and enthusiasm

I thank the hon Members for all
that they have \snid.

Demands for 32310
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Shri Hem Barua: The hon Mimster
has said about the basic amenities and
extension of railway lines and pomnted
out that they have been held up for
want of resources Then, may I know
how 1t was possible, during the Con-
gress session at Gauhati, to put up
immediately flourescent lights, in way-
slde-cum-rallway stations, and bwld
bridges across railway crossings and
mtroduce so many other amenities
there by spending some lakhs of
rupees? How then was it possible, all
of a sudden? The Mmister has him~
self admutted that due to want of
resources, things are held back

Mr. Chairman: The Members can
deal with all those details during the
debate on the Demands for Grants

DEMANDS* FOR SUFPLEMENTARY
GRANTS (RAILWAYS) 1957-58

Mr. Chalrman: We shall now take
up the Supplementary Demands for
Grants Do I understand that some
modification 1s suggested by the hon
Minister?

The Minister of Railways (Shrl
Jagjivan Ram): Yes, I do not want
to move Demand No 3

Mr. Chairman: So, the House will
now take up the Supplementary
Demands for Grants for expenditure
of the Central Government on Rail-
ways—1957-58, presented on the 25th
February, 1958 There are 1in all,
after the ehmnation of Demand No
3, as mentioned by the hon Miister,
14 Demands 1 would like to take the
sense of the House as to how much
time should be allotted for discussion
and voting on these Supplementary
Demands for Grants As general dis-
cussion on the rallway budget has
just fimshed and discussion on demands
will go on for another two days, I
think not much time would be requir-
ed for the consideration and passing
of these Supplementary Demands I

*Moved with the recommendation of the President.
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presume the House would agree that
one hour would suffice for the purpose

Seme Hon. Members: No, no.

Shri Naushir Bharucha (East Khan-
desh) Four hours May I pomnt out
that the supplementary demands in-
volve Rs 45 crores of additional ex-
penditure? Surely, four hours’ dis-
cussion 1S necessary

Mr. Chairman: But there are only
18 cut motions

Shri Naushir Bharucha: But we
must have a general discusaion

Mr. Chairman: We had a general
discussion for 15 hours

Shri Naushir Bharzcha: True, but
these are on different matters altoge-
ther Four hours are needed

Mr. Chairman: They have not allot-
ted any time Therefore, 1t hes with
the House to determine 1t

Shri Naushir Bharncha: Four hours

Mr. Chairman: Let 1t be three
hours I suggest that the discussion
on all these demands may go on
simultaneously I shall put all of them
together to the vote of the House at
the end of the discussion Except
Demand No 3, all other supplemen-
tary demands, as on the list, are be-
fore the House

DEMAND No 1—Raruway BoArD

Mr. Chairman: Motion moved

That a supplementary sum not
exceeding Rs 7,79,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 38ist day
of March, 1958, in respect of
‘Railway Board’

DeManp No 2—MISCELLANEOUS Ex-
PENDITURE

Mr. Chairman: Motion moved.

That a supplementary sum not
exceeding Rs 1,000 be granted to
the Presmident to \defray the charges
which will come in course of payment
during the year ending the 3l1st day
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of March, 1858, in respect of
‘Miscellaneous Expenditure’
DzManD No 4—WORKING ExrENsES—
’ ADMINISTRATION

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs 1,03,01,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, m respect of
‘Working Expenses—Admunistration’

DeEmAND No 5—WoRkInG ExPENSES—
REPAIRS AND MAINTENANCE

Mr, Chairman: Motion moved;

That a supplementary sum not
exceeding Rs 6,75,28,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day

of March, 1858, m respect of
‘Working  Expenses—Repairs and
Maintenance’

DEMAND NO 6—WORKING EXPENSES—
OPERATING STAFF

Mr. Chairman: Motion moved

That a supplementary sum not
exceeding Rs 2 19,87,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 81st day
of March, 1958, in respect of
‘Working Expenses—Operating Staff’

DeMmanD NO 7—WORKING EXPENSES—
OPERATION (FUEL)

Mr. Chairman: Motion moved

That a supplementary sum not
exceeding Rs 3,00,61,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 81st day
of March, 1958, 1n respect of
‘Working Expenses—Operation (Fuel)’

DrmManD No 8—WORKING ExPENSES—
OPERATION OTHER THAN STAFF AND
Furn

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs 1,19,82,000 be granted to
the President to defray the charges
which will come 1n course of payment
during the year ending the 3ist day
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March, 1988, in respect of
‘Working Expenses—Operation other
than staff and Fuel’.

DeManp No. 9—WORKING ExPENsEs
Miscrrranzous EXPINsSEs

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 2,12,55,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 381st day

of March, 1958, in respect of
“Working Expenses Miscellaneous
‘Expenses’.

DeEmAND No. 10—WORKING EXPENSES

LABOUR WELFARE
Mr, Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 19,568,000 be granted to
the President to defray the charges
which will come in course of payment
during the ycar ending the 31st day
of March, 1958, in respect of
“Working Expenses Labour Welfare'.

DEMAND No. 12—DIVIDEND PAYABLE TO
GENERAL REVENUES

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 45,46,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 381st day
of March, 1958, in respect of
“Dividend payable to General Reve-
nues’.

Demanp No. 13—OpeN LINE WORKS
(RevENUE) —LABOUR WELFARE

r. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 41,867,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1858, in respect of
“‘Open Line Works (Revenue)—Labour
Welfare'.
DEMaND No. 15—CONSTRUCTION OF
Nxw Linzs

Mr. Chairman: Motion moved:
That a supplemestary sum not

exceeding Rs. 2,20,48,000 be granted to
the President to defray the charges
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during the year ending the 31st day
of March, 1958, in respect of
‘Construction of New Lines’,

Demanp No. 16—OPEN LINE WORKS-—-
ADDITIONS

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 10,60,37.000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
‘Open Line Works—Additions’.

DemanNd No, 17—OrPeN LINE WORES—
REPLACEMENTS

Mr. Chairman: Motion moved:

That a supplementary sum not
exceeding Rs. 14,62,04,000 be granted to
the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1958, in respect of
‘Open Line Works-—Replacements’.

16 hrs.

Shri Tangamani (Madurai): Sir,
there are certain cut motions that I
have given notice of. I would like to
move the cut motions. But, in the
paper that has been circulated to us,
I find the numbers are marked differ-
ently. My cut motions are: cut motion
No. 2—it is for Demand No. 1 and not
4....

Mr. Chairman: I think it Will be
convenient if hon. Members give a list
at the Table,

Shyi Tangamani: Cut motion No. 2
is for Demand No. 1. It deals with
discontent over grant of ad hoc in-
crease of Rs. 5 only in the dearness
allowance. My cut motion No. 4
deals with Demand No. 4. It reads:
Failure to apply the principle of
‘equal pay for equal work’ in the
Signal and Tele-communication De-
partment of Southern Railway. My
cut motion No. 6 is for Demand No. 8.
That is for lack of culverts or small
bridges in Bellary-Rayadurg section
of the Southern Railway leading to
delay during rains. My cut motion
No. 7 is for Demand No, 6. That is
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regarding Carriage and wagon repairs
in the Perambur Workshop in South-
ern Railway My last cut maotion,
which 1s cut motion No 11 1s for
Demand No 9 regarding delay in pay-
ment of and inadequacy of compen-
sation to passengers involved in rail-
way accidents

I shall in these cut motions deal
only with two or three aspects The
first point which 1s of a general
nature 1s the ad hoc increase of Rs §
only in the dearness allowance grant-
ed to the Railway employees My
pomnt 1n moving this cut motion 1s that
there has been a growing discontent
not only amongst the railwaymen, but
also among the Central Government
employees that the interim rehef that
has been granted to them 1s very
paltry Based upon this recommen-
dation of the Commission, the Railway
Board has come forward with an ad
hoc increase of Rs 5 only It 18
necessary to urge upon the Railway
Ministry and others to request the
Commission to come forward with
their final award as soon as possible

Demand 1s for Rs 1,03,91,000 The
Explanatory note says

“This demand deals with expen-
diture on the cost of office staff of
the General Management, Civil
Engineering, Mechanical, Traffic,
Electrical, Signal & Tele-Commu-
mcation, ... etc”

I would like to mention about Signal
and Tele-communication with special
reference to the Southern Railway
The sub-head under which this Sup-
plementary Grant will be accounted
for 1s Southern Railway—Rs
22,76,000

This group of workers are now
recruited From the advertisement
that was put out by the Southern
Railway 1t 1s seen that these applica-
tions are invited for the post of
Fitter—Communication and Assistant
fitter—Communication in the Signal
and Tele-communication department
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on the scale of Rs. 56—3-—88~~(E.B,)
4—125—5—130 and Rs. 85—2--50
(E B )—2—60, subject to other allow-
ances admissible The candidates
must have passed the SS.L C. or equi-
valent examination and must possess
a diploma or certificate of a recognised
institute 1n Radio servicing A mume
mum of two years’ practical experi-
ence 1s essential for the post of Fitter~
communication, etc Here 15 & cadre
for which the minimum qualhfication
must be SSLC He must also pos~
sess a certificate of having had prac-
tical experience for two years

According to the Pay Commission's
recommendation, a minimum salary of
Rs 130—(60—130) was prescribed for
all posts requiring a pass n the
SSLC alone An Assistant fitter-
communication with the above addi-
tional gualification 1s appomnted on &
starting salary of Rs 35 and he is
more or less on a par with Class IV.
This fixation of salary exists only in
the Southern railway whereas m the
Central Railway, and Western Rail-
way, the pay scale is about Rs 80—
160 The starting pay of a wireless
operator 1s Rs 80 whereas an Assist-
ant fitter-communication possessing a
knowledge of wireless telegraphy in
addition to his sound knowledge in
Radio Engmeering and a certificate to
that effect 1s started on a salary of
Rs 35

This demand which I would Iike to
press has been raised by the emplo-
yees at the General Manager level
and I believe they have also addressed
the Raillway Board that those who
have put 1n two or three years' service
are still rotting on Rs 35 I submit
that because 1t 15 a special case with
reference to the Southern Railway, it
must be speedily attended to This
cadre of workers otherwise are likely
to be demoralised because of the low
pay scale that has been fixed for
them I believe that it is enough it
1 say that the Press m Madras has
also been addressed in this matter and
several letters to the Editor have
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been pubiished on the identical sub-
ject. The Mail dated 28th September,
1957 contains certain letters about this
snomaly, I submit that this anomaly
must be put an end to and the Assiste
ant fitter-Communication, Signal and
Tele-communication must be imme-
digtely put on a par with his counter-
parts in the other Railways.

The next pomnt that I would like
to mention 18 regarding Demand No.
5. This is a very modest cut motion.
In Andhra Pradesh, there 1s a special
section from Bellary to Rayadurg. It
is metre gauge and the route mileage
is 34. These 34 mules are served by
two Up tramns and two Down trains.
The running time for the faster train
is 24 hours and for the slower train
it is 3 hours. There are three or four
stations in between. This 1s a peculiar
branch line. If there i1s ramn, the
water runs over the rails and the
traing stop at that place and wait for
the water to subside. Then, the tramn
passes. I had occasion to travel by
this line during the ramny season We
had to wait for the act of God to turn
in our favour. either the rain had to
stop or the water runmng over the
rauls had to subside. I do not think
we should allow this sort of thing to
continue, If really estmales are
made and culverts and small bridges
are constructed, it will certainly help
the regular running of these tramns. I
would suggest that the Railway Min-
\ster or Deputy Minister to undertake
1 trip from Bellary to Rayadurg.
Then, they will bear me out when
they see how we are now in the Rail-
ways living in the old 18th century
when we had to suit our communica-
tions also to the whims and fancies
of weather. I think probably this has
not been effectively brought to the
notice of the Railway Ministry. It is
about time that this is put an end to

On Demand No. 8, I want to mention
about the carriage workshops and
wagon workshop and loco shed in the
Southern Railway in Perambur. It is
a very important workshop in the
Southern l}lﬂway. As many as
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10,000 workers are employed there.
Atter the new Zone was created by
which the ex-M.SM., ex-SIR. and
the Mysore Railway have been formed
into the Southern Railway, a number
of broad gauge carriages and broad~
gauge locomotives are diverted from.
the Golden Rock workshop to the:
Perambur Workshop.

So, naturally, the work has increas-
ed, but I find from enqures that I
have made of the workers that the
number of skilled workers and the
other requisite workers has not in-
creased corresponding to the work
that has increased, Out of this total
of 10,000 workers, nearly half are
khalasis and assistants. These kha-
lasis are supposed to be unskilled
workers, and most of them are now
doing the job of a skilled worker, and
so they have no avenue of promotion:
now So, this state of affairs must be
put an end to. During the year under
discussion, the South Indian Railway
Labour Umon and the mass of the
workers also have addressed the Rail-
way Ministry, but with no effect

In this Loco and Carriage Works
particularly, we have certain types of
posts called dead-end posts, like fett-
lers, tindal-swingers, grinders and
fitters, These people have continued
in these categories for a number of
years, and there 1s no avenue of pro-
motion for them at all.

I want to come to a very important
point about carriage repairs and the
overhauling of wagons. It has become
more ar less a custom in this work-
shop to give inflated figures. The
Railway Board and the Railway Min-
1stry also know it The wagons that
came for overhauling and which
would have to come only after one
year, used to be turned back for petty
repairs. In other words, proper repair
was not done, and proper overhauling
was not being attended to. Hence the
Railway Board set up a special offi-
cer called the Neutral Train Exami-
ner. He was appointed some three
years ago to see that these repairs
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=and overhaulings are done in a pro-
per manner I would like the Railway
Mnuster to see again whether even
after the appoimntment of this Neutral
Tram Examiner there has not been
degeneration Wagons which are com-
pletely overhauled, return to the
workshop again after five days If only
he finds out from the workshop the
sumber of wagons which have been
Hverhauled but sent back within three
jmonths for a petty repairs, he will
agree with me that there 1s some-
thing wrong gomng on even after the
appointment of the Neutral Tram
Examiner

Raillway Workers have always been
wyery anxious to see that there 18 no
theft of railway property, and the
security services have been doing a
very good job, but I would hke the
Railway Mmister to verify whether
my allegation 1s right or wrong In
November 1956 there was a case of
theft where a big officaal was involv-
ed and an enquiry was made I would
hike to know what has become of that

enquiry

Again, m November 1957—I have
got all the particulars—another big
officer (I can also mention the name
pt the officer, but 1t 15 not necessary)
was 1nvolved, and then some enquiry
was held, but we find that the officer
1s still going on merrily doing a lot of
anti-working class work  So, these
two instances that happened in Nov-
ember 1956 and November 1957 may
be gone imnto and justice done to see
that there 1s no case of an officer com-
mitting pilferage or theft bemg allow-
ed to go scot-free

Much has been sarxd about light rail-
ways 1n the general discussion So, I
would like to say that it is not cor-
rect to say that all the Light railways
are not paymg Particularly, the SS
Light Railway with a route mileage
of 93 from Shahdara to Saharanpur,
which is run by the Martin Burn
group, 1s a very paymng thing. The
study team which went into the ques-
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tion of light railways have atated that
this particular Martin Burmn group is
a very profitable concern and that
more help must be given to this group
to see that they are not stified by
road transport competition. I would
like to know why the demand of the
workers on this railway has not been
conceded for nationalisation of this
railway More particularly, I would
lIike to mention that certain points
raised m that study team'’s report
must also be looked into In the light
of various discussions also, the de-
mand of the workers for nationalisa-
tion of this parucular hight rallway
must be seriously considered

Much has been said about acci-
dents The cut motion that I have
moved 1s to bring to the notice of the
Railway Mimnistry the delay m paying
Just compensation to the passengers
mvolved in the raillway accidents and
their dependents Some of the passen-
gers who were the unfortunate wvic-
tims of the Igatpuri disaster have not
yet received the compensation, and
even those who were involved m the
1956 accident of Ariyalpur have not
received compensation I suggest there
must be a speedy method of paying
the compensation

I believe the Defence Mmister the
other day announced that in the case
of the recent explosion which took
place the dependants of the wvictims
have been paid Rs 200 in advance
wrespective o. the payment which they
are gomg to make mn future So, an
immediate ad hoc payment of Rs 300
to Rs 400 must be paid to the mmjured
persons and also to the dependants of
the vicims That is one of the ways
m which we can really bring some so-
lace to the dependants of these unfor-
tunate victims

Lastly I come to the general point
which I raised at the beginning itself
which not only affects the staff in the
Raliway Board but affects the entire
cadre of railwaymen exceeding ome
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umillion. Although the railwaymen
Jhave been behaving without giving
frouble to the Railway Ministry, it
«does not mean that they are satisfled.
When the Central Government em-
Dployees asked for a second pay com-
.mission, the Posts and Telegraphs
workers were in the vanguard, but
then the railwaymen also were very
anxious that a second pay commission
should be appointed in view of the
various defects in the first pay com-
amission’s recommendations. The second
commission has been appointed, but
the payment of this Rs. 5 as interim
relief has caused greater unrest and it
d8 necessary that steps should be taken
40 see that the final award is given
as soon as possible.

Discontent over grant of ad hoc in-
crease of Rs. § only in the dearness
allowance.

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 7,79,000 in res-
pect of ‘Railway Board's’ be
reduced by Rs. 100.”

Failure to apply primciple of ‘equal
pay for equal work’ in the Signal
and Tele-Commaunication Depart-
ment of Southern Railway.

Shri Tangamwani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 1,03,91,000 in res-
pect of ‘Ordinary Working Expens-
es-Administration’ be reduced by
Rs. 100.”

Lack of culverts or small bridges in
Bellary-Rayadurg section of
Southern Railway lesding to delay
during rains.

Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 0,75,28,000 in res-
pect of ‘Ordinary Working Expen-
ses—Repairs and Maintenance’ be
veduced by Rs. 100"
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Carriage and wagon repairs in the
Perambur Workshop in Southern
Ratlway.

Shri Tangamani: I beg to move:
“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 6,75,28,000 in res-
pect of ‘Ordinary Working Ex-
penses—Repairs and  Mainte-
nance’ be reduced by Rs. 100.”

Delay in payment of and inadequacy
of compensation fo passengers
involved in raeilway accidents.
Shri Tangamani: I beg to move:

“That the demand for a supple-
mentary grant of a sum not
exceeding Rs. 2,12,55,000 in res-
pect of ‘Ordinary Working Ex-
penses—Miscellaneous Expenses’
be reduced by Rs. 100.”

Mr. Chairman: These cut motions
are before the House.
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